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LOK SABHA

Tuesday. September 10, 1996/ Bhadra 19, 1918 (Saka)
(The Lok Sabha met at Two Minutes Past Eleven of the Clock)

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS
[Enghsh]

Konkan Region in Maharashtra

521 SHRI "NARAYAN ATHAWALAY:
SHRI RAM NAIK:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether there 1s a proposal to amend the
constitution to make it possible to provide for a separate
Statutory Development Board for the Konkan region in
Maharashtra;

(b) if so. the present status ot the proposal; and

(c) the time by which a separate Statutory
Development Board tfor Konkan region would be provided?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJUIT GUPTA) : (a) Yes, Sir. There is such a proposal
from the State Government

(b) and (c) The Union Government 1s interacting with
the Government of Maharashtra on the proposal. As there
are various legal and Constitutional complexities involved
in the 1ssue, it would not be possible to lay down a
definite time-frame for resolving the issue.

[ Translation]

SHRI NARAYAN ATHAWALAY : Mr. Speaker, Sir, the
demand for constituting a seperate Statutory Development
Board for the Konkan region is not new. On March 13,
1989, both the Houses of Maharashtra had demanded
setting up of a separate Statutory Development Board
for Konkan. Separate Beards have been set up tor
Vidarbha as well Marathwada. but Konkan has been
deprived of such a Board. Just as the lion and the goat
are fed on the same plate in a circus, so is the case
with Konkan which is treated on par with the developed
areas of Pune, Nasik Nagar, Kolhapur and Satara. The
problem of Konkan is iike that of Bihar. Its problem is
similar to the problems of other undeveloped areas in
the country. Konkan is sucked dry by Mumbai. The aged
people of the Konkan households wait for death and
money order. They get meals only when the money order
comes trom Bombay. Therefore, it Konkan is to be
developed....

MR. SPEAKER: Please ask your question now, it is
not the occasion to make a speech.

SHRI NARAYAN ATHAWALAY: Sir, | am asking the
question. In view of a definite proposal to that effect,
why 15 a time mit not fixed for constituting a Development
Board for Konkan? This i1s my first question.

[Enghsh]

SHRI INDRAJIT GUPTA. Sir, regarding the question
of Development Boards, it 15 at the moment governed by
Article 371(2) of the Constitution of India and it has given
powers (0 the Governor of Maharashtra to take action in
the matter. The Development Boards. as the hon. Member
has correctly said. have already been set up and are
tunctioning In Vidarbha and Marathwada.

The third one 1s supposed to be set up for the rest
of Maharashtra which includes, of course, the Konkan
region. But if a separate Development Board only for
Konkan 1s to be formed, then it will require an amendment
of Article 371(2). That 1s the position under the
Constitution. It 1s a tfact that the Government of
Maharashtra for some years now has been pressing the
Government of India and requesting that the separate
Development Board for Konkan should be set up. But
since this requires an amendment of the Constitution,
the matter has not been detinitely settled 'up to now. But
the matter is not closed, it is open and it will be under
continuing consideration.

[Translation]
MR. SPEAKER: Ask your next question.

SHRI NARAYAN ATHAWALAY. When the demand for
Uttarakhand was made, the Prime Minister lost no time
In announcing a separate Uttarakhand state. Why can't it
happen in the casc of Maharashtra also? The boundary
dispute between Maharashtra and Karnataka continues
to be unrcsolved tor the last 48 years, noboay cares fo
it. The development ot Konkan will also suffer the same
fate. Therefore, | want you to announce a time-bound
penod, may be of one year or two years, when it will be
set up. It 1s not the first time that constitution will be
amended. There have been so many amendments. Make
this amendment also.

[English]

SHRI INDRAJIT GUPTA: We are quite conscious of
the fact that the Konkan area is certainly a backward
and undeveloped region, which requires special care and
attention

I may just mention that on the 12th of March, 1991,
the then Goevernment of Maharashtra have made a fresh
proposal for setting up Development Boards for Vidarbha,
Marathwada and the rest of Maharashtra. Again, on
1.1.1994, the Government of Maharashtra furnished a draft
scheme. Bul this scheme did not include a proposaj for
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separate Development! Board for Konkan. It was not
mentioned by the State Government. It 1s a scheme of
11,1994, | do not know thc reasons.

Subsequently. agair  of course, on 25.3.1994. the
Gove:nment ot Maharastityo within such a short interval,
requested the then Prime Minister to initiate the process
for amendment of the Constitution to provide tor a
sepaiate Development Board.

On 18th May, 1995, the then hon Minister in reply
to a Starred Question in ttus House had said and
quote:—

“The Government 15 of the view that the Development
Board set up under orders ot the President for the
rest of Maharashtra on 9.3 1954, includes Konkan
as well and the special developmental needs of the
region should be taken care of hy this Board The
Home Minister proposed to discu-s the matter with
the Chief Minister of Maharashtia’

So, they had some dis:ussions and the view emerged
was that there will be no objection to the setting up of
a separate Development Board tor the Konkan region.
The then Home Mnister, however, stipulated that aparn
from the amendment of Article 371.2) the proposed
Development Board would need to be carved out of the
existing Development Board for the -est of Maharashtra.

Similarly, the financial allocation for 'he proposed
Konkan Development Board should be out ot the financial
allocation for the Development Board for the rest of
Maharashtra only. So, these discussions have been going
on; exchanges have been going on The present Chief
Minister of Maharashtra, Shri Manohar Joshi, has also
proposed that there should be a separate Development
Board. The only question which | am not able to reply to
specifically. at the moment, from the hon. Member 1s
how long it may take because the matter 1s not closed
It 1s an open question. So far as the process of amending
the Constitution. etc. 1s concerned, there are some
objections by the Railways and by cenrtain people.

I am not going mnto that just now. If the existing
Development Board for the rest of Maharashtra is not in
a position to effectively cater to the developmental
requirements of the Konkan region over the perod of
next couple of years and the Government is convinced
that the area could be developed better it it is separated
out under a separate Board, then the matter of creation
of a separate Board for Konkan can certainly be
considered.

[Translation]

SHRI RAM NAIK: Sir, the Hon. Home Minister has
not stated the full facts before the House. The then Home
Minister wrote a letter on December 4, 1995 to the Chief
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Minister of Maharashtra that tHe Government was
prepared to set up such Board and there was no objection
to it. It 1s not that the Legsslative Assembly only had
made this proposal earlier to that. The Members of
Parlament belonging to all political parties had met the
Prime Minuster in this connection. It was after that meeting
that the letter was written by the then Home Minister.
The people of Maharashtra want it, the Home Minister
wrote a letter to that effect, but the present Home Minister
says that there are many legal and constitutional
complexities. | want to know what are these legal and
constitutional complexities.

[English]
It s just an amendment of the Constitution.
[Translation]

I want to know what really are the difficulhes It has
been stated on bechalf of the Government just now that
some people have opposed it. We wani to know who
those people are?

SHRI INDRAJIT GUPTA: The mam difficulty s that
the relevant article of the Constitution will have to be
amended. If the Government and the House so desire,
the process to amend the Constitution can be inmhated.
As | have just told the House, there was no mention of
Konkan i the proposal sent by the Staie Government in
1994 | do not know why it happened. | am not aware
of 1t

[English]

. SHRI RAM NAIK: The Constitution did not provide
for that. That 1s why. after constituting three Boards, a
fresh proposal came Since the purpose of that
Development Board 1s to improve the backward region, if
Mumbai and Pune are included i the Statutory Board,
that 1s of no use. That 1s why the proposal came
subsequently.

[Translation]

SHRI INDRAJIT GUPTA: There 1s no dispute about
the objection raised against setting up of a Board for
Konkan. A person named Yashvant Jijabeg Mohit made
a writ petition to the Mumbai High Court—-petition No
2481, 1980.—

[English]
challenging as ultra vires of the Constitution
[Translation]

the provision that gives special powers to the Governor.
He has said that

[English]

the special responsibility given to the Governor gives him
direct control which is against the basic structure of the
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Constitution and the democratic norms prevalent in the
rest of India. Now, this case is sub judice. It is still
pending before a Division Bench.

[Translation]
SHRI RAM NAIK: That was long back...(Interruptions)

SHRI INDRAJIT GUPTA: This is pending...
(Interruptions)

SHRI DATTA MEGHE: Mr. Speaker, Sir, through you
I want to tell the hon. Minister that this Board that has
been set up under article 371 of the Constitution is of no
use to Vidarbha. The rights of the people have been
entrusted to the Governor. The thinking ot the people of
Vidarbha today is that they want nothing short of Vidarbha
State. They consider it as their life...(Interruptions)

Sir, | have a right to ask a question. There is great
dissatistaction among the people of Vidarbha. The people
of Vidarbha have not benefited as a result of their rights
having been given away to the Governor. Dismiss the
Board and fulfill the people's demand...(Interruptions)
[Enghsh]

MR. SPEAKER: It is tor the Minister to decide
whether he can reply or not. If the Minister has no
information, | will not insist on him. This relates to
Maharashtra. Shri Meghe, please ask the question.

[Translation]

SHR! DATTA MEGHE: It is the demand of two crore
people of Vidarbha you must consider it.

SHRI ANANT GANGARAM GEETE: Sir, he 1s only
making a speech, not asking any gquestion.

[English]
MR. SPEAKER: | will allow you.
...(Interruptions)

MR. SPEAKER: Megheji, please ask question. No
speech can be made now. | do not allow it.

... (Interruptions)

MR. SPEAKER: You cannot make a speech now.
Please sit down.

...(Interruptions)
MR. SPEAKER: Mr. Minister, do you want to answer?

SHRI INDRAJIT GUPTA: Sir, the question which has
been tabled and to which | am trying to reply does not
pertain to the question of setting up a separate State
for Vidarbha. Separate statehood for Vidarbha is not the
subject matter of this question.

[Transiation]

SHRI ANANT GANGARAM GEETE: | have been
elected from Konkan. Sir, they want to put impediments
in the development of Konkan. Please do not do that.
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[English]

MR. SPEAKER: | have given the floor to Shri Suresh
Prabhu, Megheji, nothing will go on record.

(Interruptions)”

MR. SPEAKER: Shri Sarpotdar, nothing will go on
record.

(Interruptions)*

MR. SPEAKER: Please sit down. It is enough. You

.cannot do like that.

(Interruptions)”

MR. SPEAKER: Shri Prabhu, nothing is going on
record.

(Interruptions)*

MR. SPEAKER: The Maharashtra people have always
b.een united. Why are you agitating now?
(Interruptions)*
MR. SPEAKER: Please sit down, | am on my‘ legs.
(Interruptions)®
[Translation]

SHRI PRAKASH VISHWANATH PARANJPE: What did
you do for four years? You only suppressed the people
of Vidarbha.

[English]

MR. SPEAKER: You do not have to shout like that.
Please do not shout like that. You are inside the House.

(Interruptions)

MR SPEAKER: Please sit down. | am standing. You
are the leader ot a party. You cannot be standing when
| am standing.

(Interruptions)

MR. SPEAKER: You are the leader of a party. The
leaders should behave little differently from the others.

SHRI MADHUKAR SARPOTDAR: That is not
necessary. Each and every Member of Parliament should
be given a chance.

MR. SPEAKER: | have allowed a Member of your
party He wants to ask a supplementary gquestion.

SHRI SURESH PRABHU: Mr. Speaker, Sir, this
question concerns me directly because | represent the
constituency of Konkan area which has been neglected
all throughout and | am happy to learn from the hon.

‘Not recorded
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Minister that he also shares the same perception about
the backwardness of the region. But now, our people are
not going to be content with such p sympathy expressed
by the hon. Minister. When we: heard that separate States
were being created, we never asked for a separate State
We are wiling to work within the purview of the
Constitution. We have been a part of one of the most
developed regions of Maharashtra, the Western
Maharashtra. The Konkan area which has been neglected
& more backward than Marathwada and Vidarbha

MR. SPEAKER: That has been said by the Minister
himself. What 1s your question?

SHRI SURLSH PRABHU: What was the criterion for
such Boards to be created and if the cnterion 1s applicable
to Konkan. why was the Board not created? What 15 the
constitutional hurdle that the Minister perceives In creation
ol the separate Board?

In view of the tact that—as the Minister has already
said on the floor of the House—t iIs going to take some
time. 1s the Government of India contemplating to offer a
special grant to Konkan for the intervening period so that
the backwardness should not wait for the consttutional
modaiities to be got over? s the Government
contemplating the constitution of a committee of the
Members of Pariament hailing from that region so that
such ad hoc grants could be momtored and 1t 1s ensured
that they reach the targeted groups?

SHRI INDRAJIT GUPTA: Sir. the whole idea of setting
up these Development Boards for different regions of
Maharashtra—whether it wags nght or wrong | cannot
say—is precisely this that such regions should be given
special assistance through these Development Boards for
overcoming their backwardness and under-developed
nature.

Now Shn Datta Meghe. of course, 1s very emphatic
and thinks that as far as the Development Board for
Vidarbha 1s concerned, it 1S useless. It has not done any
work at all. So, he 1s entitled to his opinion. There may
be dittering opinions on the actual functioning and
performance of the Development Boards which are already
in existence. But the hon. Member here 1s not pressing—
at least what | understood—tor a separate Development
Board for Konkan.

SHRI SURESH PRABHU: No. Sir. | am saying that
why the Development Board has not been created which
should have been created along with Marathwada and
Vidarbha? If it 1s not created that is a mistake which
should ab mitio be rectified.

SHRI INDRAJIT GUPTA: Sir, why it was not set up
in the first place, | cannot say. The Government which
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was there at that time should reply or Shri Pawar s
herc. he can throw some light on this matter.

As tar as the proposal that there should be again an
ab nitio setting in motion the process tor setting up a
separate Board for Konkan 1s concerned, | have told you
already that the matter is not closed and it is open It
can be done provided it is quite clear that the
Development Board which is for the rest of Maharashtra
apart from Vidarbha and Marathwada, 1s not able
successfully to tackle the problems ot Konkan. Then
certainly it can be taken up...(Interruptions)

[Translation|

SHRI ANANT GANGARAM GEETE. Mr. Speaker Sir,
please also allow mc to speak....

MR. SPEAKER: This 1s the time for asking question,
not making a speech.

[English]
I have allowed Shrn Sharad Pawar.

SHRI SHARAD PAWAR. Sir, Article 371A says, ‘there
will be a separate Board for Vidarbha and Marathwada
and the rest of the Maharashtra.’” The Konkan region
comes under the rest of the Maharashtra. The Konkan
region 1s one of the backward regions, that 1s why the
Maharashtra Assembly and the Council both passed a
unanimous resolution recommending the Government of
India to make a suttable amendment to Article 371A and
make a special provision for Konkan. Is the Government
of India going to apply therr mind for setting up a separate
Board for Konkan which has been proposed by the
Maharasthra Legislative, Assembly?

SHR! INDRAJIT GUPTA: Sir, | have already made 1l
clear that as tar as the question of setting up a separate
Development Beard for the Konkan region 1s concerned.
we have not rejected this demand. our mind is open and
action can be taken. But there has becn some contusion
In between. Somebody 15 saying that the Development
Board itself 1s a useless thing.

Secondly, it will require an amendment of the
Constitution. So, that can be done provided that is the
general feeling and general desire of the House.

SHRI SHARAD PAWAR: Somebody might be thinking
that this Board 1s not useful or that it is useless But
there are unanimous recommendations of the Maharashtra
Leqislative Assembly and the Council both. So, this 15 a
general feeling in every corner of the State. Therefore, is
the Government of India going to apply therr mind and
propose an amendment to Article 371 in the near futurz/

MR. SPEAKER- | think, the Minister has
already answered it by saying that it is not a closed
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matter and that the Government 1s still applying its mind
on that

SHRI SHARAD PAWAR: There 1s no confusion in
this regard.

MR. SPEAKER: The Minister did not say that there
1s confusion in Maharashtra. It could be somewhere else.

“lranslation]

SHRI ANANT GANGARAM GEETE: The State of
Maharashtia 1s at present under Shiv Sena-BJP rule But
before this, & was under the Congress Party rule and
the attitude of the Congress Government towards Konkan
issue was no different. Konkan has always been a
backward region and today when we are asking for ¢
Statutory Development Board, eftorts are being made to
put hurdles in the way of development of Konkan by
putting forward the demand tor Vidarbha State There
are Development Boards for Vidarbha, Marathwada and
the rest of Maharashtra as a result of which these areas
have greatly benefited. But Konkan ts stll nursing a dream
for its development. The people of Konkan are restive
and | want to know what this Government has donc to
the proposal of the State legislature. ..

[Enghsh]

MR. SPEAKER: Please ask the question now. You
cannot make speeches. If everybody makes speeches.
we have to do away with the Question Hour

[ Translation]

SHR!I ANANT GANGARAM GEETE: in the context
of the proposai sent by the Maharashtra Legslative
Assembly, | want to know from the Home Minister of the
United Front Government as to whether he proposes {6
take inmediate steps to set up a Development Board for
Konkan?

[English]

SHRI INDRAJIT GUPTA: Sir, | have again to repeat
what | had said earlier.

MR. SPEAKER: | know that the next question will
also be repeated and again the same answer has to be
repeated. You can repeat it now

SHRI INDRAJIT GUPTA: The hon. Members need
not have any apprehension that there is any objection or
resistance from the Central Government towards setting
up of a separate Development Board only for the Konkan
region. This will be favourably considered. in spite of
some objections which are being raised and which you
are seeing for yourself. 1 hope that we will be abie 10
initiate the process as soon as possible.

BHADRA 19, 1918 (Saka)
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SHRI MADHUKAR SARPOTDAR: Mr. Speaker. Sit,
some guestions have been asked and replies have been
given. After my asking the question. | know that | will get
the same reply. The only thing | would like to find out
1s—In the case of Konkan. after passing the resolution in
the Maharashtra State Assembly, a strong unamimous
recommendation was sent to the Centre—why has the
Centre not taken this particular proposal into account? Is
there any specific reason? He said, in 1980. someone
had filed a wnt petition in the High Count and becausc
of that they have been thinking it over. After having that
wrii petition, this Government has taken the decision of
formuing various district development boards. In the case
of Konkan, if at ali any amendment i1s required in the
Constitution, why has that amendment not been moved?
After the parlamentary clections, after this Eleventh Lok
Sabha has been constituted, a number of amendments
have been introduced here. Why this particular
amendment. despite having the recommendation trom the
State of Maharashtra, has not been undertaken”

SHED INDRAJT GUPTA® Sn. as tar as | am aware,
I may be wrong. there 15 no special reason for this
What 1 bcaing hinted 15 that there 15 some kind of a
discnimination against the Konkan region. 1 am not aware
of any such deliberate policy or atbhtude on the part of
the Central Government. The hon. Members referred to
the two resolutions which were unanimously passed by
the Maharashtra Assembly and asked as to why no action
has been taken on that How can | reply to that question?
We were not here at that time

The unanmimous resolutions ot Assemblies are very
important. no doubt But they are not always found
acceptable to many people. For example. the Uttar
Pradesh Assembly had three times passed unanimous
resolutions in tavowr ot a separate State of Uttarakhand.
In spite of that. it became a controversial question untl
we decided to go ahead with it. In the case of Konkan.
I do not think that there 15 any special reason tor opposing
the demand tor a Development Board. It should be there
That 1s my own opinion also. | hope that now. in view of
the general feelings which are being expresscd here, we
will be able to start the process as soon as possible

MR. SPEAKER: It 1s good enough

[Translation]

Demand/Production of Fruits and Vegetables
‘524 SHRI "BHAKTA CHARAN DAS:
SHRI D P YADAV

Will the Minister of AGRICULTURE be pleased to

staie.
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(a) whether there is a great demand of fruits and
vegetables in the country, particularly in the urban areas;

(b) if so, whether the production of fruits and
vegetables is far below than the requirement;

(c) it so, the reasons for this low production;

(d) whether the Government have formulated schemes
aimed at increasing the production of fruits and
vegetables. payment of reasonable prices to the growers
and to ensure the availabilty of adequate quantity of
fruits and vegetables in the market for the consumers at
fair prices; and

(e) if so, the details thereot?
[English]

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) to (e) A
Statement is laid on the Table of the House.

STATEMENT

(a) Demand of fruits and vegetables particularly in
urban areas is on the rise. The production of fruits have
gone up from 28.63 million tonnes in 1991-92 to 39.47
million tonnes in 1993-94 and of vegetables from 58.53
million tonnes in 1991-92 to 65.09 million tonnes in 1993-
94. The produce is mainly consumed domestically
particularly in the urban areas.

(b) and (c) The production of fruits and vegetables
overall is adequate to meet the requirement as the
average annual rate of growth of production of fruits and
vegetables is quite high at 6.3 and 8.0% respectively
from 1981-82 to 1993-94. The production per hectare,
hcwever. is low, the reasons for which are as under—

(i) Old plantation.
(i) Lack of availability of improved planting material.
i)

(i) Inadequate extension facilities.

(v) Weak post-harvest and marketing infrastructure
leads to annual loss of about 25% of the
produce.

(v) Poor adoption of improved technology and pest
management measures.

(d) and (e) The followiny schemes are being
implemented during the VIll Plan period to increase the
production of fruits and vegetables and marketing
facilities:—

1. Integrated development of tropical, ard &
temperate zone fruits.

2. Production & supply of vegetable seeds.
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3. Development of root and tuber crops.
4. Development of mushroom.
5. Use of plastics in agriculture.

6. Development of bee keeping for improving crop
productivity.

7. Schemes under National Horticulture Board:—

() Integrated Project on Management of post
harvest infrastructure of fruits and vegetables.

(i) Development of .marketing of horticulture
produce through participation in soft loan.

(i) Establishment of nutritional garden in rural
areas.

(iv) Market information service of horticultural crops.

(v) Transfer of technology through training and visits
of horticulture growers.

In addition, market intervention scheme i1s In operation
to ensure that growers ot these commodities receive
reasonable prices in case of glut in the market and in
order to assure the availability of fruits and vegetables to
consumers at fair prices, government organise sale
through NAFED, state agencies and NDDB.

SHRI BHAKTA CHARAN DAS: Mr. Speaker, Sir, the
demand for fruits and vegetables in the country has risen
to a great extent. According to the answer of the hon.
Minister, it is found that under the Integrated Development
of Tropical, Arid and Temperate Zone Fruits Programme,
there was an investment of Rs. 4.720 lakh from 1992 to
1996. But till 1996, only Rs. 3,015 lakh could be spent
and the rest Rs. 1,705 lakh could not be spent. | would
like to know from the hon. Minister what the reasons for
not utilising this money are.

Number two is, according to the present per day
consumption recommended by the Dietary Alhance of
ICMR, the demand for fruits 1s 40 million tonnes and the
demand for vegetables is 95 million tonnes. How is the
Government going to meet this demand? | would like to
know from the hon. Minister that since heavy demand is
there, what programmes. they have got to meet the
demand.

SHRI CHATURANAN MISHRA: Yes. It 1s a tact that
the tunds released or provided are not utilised. It
happened in the past. | have now started a new
monitoring system scheme-wise and so | think it will
improve. But the situation, as the hon. Member has said,
stands that a proper utilisation of funds has not been
done.

As regards the second question, there is some
shortage of vegetables. The vegetables required are 95.6
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million tonnes, according to the estimate that the hon.
Member has given. We are having 65 million tonnes.
Schemes are there. | have mentioned that if we can
improve it, it 1s possible not only to fulfill but even to
have more vegetables for export also. Similarly, for fruits
also, it 1s manageable. But we want to improve it and
there are schemes. If the State Governments fully
cooperate, and if hon. Members also help us. | am ready
to give more schemes so that more fruits and vegetables
are available.

SHRI BHAKTA CHARAN DAS: The Government has
allotted Rs. 190 lakh in 1996-97 for vegetable
development. But actually till now Rs. 103 lakh 1s
released. What are the problems that the rest Rs. 87
lakh could not be released to different States?

Number two 1s, why is Orissa not allotted Rs. 6.25
lakh this year?

SHRI CHATURANAN MISHRA: It 1s because the
utiisation certificate is not coming. So, it 1s held up. The
moment it comes, | am ready to release I

[Translation]

SHRI SHIV RAJ SINGH: Sir, it 1s a matter of
satisfaction that India occupies an important place today
in the export of fruits. The small farmers living in the
villages do want to grow fruits and vegetables, but they
face the problem of selling them In many areas, cities
are far trom the villages and by the time they take thenr
product to the market, it either rots or they are pad
inadequate price with the result that these tarmers are
discouraged. | would. therefore. like to ask the hon.
Minister whether in order to encourage the production of
fruits and vegetables, the Government would make
arrangements to purchase them from the farmer at the
places of production at reasonable rates and make the
available to the consumers at reduced prices?

SHRI CHATURANAN MISHRA: It the Government
starts purchasing and selling Vegetables. you can imagine
what would happen .. (Interruptions)

SHRI SHIV RAJ SINGH: My question is that when
the small farmer goes to the market...(Interruptions) there
are no arrangements for him tor marketing.

[English]
MR. SPEAKER: Listen to the answer, please
. (Interruptions)
[Translation]

SHRI SHIV RAJ SINGH: Please do not avoid the
question by taking it in a light vein, understand the spint
behind 1t

[English]
MR. SPEAKER: Let the Minister answer
(Interruptions)
[Translation|

SHRI SHIV RAJ SINGH:- The position s that the
small farmers are not getting the market for therr products
now-a-days.

BHADRA 19, 1918 (Saka)

Oral Answers 14

[Enghsh]

MR. SPEAKER: What is this? Sit down, please, let
the Minister answer first. He has not completed his
answer

[Translation)

SHRI CHATURANAN MISHRA: When you have
raised the question, please hear the answer also.

SHRI SHIV RAJ SINGH: You are taking it
jokularly ... (Interruptions)

[Translation]
MR. SPEAKER. Do you want a reply or not...
[English]

I will not allow the Minister to answer. If you do not want
to get the answer, | will not allow the Minister to reply.

...(Interruptions)

MR. SPEAKER: Mr. Minister, sit down please. No
answer 1s required. It the Member is not interested in
getting the answer. Why should you answer?

[Translation]

SHRI SHIV RAJ SINGH: Please reply by
understanding the basic idea hehind the question.

[Enghsh]

SHRI CHATURANAN MISHRA: You allowed
him. .. (Interruptions). It 1s an important question
. (Interruptions)

MR SPEAKER: No, if any Member of Parliament,
after asking the question. interrupts the answer of the
Minister, | will not allow the Minister to answer

| Translation]

SHRI BHERULAL MENNA: Mr. Speasker, Sir, | want
to draw the attention of the hon. Minister to part (c) of
the question in which a query has been made as to the
reasons of low production of fruits and vegetables The
population of the cities i1s continuously increasing and
housas have been constructed on lands which once grow
vegetables. The vegetables can now generally be grown:
in tar oft villages only. | do not say that the Government
should purchase Vegetables, but | do say that the
Government should make means of transport available in
villages so that the producers may bring and sell their
vegetables and fruits in the cities or the purchaser may
go there to purchase them. That would encourage
production of vegetables. | want to know whether the
Government would provide transport tacilities in the
villages

SHRI CHATURANAN MISHRA: You have asked a
very good question. At that time, you did not hear what
I was saying. There is a National Horticulture Board which
gives loaris at 4% nterest for growing fruits and
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vegetables. It can give advance credit. Some amount 1s
still left with 1t We can also provide allowance for
transport . (Interruptions). We can provide all these
taciities. The farmers can organise themselves into
cooperatives. All what | wanted to say was that it would
not be a yood thing tor the Government to do it. | did
not say that in a light vein. We are prepared to help
you. In the atea which the hon. Minister has in mind. he
may have a cooperative formed there and send the
scheme to us We have got the money, the entire amount
has not been utilsed. Even if a scheme i1s given to us
before the end of the current Plan period, we can give
the money that we have. There 15 no problem trom our
side

.

SHRI RAMENDRA KUMAR: Do the Government
propose to set up some Board for construction of roads
m those areas during the yecar 1996-9/ where
cooperatives arc alrcady functioning tor markoting fruts
and vegetables so that the production of fruits and
vegetables may get an impetus and the producers may
get a reasonable return?

SHRI CHATURANAN MISHRA We do not have
money tor bulding roads but, as | have said. we can
assist N cold storage, transport. improved sceds etc
Whatever cooperative scheme you send. we will consider
that sympathetically

SHRI RAMENDRA KUMAR- Is it necessary to forward
the scheme through State Government or can it be sent
cirect to your Ministry?

SHRI CHATURANAN MISHRA: Well, it will have to
be sent through the State Government.

SHRI RAMENDRA KUMAR: Then, nothing will
happen.

SHRI CHATURANAN MISHRA: State Governments
also have powers. Both the Centre and the states function
under the Constitution. However, the National Horticulture
Board is also advancing funds directly. So, you can also
bring it into the picture. Both arrangements are there, but
don't say that you do not need State Government.

SHRI MAHENDRA SINGH BHATI: Sir, the hon.
Minister has in his reply enumerated the reasons for low
production. In part (iv) of his reply. he has said that 25
per cent produce 1s lost every year due to weak post-
harvest and marketing infrastructure. | want to bring to
the notice of the hon. Minister that a frut called "Kinu'.
which 15 a vanety of ‘Malta. was produced In large
quantty in Ganga Nagar, Hanumangarh and Bikaner
Aareas  Many people cultivated large orchards of this fru
but they had to destory theirr crops and thenr orchards
due 1o continuous lack of marketing facility and had to
sutfer heavy losses. Therefore. | want to know from the
Giovernment whether 1t would provide all necessary
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marketing facilities so that the old orchards may be
revived agamn

SHRI CHATURANAN MISHRA: We are prepared to
consider this. But you may please send me specific
proposals. We are prepared to extend specific assistance.

SHRI LAKSHMAN SINGH: The hon. Minister has said
that the present production of fruits and vegetables 1s
not adequate and we have to increase it. My submission
is that the biggest problem in increasing the production
of tfruts and vegetables 1s costly seeds. The seeds of
high breed varieties of fruts and vegetables are very
costly. | want to know from the hon. Minister what etforts
are being made to make high breed varieties of seeds
available at reasonable rates.

SHRI CHATURANAN MISHRA: Mr. Speaker, Sir, so
tar as the question of making them available at cheaper
rates 1s concerned. we will have to see what category of
people are purct.asing them. It the people belonging to
very poor category are taking them, we are considering
in what way we can supply these seeds cheaper to them.
But, for the present. we cannot give you any assurance
that we will make them cheaper. This 1s under our
consideration, but 1if your contention 15 that everybody
including the nch should get 1t free. 1t 1s not possible

[English]
Railway Users' Consultative Committees

525 PROF. " RASA SINGH RAWAT.
DR. SATYANARAYAN JATIA:

Will the Minister of RAILWAYS be pleased to state:

(a) the measures being taken to increase participation
of commuters In the functioning of Railways;

(b) the system prescribed for setting up of the Railway
Users’ Consultative Committees at the Station, Division
and Zonal levels indicating the number of members
therein,;

(c) whether any system exists to monitor the
implementation of the suggestions given by the
consultative committee of Members of Parliament
convened at the Division, Zonal level and Ministry of
Railways levels; and

(d) if so the details thereof?
[Translation]

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN) - (a) to (b) A Statement s laid on the Table
of the Sabha.

STATEMENT

(a) In order to ensure increasing participation of
commuters and other railway users In sustaining and
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upgrading the level and quality of scervice to the
customers, there 1s an mstitutionahised system of penodic
consultation and interaction through vanous Passenger
Associations and Raillway Users” Consultative Committees
anous Passenger Associations tormed to represent local
interests with regard to different aspects ot train services
and faciliies/iamenities arc free to interact with
levels ot rallway management 1.e at Station loevel
Divistional and Zonal levels as well as Apex level in the
Rallway Board's Office In Rallway Users
Consultative Committees at varnous levels are constituted

various

addition

to ensure participation ot suburban and other commuters
as owell as other ranl users and these Committees have

tormal representation from the Registered Passenger

Associations. These Consultative Commuttecs are as
under —

(1 Suburban  Rmlway  Users”  Consultative

Commuttees on GContral, Western,  Southern,

Fastern and South Bastern Rallways

e Station Consultative Committees.

() Divisional  Railway  Users’  Consultative
Commttees
(v} Zonal Rallway Users” Consultative Committees

(b) The Station Consultative Committees at Zonal and
Divisional Headquarters and also at selected stations
serving important industnal and Commeraial centres are
set up by Zonal Rallways. The Divisional Railway Users’
Consultative Committees and Zonal Rallways Users
Consultative Commuttees are set up by the Ministry ot
Railways after obtanmg the recommendations from the
respective General Managers and nomunation ot Members
of Parliament from the Ministty of Pariamentary Affairs.

Ihe membership of these committees vanes from
station to
mter-alha, depending upon then geographical size and

station. division to division and zone to zone,

junsdiction

(c) and (d) There are two types of Committees of
Members ot Parhament for Mimstry ol Ralways viz
Consultative Commuttee for the Railways as a whole and

nine Informal Consultative Committees for mne  Zonal
Railways.
The Consultative Committee of Members of

Parhament discusses the policy matters 1clating to - the
Rallways and then meetings are held thice a yedn durng
mter session pertod with specific agenda. The suggestions
made by the Members of Parhament i the meetings of
these GCommittees are examined 1n depth and suitable
rephies sent to the Muembers ot Pariament concerned by
the Mimister of Hailways A consolidated  action taken
statement 1s also prepared for circulation amongst all the
Members of this Committee.
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The Informal Consultative Committees function
separately tor each of the nme Zonal Railways. The
meetings of these Committees are held dunng the session
periods with no formal agenda. The Members of
Parhament discuss the matters pertaiming to the Zonal
Railway concerned and give their suggestions/
recommendations which are duly examined and the
Members are informed of the action taker on the issues
raised by them. The replies to them are sent by General
Managers concerned and in some cases by the Minister
of Rallways

There 1w no Consultative Committee of Members of
arhament for Rallway Divisions

PROF  RASA SINGH RAWAT Mr. Speaker. Su.
although the hon. Minister has attempted to give a fairly
detalled reply. it does not cover the pomnt we wanted to
clanty and for which we were expecting a satistactory
answer to come The rallways are regarded by the entire
country as the veins carrying the blood of country's umty.
bemg not only an agent of country's development, but
also providing a public service to the people. They render
passenger service and the people are the passengers.
Thus, they are a public service. That being so. the people
have certam expectations of the rallways. For instance. tt
15 very necessary to know what facibties are available to
the traveling public in the form of dnnking water, tollets,
cleanlnmess of the compartments. waiting rooms  at the
stations and so on The Railway Users Consultative
Committees are set up so that a coordination may be
established between the people's representatives and the
ralway officials and zones for knowing the situation and
taking steps for providing the required facilities. But, within
a month of the formation of this new Government, all the
Committees were dissolved

Si, | am connected with Ajmer Zone. | received an
mivitation from the Aymer Zone to attend a meeting on a
particular date at specified place and tme | got the
reservation done and when | was about to leave, | was
informed that the Commuttee was dissolved and till today
there 15 no information about the reconstitution of the
Committee.

I want to know whether the Government have any
specific plan to give proper representation to Members of
Parliament in the Zonal Consultative Committees of the
Zones from where they come as also to the Passenger
Associations and other representatives of the people and
by what time the (Government propose to constitute the
Passenger Committees.

[English]

MR. SPEAKER Let the hon. Mirister reply now You
have got second supplementary also.

[Translation]

SHRI RAM VILAS PASWAN' Mi. Speaker. Si, as
the hon. Member has nghtly said, in order to keep a
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proper watch on the functioning of the Railways and give
suggestions to them, there are different kinds of
Consultative Committees in the Railways including the
National Committee, Divisional Committees and Zonal
Committees. Then there are Committees "at Sub-urban
and station levels. The object of all these Committees is
the same. The Railways are a big structure having nearly
16 lakh employees. There is decentralisation of power.
All the Committees are being constituted to keep a watch.
The hon. Member has said that the new Government
has dissolved all the Committees. In this connection, |
would like to point out that the term of the Divisional
Consultative Committees was upto 30.8.96. This
Committee i1s constituted for two years. The next
Committee 1s the Zonal Consultative Committee, which
was upto 30.9.96. The Dwisional and Zonal Committees
have Members of Parliament also among their members.
But the Parhament was dissolved. Otherwise also, their
two-year term was nearing completion...(Interruptions)

VAIDYA DAU DAYAL JOSHI: They had only the
Members of the Congress Party ...(Interruptions)

SHRI RAM VILAS PASWAN: Please listen, it is very
important. When two years were completed and fresh
elections to the House took place, naturally the new
Members ot Parliament will be the members of these
Committees. In the other situation, its work will come to
a standstill. We thought that the new Committees should
be constituted at the earliest in their place. | assure you
that all the Committees will be set up before first October.

VAIDYA DAU DAYAL JOSHI: They should be
constituted without discrimination between parties. In the
previous Committees, there were only Congressmien.

SHRI RAM VILAS PASWAN: All right. We will
constitute them without party discrimination...(Interruptions)

[English|

MR. SPEAKER: | have not allowed you, Joshiji. Mr.
Minister, you do not have to answer him.

[Translation]

SHRI RAM VILAS PASWAN: Not only this, | had
said during my speech on Railway Budget that we cannot
put pressure on the senior Members of Parliament. But
the Railway Consultative Committee has been formed and
we are soon going to call its meeting. With the
concurrence of all the rmembers of the Committee, the
Members of the Parlarw:nt can send suggestions with
regard to stations etc. of their areas. and the Government
will take action on them.

PROF. RASA INGH RAWAT. Mr. Speaker, Sir, |
would like to know from the Government whether any
norms have becn fixed for the constitution of these
Consultative Committees It is often seen that the
Government in power stuffs these Committees with people
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following its ideology without taking advice of the
concerned Members of Parliament or the concerned
peoples organisations. Has the Government of the United
Front formulated any norms or reviewed the existing
norms in order that the committees may be set up in a
proper manner and right information and suggestions may
reach the Government? Besides, informal Zonal meetings
such as those of Western Railway, Northern Railway etc.
are held with the participation of the Members of
Parliament where discussions go on tor two or three
hours. Thereafter, the Parliament Members give their
suggestions to the hon. Minister. Is the Railway Ministry
serously thinking of giving proper weight to their
suggestions and looking into their complaints?

Mr. Speaker, Sir, part (c) of my question is also
related to this point. Three Zones fall in my constituency
and, therefore, this problem is not my problem alone, but
relates to all of them. The Railway Zones have been so
constituted that my constituency of Ajmer 1s distributed
among Ratlam Zone, Jaipur Zone and Ajmer Zone. in
fact, Ajmer Zone extends upto Gandhi Dham in Gujarat,
thus involving several hon. Members from Gandhi Dham
and Ahmedabad areas of that State. Sir, in those meetings
the problems of Ajmer and those of other districts are
covered by Ajmer Zone...(Interruptions)

[English]

MR. SPEAKER: You are a professor. You should
know what is the distinction between a speech and a
question.

[Translation]

PROF. RASA SINGH RAWAT: | am only asking as
to what norms have been fixed and if more than one
Zone fall under the constitueney of a Member, will the
Members of Parliament coming from there be given
representation in these Committees?

SHRI RAM VILAS PASWAN: Under the norms of the
Zonal level Railway management, the Zonal Railway
Users’' Consultative Committees include representatives
of Local Chambers of Commerce and various Industrial
Organisations, Agricultural Organisations, registered
passengers’ organisations and each legislative assembly.
The representatives on the Consumers’ Protection
Committees include two Members of Parliament—one
each from Lok Sabha and Rajya Sabha—and some very
important people whose names are proposed by the
Minister. In the Divisional Railway Users' Consultative
Committees, there are representatives of leading
Chambers of Commerce and Industry which are not more
than five years’' old. representatives of agricultural
organisations and every Railway Users...(Interruptions)

PROF. RASA SINGH RAWAT : There should be no
political partisanship in the constitution of these
Consultative Committees and efficiency and strong base
should be the criteria in forming them .... (Interruptions)
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SHRI RAM VILAS PASWAN: So far as this new
Government i1s concerned, | assure the hon. Member that
not one Member of Parliament, belonging to any party or
group, has so far accused us of being partisan. We will
also not give any occasion for complaint to any hon.
Member in this regard. My job is to make them effective.
Unfortunately, we found that as a result of pressures
exercised by the Parliament Members and various
organisations, the size of the Zonal Committees swelled
to 400-500 members. With such a large number of
members, what can any one do? Therefore, we want to
limit the number of members of these Committees so as
to make them effective. The Committees have to meet in
three or four months. We want to ensure that their
meeting are called within the prescribed period and we
are trying to see that a Member of Parliament i1s not
made dependent on D.R.M. or anybody else. We will so
tighten it up that the committee functions eftectively. The
Government will take the report of the committee sernously
and also try to implement it

[English]

MR. SPEAKER: Member should be precise and
pointed in asking their questions; so also the Minister
while replying. Please be precise.

[Translation]

SHRI THAWAR CHAND GEHLOT: | want to know
from the hon. Minister what arrangements exist at present
to implement’ or keep a watch on the suggestions of
these committees which include Members of Parliament.
Who are the authorised officers at Zonal level and whether
there is a time-limit within which the position of
implementation has to be conveyed to the Members? If
there is no such time-limit, will the Government fix a
limit, say of one or one and a half months after the
meeting, within which it should be disposed of and ‘Yes'
or ‘No' conveyed to the Members ?

SHRI RAM VILAS PASWAN: According to the present
practice, there should be three meetings in a year of the
Dwisional and. Zonal level committees. The National
Committee ‘should meet twice a year and the Station
Committee three times in a year. The date of the next
meeting 1s decided in the sub-urban meeting itself. Under
the rules, the minutes of the previous meeting are placed
before those meetings and action taken report is also
presented. However, so tar, there have been very few
cases when meetings have not been held. But when
there are 500-600 members, there is disorder. | assure
the House that we shall convene the meetings within the
prescribed period and the suggestions that emerge will
be duly considered. A report on the action taken on those
suggestions ‘will be prepared and put before the next
meeting.

BHADRA 19, 1918 (Saka)

Oral Answers 22

SHRI MANIKRAO HODLYA GAVIT: Sir, the meetings
of the Consultative Committee of the Members of
Parliament are called only twice a year and they are told
nothing about the proceedings of the meetings and the
action taken on the suggestions made. Will the Minister
take steps to increase the number of these meetings per
year?

SHRI RAM VILAS PASWAN: Sir, | have already
informed the House as to the number of meetings of
various committees that should be held every year. We
have no objection in holding more meetings if that leads
to greater efficiency and improvements.

[English]

SHRI NIRMAL KANTI CHATTERJEE: There 1s no
consultative Committee of the Members of Parliament for
the Railway Divisions. If there 1s one, it would be more
effective because more number of MPs would be sitting
there. Would the hon. Minister of Railways agree to this
suggestion?

Why does the Ministry of Railways not hang up the
proposals for each station in those stations so that the
local people can also supervise them and force
implementation 1n a standard way? Would the Hon.
Minister agree to this also?

[Translation]

SHRI RAM VILAS PASWAN: The first suggestion is
very good. The other suggestion 1s also quite good and
therefore, we have decided to set up Watchdog
Committees in place of the consultative committee so as
to provide the maximum empowerment to the local people.

KUM. MAMATA BANERJEE: But these should be
impartial. That does not happen. The men of the ruling
party of the State dominate them.

SHRI RAM VILAS PASWAN: As soon as | became
the Railway Minister, | wrote personal letters to the
presidents of all political parties to send a list of effective
workers of their parties. Some parties have sent the
names which are under consideration. We are taking other
persons also irrespective of the parties. | will write to the
party presidents again.

[English]

SHRI N.K. PREMACHANDRAN: Sir, my specific
question 1s this. This is an era of decentralisation of
power. | would like to know whether the hon. Minister
would be kind enough to convene the constituency-wise
meetings of the Members of the Legislative Assemblies
and the Railway Users Associationss so as to discuss the
problems faced by passengers and the othe:
developmental activities. From the month of October
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onwards, the rescheduling of the Railways is likely to go
on. So. | would like to know whether a meeting would
be convened before that

MR SPEAKER: He wants to know whether you will
be willing to convence the constituency-wise meetings.

[Translation]

SHRI RAM VILAS PASWAN: Sir, as | have sad.
when all the Committees including those of the Divisional
and Zonal levels start functioning, we would as a mattcr
ot fact be coverng even a lower level then envisaged by
the hon. Member. We take the responsibiity at our level
At the lower level, the officers below us will be responsible
for monitoring

WRITTEN ANSWERS TO QUESTIONS
[English]
Child Abuses

‘522 SHRI N.SV. CHITTHAN: Will the Minister of
HOME AFFAIRS be pleased to state:

() whether any inquiry into the child abuses has
been undertaken by the Union Government recently,

(by if =0 the detals thereot. State-wise: and
() the steps taken to check this menace?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTAY © () to (¢) An Advisory Comimittee
was constituted by the Government of India at the Central
level m March 1994 to suggest measures to be taken tor
eradicating child prostitution. The recommendationg made
by the Committee have been sent to the State
Governments for appropnate action

The Government of India 1 attempting to bring about
an overall improvement in the status of children. especially
gl children, through befter education, health care and
cmpowerment ot women  The Natonal Human Rights
Comnussion has also formed a Core Group to study the
problem of child prostitution in Delhi and Karnataka and
to work on preventive and rehabilitative strategies.

The perception of child labour as a harsh outcome
of the socio-ecconomic conditions prevaiing in the country
has led to an enhanced consciousness on the need to

SEPTEMBER 10, 1996

Written Answers 24

tackle the problem of child labour in a multi-dimegsional
and integrated manner. Keeping in view the fact that
legislation alone would not be sufficient to tackle the
problem of explottation of child labour, the Government
formulated the National Policy on Child Labour which was
announced in Parhament in August 1987. The action plan
under the National Policy on Child Labour comprises a
legislative action plan, focussing of general development
programmes tor benefitting children wherever possible and
project based action plans in areas of high concentration
ot child labour engaged n wage/quasi-wage employment.
With a view to fulfilling the constitutional mandate, a major
programme was launched on 15th August, 1994 for
rehabilitating child labour working n hazardous
occupations. A high powered body, the National Authority
for the Fhmmation of Child abour (NALECL) was
constituted on 26th September, 1994 under the
chairmanship of Labour Minister.

India 15 a signatory to the World Declaration on the
survival, protection and development of children. In order
to mmplement the World Summit Goals, the Department
of Women and Child Development has prepared a
National Plan of Action in consultation with the concerned
Central Ministnes/Departments, State Governments  and
voluntary organmisations. This Plan addresses health and
family weltare related activies. removal of gender
dicnmination and special protection for economically,
socially and physically disadvantaged groups.
[Transiation]

River Pollution

H23. SHRI VIRENDRA KUMAR SINGH. Wil the:
Mimister of ENVIRONMENT AND F ORLSTS be pleased
to state.

(a) whether the Governmerit have $ought financial
assistance from the foreign countnies/agencies to make
the Ganga and other nvers of the country pollution frec,

(b) 1f so. the details of the schemes under which the
assistance 15 expected, country-wise: and

(c) the time by which the amount of assistance 1s
likely to be recieved?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD). (a) Yes., Si.

(b) and (c) A statement is enclosed.

STATEMENT

Sl Name ot Scheme

Country trom which

DETAILS OF THE SCHEMES UNDER WHICH ASSISTANCE 1S EXPECTED

Time by which

No. assistance 1s expected assistance expected
) 2 4
1 Ganga Action Plan The Netherlands 1996-97

Phase-1 (Kanpur)
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2 Industnal
Counselling
Tannenes-1l (Kanpur)

3. Gomti Action Plan at
L.ucknow (Phase |l of
the assistance)

4. Pollution Abatement
in the Coastal
Stretches of Madras City
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The Netherlands

Overseas Development
Administration of the
United Kingdom ODA (UK)

European Economic
Community (EEC)
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Under consideration
of the Netherlands Govt.

Exact time would be
known after March 1997

Under consideration
of the European
Economic Community (EEC)

[English]
Medicine Scam

*526. SHRI SOUMYA RANJAN:
DR T. SUBBARAMI REDDY:

Will the Minister of HOME AFFAIRS be plecased to
state

(a) whether attention of the Government has been
drawn to the news-item. appearing in ‘The Hindustan
Times' dated August 9. 1996 under the caption '‘Rs. 4 cr
medicine scam in Tihar Jail'; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) . (a) Yes, S

(b) The Inspector General (Prisons), Delhi had
ordered an inquiry into the procurement, stocking and
issue of medicines in the Central Jail, Tihar during the
year 1994-95 The Committee set up for the purpose
detected rrregularities in the overall management of
medicines In the Jail. The wrregulanties relate, inter-aha.
to understating the cost of medicines proposed to be
purchased, purchase of medicines when sufficient stocks
were available, procurement of medicines of doubtful utility,
inflated quantities of medicines shown as issued and
purchase of medicines at high prices. The report of the
Committee has been forwarded by the Jail authonties to
the Government of National Capital Territory of Delhe for
appropriate action.

Setting up of Fertilizer Plant

*527. SHRI SANDIPAN THORAT: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether India and Oman have signed a |ont
venture agreement for setting up of a fertihizer plant in
October;

(b) the reasons for not undertaking the project earhier
as the Memorandum of Understanding for the same was
signed two years back:

(c) whether the project will be set up in Oman and
the entire output will be purchased by India under a buy
back agreement, at the international prices;

(d) the Indian equity 1in the joint venture:

(¢) the role India expect to perform in the project
which will produce both urea and ammoma with the
participation of KRIBHCO and RCF: and

(f) the present status of the project?

THE MINISTER Of STATE OF THE MINISTRY OF
CHEMICAI S AND FERTILIZERS (SHRI SIS RAM OLA):
(a) No, Sir.

(b) A Memorandum of Understanding was signed
between the Government of India/Krnishak Bharat
Cooperative Limited (KRIBHCO)/Rashtriya Chemicals &
Fertihizers Limited (RCF) and the Government of Sultanate
of Oman/Oman Oil Company on 30th July, 1994 to
prepare a Detalled Feasibility Report (DFR) for seting up
of 3500 tonnes per day ammonia and 4400 tonnes per
day urea project n Oman. The DFR has been recewved
The project could not be undertaken because of delays
in preparation of the DFR. finalisation of the project
agreements and selection of the preferred Engmeenng
Procurement and Construction (EPC) bidder tor setting
up the project on Lump Sum Turn Key (LSTK) basis.
These activitics have fallen behind schedule because ot
protracted negotiations between the two sides on the
project agreements, delay in appointment of the [STK
consultant. acceptance of the request of EPC bidders for
extension ot the bid time and resignation ot M/s Morgan
Stanley as the Financial Advisor to the project. consequent
to changes in the management of the Oman Oil Company
Evaluation of the EPC tids had to be dcferred tll the
new Financial Advisor was appointed
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(c) The project is proposed to be set up at Sur in
Oman. The entire production of urea is envisaged to be
purchased by KRIBHCO/RCF under a buy-back
arrangement at the prevaiing FOB Oman price.

(d) The equity contribution by each of KRIBHCO and
RCF s estimated at US$ 69 million equivalent to about
Rs. 242 crores (1 US$ = Rs. 35).

(e) The Indian parties viz. KRIBHCO and RCF will
perform three roles in the project, viz. shareholders in
the proposed Joint Venture Company: buyers of the entire
production of urea and supplier of manpower for major
requirements of the Joint Venture Company.

(f) The DFR for the Project has been completed.
Varnous agreements connected with the project have been
discussed at different levels and are at an advanced stage
of finalisation. The financial packages submitted by EPC
bidders are being evaluated with the assistance of the
Financial Advisor

Staff Strength in Railways

'528. SHRI MULLAPALLY RAMACHANDRAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government had any plan to reduce
the staft strength in the Railways:

(b) 1f so, the reasons for such a decision;

(c) whether the Government have since then reviewed
the decision; and :

(d) if so, the details in this regard?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN): (a) to (d) The work force of Indian Railways
is regulated both in terms of number and their skills so
that the Railways are able to build, maintain and operate
the system in the most productive manner possible.
specially for remaining competitive with other modes of
transportation. Owing to changing pattern of traffic and
advancement in_technology. retraining and redeployment
of stdff rendered surplus from diminishing activities has
to be resorted to, however, no staff has been re-trenched
on Indian Railways.

Narayan Sarovar Sanctuary
*529. SHRI SHANTILAL PARSOTAMDAS PATEL:

SHRI SANAT MEHTA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government of Gujarat has reduced
the area of the Narayan Sarovar Sanctuary in Kutch,

(b) if so, the details thereof and the reasons
theretor;
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(c) whether the Wildlife Institute in Dehradun had
been asked in March to do a Rapid Environmental Survey
of the effect of the order of the Gujarat Government;

(d) it so, the findings of the Survey of the Institute
alongwith the reaction of the Government thereto; and

(e) it not, the action taken/proposed to be taken by
the Union Government in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD): (a) and (b) Yes, Sir. The Legislative
Assembly of Gujarat through a Resolution passed on
27.7.95 delimited the Narayan Sarovar Sanctuary from
its earlier area of 756.79 sq. kms. to 444.23 sg. kms.
which was followed by a notification to this eftect by the
State Government on 9.8.1995. The State Government
has stated that this was done to utilise the mineral
resources of the denotified area tor industrial development
of the Kutch District which is underdeveloped.

(c) Yes, Sir. The Wildlife Institute was asked to do a
Rapid Environmental Survey and its report was received
just a few days ago.

(d) and (e) The main finding of the Wildlife Institute
of India (WIl), Dehradun is that the alteration in the
boundary of the sanctuary was influenced by industrial
development considerations without taking into account
all the ecological implications. They have, therefore,
recommended a detailed review of the decision. This
Ministr, has sent the report to the State Government for
comments and appropriate action.

Census in Jammu and Kashmir

*530. SHRI CHAMAN -LAL GUPTA:
SHRI P. NAMGYAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the date on which the census in Jammu &
Kashmir was held and the population of each region at
that time;

(b) the reasons for not having census for such a
long time;

(c) the date on which the extensive revision of the
electoral rolls was undertaken in Jammu and Kashmir
and the number of electorate at that time and new
strength of the electorate after the summary revision in
1996, region-wise:

(d) the date on which the delimitation commission to
delimit the existing assembly constituencies was set up
and the date on which it submitted its Report;

(e) whether this Report has been challenged in the
High Court; and
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(f) # so. the time by which a decision 1s likely to be
taken in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) - (a) The decennial population census
was held in J&K i the year 1981 with reference date as
6.5.81. The population of cach region at that time s
gven below

Jammu 2/.18.113
Kashmur 31,34,904
Ladakh 1,34, 372

(b) The last decennial population census of 1991
could not be taken in the State of J&K due to the
disturbed conditions prevaillng at that time.

(c) The mtensive revision of the electoral rolls was
widertaken in J&K State in the year 1988 (partly) and
1989 (partly) The electorate at that time was 41,41 369
The electorate as on 31.8.96 was 47.48.759 [he
regionwise break up 1s—

Jammu 22.13.714  Plus Service
Kashmir . 2371207 |voters = 27.881
| adakh 1.35957 |

(d) The Delimitation Commission was set up on 2nd
December, 1981 and thereafter has been reconstituted
from time to time. The final order of the Dehmitation
Commussion was published on 27th April. 1995 wtuch
forms the basis of the current assembly elections in the
State.

(e) Yes sn

(H)y It s tor the courts to deud_e the cases pending
before them

Railways Outstanding Against Power Utilities

"531. SHRI SANAT KUMAR MANDAL. Will the
Minister of RAILWAYS be pleased to state

(a) the total amount which the power utihhics owe to
the Railways against the coal haulage from the pit-hcads
to thermal power plants of the National Thermal Power
Corporation and the various States;

(b) the break-up of the amount outstanding against
the various defaulters;

(c) whether it is proposed to recover the same: and

(d) the difficulties that Railways face to ensure timely
payment of coal haulage charges by the consigneces
concerned and the manner in which it is proposed to
tackle the issue?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN): (a) The total amount outstanding against
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National Thermal Power Corporation. Delhi Electnc Supply
Undertaking, and various States Electnicity Boards  .n
account of railway freight charges 1s Rs. 977.69 crore s
on 306 96

(b) The amounts outstanding against the vanous
defaulters as on 306 96 are given below

(Rs 0 crore)

S No Name of the State Llectneity

Amount
Board/Power House

iR AP State Electnaity Board 2029
2 Assam State blectnety Board 412
3 Bihar State Electnaty Board 396
4 Delhr Electne Supply  Undertaking 94 14
5 Gujarat State Electnaity Board 462
6 Haryana State Electnety Board 44 26
7 Karnataka Electnoty Board 07
8 Maharashtra Electnicity Board 20.06
9 M.P State Electnaty Board 234
10 Pumab State Electnoty Board 1399
1. Rajasthan State EBlectnaity Board 163
12 Taminadu State Electniaity Board 005
13 . State Electnaity Board 36.87
14 W.B State Electnicity Board 1519
15 N.TFC /Badarpur T.P.P 688.19
16 N.T.P.C /Others 2591
Total 977.69

(©) Yes, Su

() The mam difficulty which the Railways tace 1s the
tallure ot the power utilities to pay the threight charges
whenever consignments arc booked on o Pay basis
The tollowing important steps have been taken for timely
recovery of coal haulage charges

(a) Keeping a constant dialogue with the
authornties of the power utilities for expeditious
clearance ot dues

(b) Occasional stoppage ot supply ot wagons and
delivery of consignments, as an extreme step

(c) Keeping 15% difference between “To Pay" and
“Paid” freight.

(d) Introduction of advance payment scheme
through a deposit by the concerned State
Electnicty Board. ot one month's transactions
in advance in the destination Railway
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(e) Compulsory pre-payment of freight, where
consignments are now booked on ‘To Pay'
basis, w.e.f. 1.10.96.

It 15 expected that with the introduction of the
measures at (d) and (e), the position In this regard will
improve.

Protection to Forests

*5632. SHRIMATI MANEKA GANDHI:
KUMARI SUSHEELA TIRIYA;

Will the Minister of ENVIRONMENT AND FORESTS
he pleased to state

(a) whether the Nepal Forest Mafia operating in Terai
Region of Indo-Nepal Border has killed a number of forest
guards dunng the last several years:

(b) 1t s0. the number ot forest guards killed during
the last three years:

(¢) whether the Uttar Pradesh Government has
submitted a ambitious project tor the protection of 416
kms. long forest in the region;

(d) 1t so. the details thereof and the assistance sought
for the purpose:

(e) the time by which the funds sought for the project
are likely to be sanctioned; and

(f) the measures proposed to be taken to provide
protection to the forest areas in this region?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) Yes, Sir.

(b) As reported by the state governments of Bihar
and Uttar Pradesh five forest guards have been killed
during last three years in Tarai Region of Indo-Nepal
border.

(c) to (e) A Project on ‘Protection Measures Against
llicit Felling in U.P. Forest Areas Adjoining Nepal' has
been submitted by the U.P. Government to Planning
Commission, Government of India with a proposed cost
of Rs. 12.18 crores, over a three year period. In six
forest divisions, covering an area of 2.73 lakh ha. The
Project is under consideration of Planning Commission
for financial assistance to U.P. Forest Department.
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The Proposed Project cost in three successive years
Is as under:—

SNo.  Major Head

Ist year  lind year llird Year Total

1 Establishment 125 40 234 96 243.36 60372

2 Vehicles and 21420 93.00 4340 350.60
communication

3 Cvil works 95.05 45.00 30.00 170.05

4 Support Activities 30.45 31.20 32 45 94 10
Total 46510 40416 34921 1218.47

() Measures proposed to be taken to provide
protection to the forest areas are as under—

Intensive patrolling in the sensitive areas
— Strengthening of the communication network

— Revamping and strengthening of armed forest
protection force

— Provision of arms and ammunition to the forest
staft

— Involvement of NGQO’'s for prevention of ihcit
felling

— Coordination between various law entforcing
agencies

— Establishment of torest check post with armed
squad with facility of fast communication and
movement

— Provision of additional vehicles for field
inspections and for beat and highway patrolling

— Establishment of Watch Towers and
Transmission Towers at strategic points

-— Formation of a Trans-Boundary Conservation
Board

Decline in DAP Production

*533. PROF. AJIT KUMAR MEHTA: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether there has been sharp decline in the
production of diammonium phosphate (DAP) during the
last six months or so in the country;

(b) if so, the percentage of dechne in the DAP
production and the reasons therefor:

(c) the estimated shortage of fertiiser anticipated
during the coming months: and

(d) the steps taken by the Government to meet the
shortage of DAP?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLAY):
(a) Yes, Sir.
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‘(b) DAP production during March-August. 1996 was
12.97 lakh tonnes. This constitutes a decline of 285,
over .the production dunng the corresponding period of
the previous year. The reasons for this decline are;

() lack of adequate demand resulting n
accumulation of inventories. DAP sales during
April-duly, 1996 were 1.44 lakh tonnes less than
the previous year.

(1) ncrease n the prices of imported intermediates
ke phosphoric acid and ammonia resulting in
higher costs of production and the inability of
the market to support the higher costs through
better selling prices.

(¢c) and (d) The price distribution and movement of
phosphatic fertihzers have been decontrolled since 1992
The availability of phosphatic tertihizers. which 15
determined by market torces of demand and supply, 1s
presently comfortable. The government increased the rate
of ad-hoc concession wef 671996 on all phosphatc
and potassic fertilizers including indigenous DAP trom Rs.
1000 to Rs. 3000 per metrnic tonne and imported DAP
from Nil to Rs. 1500 per metric tonne These mecasures
are anticipated to spur its consumption. Department of
Agnculture and Cooperation have estmated that DAP
sonsumption will go up from 36.86 lakh metrnc tonnes n
1995-96 (provisional estimate) to 48 18 lakh metnc tonnes
m - 1996-97 State Governments/Union  Ternitory
Admuustrations  have also been impressed upon to fix
icalistic prices of decontrolled fertihizers under the ad-hoc
concession scheme well in time during the Krant and
Rabi scasons in order to cnsure that both indigenous
production as well as imports of DAP are optimised by
manufacturers/importers for meeting the higher levels of
anticipated dermand.

Forestry Research

"534 'PROF. PJ. KURIEN. Will the Minister ot
FNVIRONMENT AND FORESTS be pleased to state

(a) whether any forestry research 1s being done by
the Indian Council of Forestry Research and Education.
Dehradun:

(h) 1t so. the details of the research done so far and
amount spent thereon; and

(¢) the extent to which this research has helped to
protect the forests?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT JAI NARAYAN
PRASAD NISHAD): (a) Yes, S

(b) and (¢) The Indian Council of Forestry Research
and Education (ICFRE) with its eight Institutes and three
Centres. 15 carrying  out important research activities
related to ftorest productivity enhancement. tree
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improvement. vegetative propagation. tissue culture. seed
technology. medicinal plants. multipurpose tree species.
biotertilizers. biopesticides, social forestry, agroforestry.
pests and diseases. utiisation of timber and non-wood
forest products. atforestation of cold/hot deserts,
reclamation of saline-alkaline and mined sites, control of
shiting cultivation and biodiversity conservation etc. The
expenditure incurred by the ICFRE during the four years
of the 8th plan penod. ie.. from 1992-93 to 1995-96 is
Rs  160.99 crores.

Forestry research being undertaken by the ICFRE
Institutes and Centres has resulted 1in increasing tree
productivity which has helped in reducing pressure on
forests. Increased productivity and easy avallability of
quality planting material have also led to adoption of tree
cropping on a large scale as part of ther normal
agncultural practices by farmers in Haryana, Punjab,
Western Uttar Pradesh, Gujarat and other parts ot the
country. Research directed at protection of forests against
pests and diseases has helped i restonng the health of
the forests. Research related to utihsation of species of
less commercial lmporlancé and other torest products has
helped n ncrecasing the mmcome of local people and at
the same time consideration and development of forests.

Developmental Programmes

535 SHRI GLORGE FERNANDES: Will the Mimister
of HOME AFFAIRS he pleased to state:

(a) the weltare and developmental programmes tor
the people of Uttar Pradesh announced by the Prme
Minister between June 1 and August 18, 1996,

(by whether the required resources tor these
programmes have been carmarked;

) it s0. the details thereof, and

(d) whether necessary budgetary provisions have
been made tor the purpose?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA). (a) The Prnme Minmisters
announcements prnmarily related to —

(1 taciitation of payment of sugarcane arrears to
cultivators,

tacihtitating payment of electnicty dues and
clearance of pending power applications:

(n

(i exemption from stamp duty. etc. for mortage of
land and tractors by farmers:

(tiv) sanction of certain wngation programmes:

payment of compensation at market value for
acquisition of agricultural land.

<

(vi)y opening of the closed Gorakhpur fertilizer
factory,
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(vi) hike in the admissible cost of construction under
Indira Awas Yojna and accelerating the pace of
work under the scheme:

(vin) Coverage ot all development blocks under the
Employment Assurance Scheme within one year;

(ix

sanction of new Sugar factories along with
enhancement ot capacity ot certain Sugar
factones:

(x) completion of the ongoing Mau-Shahgan; railway
line;

(xi) provision of safe drinking water; and

(xn) opening of primary schools, prnimary health
services In unserved habitations and provision
of roads for unconnected villages.

(b) to (d) Many of the announcements relate to
acceleration/augmentation ot the ongoing schemes such
as Indira Awas Yojna and Accelerated Rural Water Supply
Project Under the Indira Awas Yojna, for example. existing
provisions amount to Rs. 470 crores and another Rs.
150 crores 1s proposed to be provided in consultation
with the Planning Commission and Ministry of Rural Affairs
and Employment. A similar amount additionally has been
proposed -for provision of safe drnking water. Further,
additional Central assistance of Rs. 28 crores would be
given for the Pnmary Health Centres Unconnected villages
will be provided with all weather roads through additional
funds from the Employment Assurance Scheme over and
above the provision of 188 crores already made in the
State budget. The Central assistance has also been
assured for some other schemes/projects. The additional
Central assistance will. be made available through
appropnations and overall savings.

Drug Pricing Policy

‘536. SHRI MOHAN RAWALE: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:.

(a) whether his attention has been invited to a news-
item appearing in the ‘Hindustan Times' dated April. 12,
1996 captioned ‘Drug Pricing Policy in shambles’,

(b) if so. the details thereof;

(c) the norms by which the administrative ministry
are fixing the prices of drugs;

(d) whether the Ministry are tollowing the
recommendations of the Bureau of Industrial Costs and
Prices in this regard;

(e) it not, the reasons therefor and the reaction of
the Government thereto;, and

(f) the corrective measures taken in this regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) Yes. Sir.

(b) The news item alleges that recommendations of
BICP with reference to prices of bulk drugs and
formulations are not being accepted by the Department
and that prices are being fixed on extranecous
considerations and are also being delayed.

(c) The prices are fixed under the provisions of
DPCO'9L and in accordance with the established
procedures of costing

(d) and (e) Normally the recommendations of BICP
are followed Delays in notifying the prices so
recommended are sometimes caused if the matter 1s sub-
judice or interpretation of policy 1s involved.

() Corrective measures taken i this regard include
cxpeditious resolution of interpretation of pohlcy matters
as and when they anse

| Translation]
Purchase of Concrete Sleepers

*537 DR. RAMESH CHAND TOMAR: Wil the
Minister of RAILWAYS pleased to state:

(a) the number of concrete sleepers purchased by
the Railways during the last three years, year-wise and
company-wise,

(b) whether the Government have directed sleeper
production units to stop thew production;

(c) 1t so. the reasons therefor; and

(d) the time involved between placing the orders for
purchase of concrete sleepers and their supply along with
the details thereof?

THE MINISTER OF RAILWAYS (SHRI RAM VILAS
PASWAN): (a) The details are as per statement

(b) No. Sir.
(c) Does not arnse.

(d) Railway normally places order for manutacture
and supply of concrete sleepers on various existing
sleeper manufacturing units betore completion of the
previous order. The firm normally starts manufacture and
supply of concrete sleeper immediately after placement
of the order as infrastructure for manufacture and supply

~ of additional quantity is already available with the factory.

The time involved between placing of order and supply
depends upon the capacity of each factory.
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STATEMENT
(Figures in thousands)
Rly. Name of the firm 93-94 94-95 95-96
T ' 2 3 4 5
CR 1. M/s Indian Hume Pipe Co. Ltd., Karari 130 91 87
2. M/s Prestress (India) Pvt. Ltd, Warora 176 126 124
3. Mi/s Keprecon Sleeper Works Pvt. Ltd., Butibori 235 m 182
4 M/s Engineers Prestressed Structures Pvt. Ltd., Banmore 108 109 77
5. M/s Stresscrete Pvt. Lid., Budni 141 117 115
6, M/s BEMCO Sieepers Pvt. Lid.. Nandgaon. 26 26 33
7 Mis Khem Chand, Ghosalpur 74 65 64
8 M/s Marathwada Prestress Pvt. Ltd., Borgaon 41 51 47
9 M/s Concrete india, Lonavala 88 86 72
M . Engineers Prestressed Structures (Antri Unit) Pvt. Ltd. 103 117 56
11 M- Shiee Keshana Concrete Products (P) Ltd.. Bareth 83 57 50
12 My BEMCO Sleepers Pvt Ltd.. Khandwa 27 21 20
SUBTOTAL 1232 977 927
ER 1 M/s Daya Engg. Works Ltd.. Manpur 219 100 116
2 Mrss Daya Engg. Works (Sleeper) Ltd.. Manpur 138 52 136
3 M/s Prestressed Udyog (India) Pvt. Ltd.. Chhota Ambona 100 51 97
4. M/s Tantia Concrete Products (P) Ltd. Pannagarh 149 88 104
5 M/s Tankrete india Pvt. Ltd., Rampurhat 4 12 0
6 M/s MUVA Industnes (P) Ltd., Jagdishpur 75 27 82
7. M/s Stresscon. (Ind) Pvt. Ltd., Chamagram 40 69 51
SUBTOTAL 725 399 586
NR 1 M/s Hindustan Prefab Ltd., Jangpura, New Delh 171 158 75
2. M/s Jay Prestressed Products Ltd., Kosikalan 143 85 97
3. Mi/s Track Innovations (India) Pwvt. Ltd., Chandigarh 110 54 22
4. M/s Arvind Constn. Co. Lid.. Marwar Chapn 162 180 174
5. M/s Daya Engg. Works (Sleeper) Ltd.. Degana 168 154 113
6. M/s Ashi Pvt. Ltd., Rewari 39 57 63
SUBTOTAL 793 688 544
NER 1. M/s Annavaram Concrete Pvi. Ltd., Burhwal 99 75 81
2. M/s Natraj Engineers (P) Ltd., Sarai 101 148 74
3 M/s CCI Prestress Ties (P) Ltd., Clutterbuckgan 0 49 48
SUBTOTAL - 200 272 203
NFR 1. M/s P.C.M. Cement Concrete Pvt. Ltd., New Jalpaiguri 37 74 98
2. M/s Daya Engg. Works, Mirza 54 47 75
3. M/s. Allied Engg. Enterprise. Badarpur 0 9 32
4. M/s. Prestressed Udyog (Assam) Pvt. Ltd., New Bongaigaon 0 36 73
5. M/s. Arunoday Const. Co. (P) Ltd., Jagi Road 52 105 125
SUBTOTAL 143 271 403
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Concrete Products & Const. Co.. Ambattur
Kottukulam Engg. Pvt. Ltd., Bommidi
Concrete Products & Const. Co., Tiruvalam
KEK Prestressed Concrete Lid.. Palghat
Malu Sleepers (P) Ltd, Birul Jn.

s Nellai Concrete Products & Const. Co., Gangaikondan

Sri Maruthi Builders, Yeshwantapur

SUBTOTAL

Mysore Structurals Ltd., Hafeezpet

The Concrete Products & Const. Co., Kondapalh
Rayalseema Concrete Sleepers (P) Ltd.. Timmancharela
Raghavendra Prestress Products Ltd.. Mantralayam Rd.
Coromandel Concrete Products Ltd., Kovvur

Lakshmi Prestress Concrete Works, Hasanparti Rd

V.S. Engineering Pvt. Ltd., Nallapadu

Mahadev Industries, Hospet

SUBTOTAL

Orissa Concrete Products (P) Ltd., Jharsuguda
Orissa Concrete & Allied Industries, Raipur
Vijay Prestressed Products (P) Ltd., Pendurti
DEW Concrete Ties (P) Ltd., Dalbhumgarh
ISCO Track Sleeper Pvt. Ltd.

Rayalseema Concrete Sleepers (P) Ltd., Kargi Road
Nilgiri Sleepers Pvt. Ltd., Nilgiri Road
Prestressed Udyog (India) Pvt. Ltd., Chandil
Mazda Concrete Products Ltd., Kaipadar Road
Daya Concrete Pvt. Ltd., Dalbhumgarh

United Vabs., Dongargarh

Gannon Dunkerley & Co., Rayagada
Sahuwala Cylinders Ltd., Garudabilli

SUBTOTAL

Usha Prgstressed Sleeper Udyog (Piplod), Godhra
Manibhai Bros. (Sleeper), Kharsalia

S. Subramanyam & Co., Kharsalia

Vaman Prestressing Co. Ltd., Panvel

Tankre;e (India) ‘P Ltd., Udvada

Donypolo Udyog (P) Ltd., Shamgarh

Rural Engg. Co. (P) Ltd., Shambhupura

SUBTOTAL
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N 3 4 ;
130 131 132
95 163 85
123 149 106
64 — —
65 143 129
35 102 105
23 100 110
535 788 667
210 145 35
129 126 108
162 146 89
183 155 126
91 83 67
45 58 47
93 33 73
88 151 11
1001 897 656
152 153 19
232 202 95
125 117 g1
81 67 105
210 40 106
85 106 98
87 82 90
66 48 20
36 38 27
67 68 68
64 78 88
12 43 52
62 7 0
1279 1049 959
96 98 62
122 138 101
102 a5 74
165 135 150
6 8 29
133 95 115
37 96 72
661 665 603
.é569

GRAND TOTAL

6006

5548




ER Written Answers

Foodgrains Production Data

548, JUSTICE GUMAN MAL LODHA:
SHRI NAWAL. KISHORE RAI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether .the estimates regarding the quantity of
toodgrain production and area under cultivation of different
foodgrains are not accurate;

(b) 1t so, the reaction of the Government thereto:

(c) whether the Centre Instituted Scientific Data
Gathering System is in existence in the country for the
last few years;

(d) if so, the reasons for not giving accurate
agricultural data despite using the said system;

(e) the present system used for gathering the
agncultural data; and

(f) the future plan of the Government to bring
improvement in the existing system?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
Estimates of area under cultivation and production of
foodgrains in the country are having a high degree of
reliability and accuracy.

(c) and (d) There 1s no such scheme under
implementation through the Central Government. As stated
in parts (a) & (b) of answer above, the agricultural data
carries a hugh degree of accuracy.

(e) Under the present system, statistics of area under
crops is collected through complete enumeration in all
the States except Orissa, Kerala and West Bengal which
are non-land record states. In these three States, statistics
of area are collected through Sample Surveys. The yield
statistics are obtained by organising crop cutting
experiments through a multi-stage startified random
sampling design. The production estimates are derived
as a product of area and yield estimates. Under the
Timely Reporting Scheme (TRS), there is a provision of
advance enumeration of 20 percent of the area to provide
early estimates of area statistics. Under the Improvement
of Crop Statistics (ICS), there is a provision of supervision
over the work of area enumeration by the revenue agency
in about ten thousand villages in the country: and over
crop cutting experiments by the Centre and State on
matching basis on about 30,000 crop cutting experiments
every year.

(f) Under the schemes for improvement of agricultural
statistics, various programmes are likely to be initiated to
improve the accuracy and reliability of crop production
estimates. These include:
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(i) Extension of organisation of crop cutting
experiments in the areas/crops which are not
presently covered,

(i) Establishment of an Agency for Reporting of
Agriculture Statistics (EARAS) in North-Eastern
States where no system at present exists; and

(iii) Use of statellite based remote sensing technique
for crop area and production estimates to build
pre-harvest estimates for all crops and in all
the States.

[English]
Smuggling of Arms

*539. SHRI JAI PRAKASH AGARWAL:
SHRI S.P. JAISWAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the type and number of illegal country-made/
smuggled foreign arms seized during the last three years
till date, State-wise/UT-wise;

(b) the details of the origin of these illegal arms;

(c) the steps taken to check the entry of the illegal
foreign arms;

(d) the total number of persons arrested so far during
the said period State-wise/UT-wise; and

(e) the action being taken against the culprits?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) and (b) The information i1s being
obtained from the States/UTs and will be laid on the
Table of the House.

(c) Government is alive to the situation and are taking
appropriate steps in this regard. State Governments have
been asked to appoint nodal officers tor coordinating all
actions for carrying out reinforced surveillance. Other steps
include gearing up of inteligence machinery, stricter
enforcement of existing regulations and a close
coordination between the concerned Central and State
agencies. >

(d) and (e) The information i1s being obtained from
the States/UTs and will be laid on the Table of the House.

[Translation]
Puises

*540. SHRI R.L.P. VERMA:
DR. RAMKRISHNA KUSMARIA:

Will the Minister ot AGRICULTURE be pleased to
state: '

(a) whether there i1s an acute shortage of pulses in
the country leading to abnormal rise in their prices;
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(b) if so. the extent of shortage in varous vareties
of pulses,

(c) the reasons for the shortage;

(d) the amount of Central assistance provided under
various schemes to increase the production ot pulses to
each State particularly to Onssa dunng 1995-96 and 1996-
97, and

(e) the steps proposed to be taken to meet the
shortage of pulses in the country and to arrest increase
in the prnces of pulses?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) (a) and (b)
As compared to estimated demand of 17 million tonnes
(production target fixed by Planning Commission for
1996-97). the estimated production of pulses during 1995-
96 15 15 milhon tonnes. Thus, there 1s a gap of about 2
million tonnes of pulses. To meet the shortage. the country
has been mmporting pulses to the extent of about 4-6
lakh MTs
pulses hke

In general. there has been short supply of

arhar, moong. masur and urad. The
assessment of variety-wise requirement 1s not monitored.
The average wholesale pnice mdex of pulses has

increased by about 8%¢ dunng 1995 as compared to 1994

(c) Pulses cultivation 1s less remunerative as
compared to cereals hke nce and wheat. About 90 of
area of pulses 1s rainfed. The pulses crops are nsky and
susceptible to insect pests and diseases Besides. there
has not been any major genetic breakthrough in pulses

development.

(d) A statement 1s enclosed.

(e) In order to increase the production of pulses in

the country. a Centrally sponsored National Pulses
Development Project 1s under implementation in 26 States/
UTs coverng 257 districts. A Central allocation of Rs.
34 8 crorc has been made for the year 1996-97 Under
this scheme, assistance 1s provided for production and
distribution of seeds. distribution of minikits, rhyzobium
culture, sprinkler sets. improved farm implements etc In
addition frontline and general demonstrations are
conducted on the farmers tield to propagate the improved
production technology. Further. impornt of pulses 1s made
at 5% of import duty. The Ministrv of Agnculture has
written to the States for prepanng Special Action Plan to
increase the production of pulses So far lamiinadu and

Bihar have responded to this

St

No

10
11

12.

20
21

22.

24.

25.

26.
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STATEMENT

State

1995-96
Central
allocatipn

(Rs. in lakhs)

1996-97

Central
allocation

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipu
Meghalaya
Nagaland

Onssa

Punjab

Rajasthan

Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal

Andaman &
Nicobar Islands

Delhi

Sprinkler Sets

TOTAL

106.00
2.00
12.00
140.00
2.00

96.00

30.00
137.00
11.00
440.00
31500
6.00
6.00
12.00
115.00
27.00
325.00
10.00
130.00
7.00
385.00

32.00

1.00

1.00

500.00

2898.00

115.00
2.00
10.00
131.00
1.00
101.00
35.00
15.00
30.00
150.00
11.00
550.00
370.00
20.00
2.00
12.00
160.00
25.00
450.00
10.00
150.00
10.00
506.00

30.00

1.00

1.00

2898.00
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[English]
Revenue Collections

4874. SHRI SUNIL KHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the revenue collected by the South Eastern
Railway from the passengers and goods Traffic during
each of the last two years:

(b) the total hability of the Railways in the South
Eastern Railway during the said period. and

(¢) the steps taken by the Government to collect
more revenue from the South Eastern Railway”

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) The Revenue
collected by South Fastern Railway from Passenger and
Goods during last two years are as under—

(Figures 1n lakhs of Rs))

1994-95 1995-96
Passenger 36545 40300

Goods

340740 379213

(b) Information 1s being collected and will be laid on
the Table of the Sabha.

(¢) The steps taken by the Government to collect
more revenue from the South Eastern Ralway are as
under:

Passenger Services
1. Intensive ticket checking to reduce ticketless
travel.

2. Issue of tickets through micro processor based
Self Printing Ticket Machines.

3. Introduction of Coupon Validating Machine

4. Running of tully unreserved trams on selected
routes.

5 Better manpower management.
6. Energy conservation

/. Cost control, cost reduction and cost
effectiveness in all on-ine as well as off-ine
activities.

8. Lowering of spending limits of the Railways
9. Introduction of new trains
10. Zero base review of activities.

Freight Services

1. Own Your Wagon Scheme mtroduced to
encourage private participation in ownership of
wagons.
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2. Quotation of Station to station rates for certain
streams of traffic.

3 Zonal Railways have been empowered to quote
reduced rates for traffic offered in empty flow
direction.

4. Increasing the mimimum distance for charge to
100 Kms to earn additional revenue.

5. Agglomeration of piece meal trathc through
freight forwarders.

6 Multimodal transport of goods through door to
door container services.

7. Scheme for leasing of SLR/Break Van space in
passenger trains for committed parcel
movement

8 Constant momtoring 1s being done on the
loading of high profit yielding commodities.

Gour Express

4875. SHRI P.R. DASMUNSI. Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Gour Express under Eastern Raillway
1s the only fast hnk train between Malda and Sealdah
Division;

(by whether there are several complaints about the
old and outdated compartments being uscd i Wis
prestigious train, and

(c) if so. the steps the Government propose to take
to replace the old compartments in this train?

THFE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) (i) 3153/31564
Gour Express provides direct service between Secaldah
and Malda. In addition 7 pairs of MallExpress trains
besides a Fast passenger connects Malda with Calcutta
(Sealdah/Howrah)

(b) No, Sir
(c) Does nol anse
Steam Locomotive Engines

4876. SHRI B.L. SHARMA ‘PREM" Will the Minister
of RAILWAYS bc pleased to state:

(a) whether the steam locomotive engines are still
produced by the Railways:

(b) the number ot steam engines still used by the
Railways:

(c) whether the Government propose to withdraw
these engines trom the service completely: and

(d) 1t s0, the details of the plan in this regard”
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No, Sir.

(b) At present 177 steam locos on Metre Gauge and
20 on Narrow Gauge are working on Indian Railways.

(¢) and (d) Railways as a matter of policy have
decided to replace steam locomotives with diesel/electric
locomotives before the turn of century in a phased manner
except in some sections of tourist importance where such
locos will be an attraction.

Howrah Base Kitchen

4877 DR ASIM BALA: Wil
RAILWAYS be pleased to state

the Minister of

(a) whether the sanitation condition around the
Howrah Base Kitchen is unhygienic;

(by ¥ <~ whether any steps are being taken to
improve: the  condition/sanitation in and around Howrah
Base Kitchen; and

(c) f so. the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (c) The
sanitation condition around the Howrah Base Kitchen are
maintained n satisfactory and hygienic conditions.
However, due to recent heavy rains there was blockage
of adjacent drains resulting in temporary flooding of the
area around Howrah Base Kitchen. Necessary steps were
taken to clear the blockage and hygienic sanitary condition
have been restored.

Supply of Coaches

4878 SHRI HARADHAN ROY: Will the Minister of
RAILWAYS be pleased to state:
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(a) the number of coaches produced by different
production units during the last three years, unit-wise and
year-wise;

(b) the number of coaches supplied to the Zonal
Railways during the said mentioned period, year-wise and
zone-wise;

(¢) whether less number of coaches were supplied
to Eastern, South-Eastern and North-Eastern Frontier
Railways; and

(d) if so, the steps being taken to increase the supply
of coaches to the said Railway Zones?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) There are four
Units manufacturing coaches in the country—two in
Railway Sector, viz. Integral Coach Factory and Rail
Coach Factory and two in Public Sector, viz. M/s Bharat
Earth Movers Ltd. and M/s. Jessops & Company Ltd.
The number of coaches produced by the different
production Units during the last three years, unit-wise
and year-wise are as under:

1994-95  1995-96

1993-94
Integral Coach Factory 1038 780 890
Rail Coach Factory 1025 775 690
Jessops and Company Ltd. 61 15 33
375 9 139

Bharat Earth Movers Ltd.

(b) The details of category-wise coaches supplied to
Zonal Railways are as under:

1993-94

1994-95

Railway . 149‘95-976

AC Non-AC SP. AC Non-AC S.P. AC Non-AC S.P.
Central‘m : 7 130. 16 13 145 62 55 141 82
Eastern 41 323 42 50 340 62 6 26 92
Northern 34 331 17 58 180 66 43 199 57
North Eastern 1 43 — — — - 16 91 —
Northeast Frontier 2 22 — — 10 — 15 83 6
Southern 29 462 15 36 138 9 41 286 39
South Central 7 224 — 17 65 — 21 149 18
S;uth Eastern 5 363 - 40 -— 27 50 29 244 42
Western 35 234 54 76 132 48 36 36 122
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(c) and (d) No, Sir. Coaches have been supplied to
Eastern, South Eastern and Northeast Frontier Railways
as required taking into account the total production
planned during any year-

Development of Spices

4879. SHRI RAMESH CHENNITHALA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government had prepared any
schemes for the development of spices in the country
particularly in Kerala; and

(b) 1t so, the details thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
During 8th Plan, a Centrally Sponsored Integrated
Programme for Development of Spices is being
implemented in the country with an outlay of Rs. 125.00
crores. Of this, the allocation made for the State of Kerala
is Rs. 60.21 crores. The details of the measures being
implemented in Kerala for development of various spices
are as follows:

1. Black Pepper

Production of rooted pepper cuttings, Rehabilitation
of old pepper garden; Distribution of input kits, Adoption
of plant protection measures against quick wilt disease;
Laying out field demonstration plots; Promotion of
cultivation as intercrop; and Area Expansion Programme.

2. Ginger

Production of nucleus seed matenal;, Establishment
of demonstration-cum-seed muiltiplication plots; Distribution
of minikits of ginger; Plant protection demonstration
programme; and Area expansion programme.

3. Turmeric

Production of nucleus seeds; Establishment of
demonstration-cum-seed multiplication plots; Area
Expansion programme; and Providing assistance for
fabrication of polishing drums.

4. Chillies

Establishment of demonstration-cum-seed
multiplication plots; Distribution of minimits; and
Establishment of demonstration plots of paprika.

5. Tree spices

Production and distribution of quality planting materials
of Clove, Nutmeg grafts & Cinnamon/Cassia; and
Establishment of tree spices demonstration plots.
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6. General

Distribution of plant protection equipments; Financial
assistance for setting up nrigation units, Promotion ot soll
conscrvation measures; and Staft and infrastructure

[Translation]
Crime at New Delhi Railway Station

4880. SHRI O.P. JINDAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention ot the Government has been
drawn to the news item captioned ‘Delhi mein Railway
Station per choron ko police ka Sanrakshan'. appearing
in the ‘Navbharat Times' dated August 8. 1996,

(b) if so, whether the gangs of thieves are active at
the railway stations in Delhi under the protection of the
Raillway police;

(¢) 1t so, the details thereof, and

(d) the steps taken by the Government to curb such
incidents on the Railway Station?

THE MINISTER OF HOMEL AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (¢) No such news item has
come to the notice of the Government. However, no
organised gang of thieves 1s active at the Rallway stations
in Delhi under the protection of the Railway Police

(d) The steps taken by the Delhi Police to prevent
thefts at the Railway stations include, inter aha
intensification of patroling and pasting of the photographs
of known thieves at important places/platforms

[English]
Watershed/Lakes

4881. SHRI AJAY MUKHOPADHYAY: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have selected some
watershed/lakes as national watershed/lakes In the
country;

(b) if so. names ot watershed/lakes declared as
national watershed/lakes;

(c) whether any steps are to be taken for therr
beautification;

(d) whether any amount has been allotted for the
purpose for these watershed/lakes; and

(e) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) to (e) A National Lake
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Conservation Plan covering 21 urban lakes in 10 States
has been formulated. The state-wise break-up of these
lakes 1s given in attached statement. The programme
aims at restoring the ecological status of these lakes by
preventing the entry of sewage through a sewerage
system, catchment area conservation, improvement of
water quality etc. However, the National Lake Conservation
Plan has not been approved by the Government in the
Vil Plan.

STATEMENT
NAME OF LAKE  STATE
1. Dal Jammu & Kashmir
2 Bhoj Madhya Pradesh
3. Sagar Madhya Pradesh
4 Hussain Sagar Andhra Pradesh
5. Nanital Uttar Pradesh
6. Kodaikanal Tamil Nadu
7. Ooty Tamil Nadu
8. Powai Maharashtra
9. Udaipur Lakce System Rajasthan
10. Sukhna Chandigarh
11. Rabindra Sarobar West Bengal
(Phase-ll)
1. Suchindra tank West Bengal
2. Adra West #engal
3. Salt lake West Bengal
4. Santragachi West Bengal
5. Subhash Sarobar West Bengal
6. A cluster ot water West Bengal

bodies near Hahsahar

7. Water Bodies in Garden West Bengal
Reach area

8. A cluster of water West Bengal
bodies around Belghoria
Railway Station

9. Mirik West Bengal

10. Senchal

West Bengal
Hindustan Insecticides Limited

4882 SHKI VIJAY GOEL: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Hindustan Insecticides Ltd. is going
to close its operation in Delhi by 30.11.96 as per the
Supreme Court Order,
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(b) whether the management of HIL has asked for
the allotment of 25 acres of land in NCR and a financial
assistance of Rs. 100 crores for the relucation of HIL;

(c) whether the management of HIL has planned to
take only 40-50 employees out of 530 employees on its
relocation;

(d) the plan about its workers’ colony called as HIL
Township in New Motinagar area; and

(e) whether it is possible for the Ministry to accord
ownership rights to the allottees by taking a token amount
from the workers? ’

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) and (b) Yes Sir.

(c) Delht Unit of HIL 1s manufacturing only DDT.
Keeping in view the decline in demand of DDT the
company has decided to set up a formulation unit where
the requirement of workers will be much less. The existing
demand of DDT s likely to be met by the company's
two units located in Maharashtra and Kerala, where DDT
1s also manutfactured

(d) and (e) No Su. The company propose to utihse
the quarters for the use of its staff in Marketing Division,
R&D Complex and Corporate Office.

Foreign Visits by President of National
Cooperative Union of India

4883. SHRI KRISHAN [ AL SHARMA: Will the
Minister of AGRICULTURE be pleased to state:

(a) the number of foreign wisits made by the President
and Chief Executive of the national Cooperative Union of
India during the last three years, year-wise;

(b) the total foreign exchange spent on these wisits
together with D.A. allowed to these two officers;

(¢) whether the Government have assessed the
achievements of their visits to the foreign countries; and

(d) if so, the details thereot?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
As per attached Statement.

(c) and (d) As reported by the National Cooperative
Union of India. the following benefits have accrued out of
these wvisits abroad:—

(i) National Cooperative Union of India has been
able to etfectively represent the Indian
Cooperative Movement in the International
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Organisations like, International Cooperative
Alliance, International Labour Organisation,
F.A.O. etc.

(i) The wisits increased collaboration with counter-
parts in the foreign countries in the fields of
Human Resources development, cooperative
insurance, banking etc.

(i

=

Three projects for artisans' cooperatives, one
each in the National Capital of Territory of Delh
and the States of Karnataka and West Bengal
have been sanctioned by the International
Cooperative Alliance.

STATEMENT

1993-94 199495 1995-96

A. Number of foreign visits
made by

(1) President, National 5 4 6
Cooperative Union of India

(n) Chiet Executive, National 3 4 3
Cooperative Union ot India

B. Foreign exchange spent on these visits (in Rupees)

(1) President 2.39.321 3.33.622 6.72.945
() Chief Executive 91,328 1,27 860 1.79.610
[Translation|

Stoppage at Tetulamari

4884. SHRI RAVINDRA. KUMAR PANDEY: Will the
Minjster of RAILWAYS be pleased to state:

(a) whether the Government have received any
request for providing stoppage of the Ganga-Damodar
train running between Dhanbad and Patna, at Tetulamari
Station under the Dhanbad Division;

(b) if so. whether the Government have approved
the said proposal;, and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) No, Sir.

(c) Lack of traffic justification and its close’ proximity
to Dhanbad (9 Kms.).

Stoppage at Ferozabad

4885. PROF. OM PAL SINGH ‘NIDAR™ Wil the
Minister of RAILWAYS be pleased to state:

(a) whether the supertast trains do not have stoppage
at Ferozabad,;
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(b) whether the Government have received requests
for providing the stoppage of the Kalindi, Vaishali, North-
East, Prayagraj. Jodhpur-Howrah, Marudhar, Purushotam,
New Delhi-Puri, Poorva Brahmputra and Shatabadi
Express trains at Ferozabad or Tundla Stations;

(c) whether the Government have also received
requests to provide reservation facility in each class in
the trains which stop at Tundla and Ferozabad stations
and the trains which are likely to have a stoppage at the
said stations in future; and

(d) it so. the decision taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARA.): (a) No, Sir. Three
pairs of superfast trains are already stopping at this
station.

(b) Requests for stoppage of additional trains at
Firozabad and Tundla have been received. Poorva
Express. Vaishali Express, North-East Express, Brahmputra
Mail, Kalindi Express and Marudhar Express (in Down
direction only) are already scheduled to stop at Tundla.

(¢) and (d) Yes. Sir. The stoppage of Marudhar
Express at Tundla in the Up direction is being provided
from 01.10.96. However, stoppage of any other additional
tram at Firozabad or Tundla is not found justified. As
regards reservation quotas, the same is allotted at any
station In a train taking into account the total availability
of reserved accommodation and demand pattern.
Accordingly, reservation quotas have been provided at
Firozabad and Tundla in various trains. There 1s no
proposal at present cither to allot any fresh quota or
enhance the present quota allocated to these stations.

Privastisation of Sanitation Work

4886. SHRI N.J. RATHVA: Will the Minister of
RAILWAYS be pleased to state:

(a) the names of railway stations in the country
particularly in Gujarat for which sanitation work has been
assigned to the private parties; and

(b) the action taken to rehabilitate the surplus lower
class Railway employees as a result of assigning the
said work to the private parties?

“THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) The
information is being collected and will be laid on the
Table of the Sabha.

Speed of Maharashtra Express

4887. DR. G.R. SARODE: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether representations have been received to
increase the speed of 7384/7383 Maharashtra Express
running between Gaundia and Kolhapur under the Central
Railway; and

(b), it so, the details thereot and the steps being
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) Some
representations, including from Shri Digvijay Khanvilkar,
MLA. Maharashtra, have been received in this regard.
The possibility of speeding up of 7383/7384 Maharashtra
Express has been examined but not found feasible due
to operational factors including reversals besides a large
number of halts.

[English]
Recruitment in Delhi Police

4888. PROF. JITENDRA NATH DAS: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government are considering to recruit
persons from all over the country for the Delhi Police;

(b) whether the Delhi Police 1s recruting persons
barring the Eastern and North Eastern States; and

(c) the steps to be taken in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (c) The information is being
collected and will be laid on the Table of the House.

EMU Car Shed at Barddhaman

4889. SHRI BALAI CHANDRA RAY:
SHRI AJOY MUKHOPADHYAY:
DR. ASIM BALA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether from the operational point of view there
is urgent need to have a EMU Car Shed at Barddhaman;

(b) whether in absence of such shed, EMU services
were disturbed frequently; and

(c) the reaction of the Government to run EMU
service from Barddhaman to Sealdah, Bandel, Howrah
(both directions), Dankuni, Kharagpur, Barakar and
Chittaranjan? ‘

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) No,
Sir.

(c) EMU/MEMU services already connect Barddhaman
to Sealdah, Bandel, Howrah, Dankuni, Barakar. Provision
ot EMU services between Barddhaman and Kharagpur is
not feasible due to operational constraints. Introduction of
EMU services from Barddhaman to Chittaranjan is not
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feasible at present due to operational and resource
constraints.

Industries in Dahanu

4890. SHRI CHINTAMAN WANAGA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have received any
communications from Industries’ Association in Thane
District complaining about the ill-effects of the Government
Circular dated 20 June, 1991 on the Industrial growth of
the Dahanu; and

(b) if so, the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) Yes, Si.

(b) The action in the matter would need to be taken
after the case pending in the Supreme Court has been
disposed of.

Scientific Laboratories

4891. SHRI R. SAMBASIVA RAQO: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government propose to establish
Scientific Laboratories for the Agriculture in every district
headquarters of the country;

(b) if so, the detdils thereof;

(c) the details of facilities proposed to be made
available in these laboratories for the farmers;

(d) the manner in which the farmers are likely to be
benefited by establishing these laboratories;

(e) the annual target fixed for establshing. these
laboratories; and

(f)y the time by which these are likely to become
operational?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) No, Sir.
However the Government propose to establish Krishi
Vigyan Kendra (KVK) in each district of the country.

(b) Out of 503 rural districts, 252 districts have been
covered by the Krishi Vigyan Kendras. Details are given
in the attached statement.

(c) and (d) The aim of KVK is to help the farmers
to adopt the latest agricultural technology through skill
based training, on-farm testing.on crops, livestock,
horticulture, fisheries etc., frontline demonstrations, and
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other extefsion activities. The KVK also conducts in-
service training for the extension personnel to update
their knowledge.

(e) and (f) The annual target and the time will depend
on the availability of additional funds for which the
Planning Commission has already been approached.

STATEMENT

State-wise Number of Districts With Krishi Vigyan Kendras

S. No. STATE TOTAL DISTT  DISTT WITH KVKs

1. A & N lslands 02 01

2. Andhra Pradesh 23 15
3. Arunachal Pradesh 13 01
4. Assam 23 05
5. Bihar 52 18
6. Dadar & Nagar Havel 01 —
7. Daman & Diu 02 —
8. Delhi 01 01
9. Goa 02 01
10. Gujarat 19 10
11. Haryana 16 12
12. Himachal Pradesh 12 09
13. Jammu & Kashmir 14 04
14. Karnataka 19 10
15, Kerala 14 09
16. Lakshadweep 01 —
17. Madhya Pradesh 45 19
18. Maharashtra 30 22
19, Manipur 08 01
20. Meghalaya 07 01
21, Mizoram 03 02
22. Nagaland 07 01
23. Ornssa 30 12
24 Pondicherry 04 02
25, Punjab 14 09
26. Rajasthan 30 30
27.  Sikkim 04 01
28. Tamil Nadu 22 16
29. Tripura 04 02
30. Uttar Pradesh 65 30
31 West Bgngal 16 08

TO}AL' - 503 252
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Coaches of Trains

4892. SHRI BASUDEB ACHARIA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether there 1s any proposal to increase the
coaches of trains running from Calcutta to North Bengal
and Assam and also to increase the frequency of the
Howrah-Guwahati Express; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b)
Provision of additional facilities including new trains and
coaches Is a continuous process on Indian Railways
subject to operational feasibility, resource availability and
traffic justification. The frequency of 3045/3046 Howrah-
Guwahati Saraighat Express is béing increased from
weekly to tri-weekly from October '96. There is however,
no proposal at present to increase the coaches on trans
from Calcutta to North Bengal.

Train Describer System

4893. SHRI TARIT BARAN TOPDAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether a Train Describer System was installed
for management and control of the train operations In
the New Delhi area;

(h) if so, the details of the date of commissioning,
FOB cost of the system and percehtage of time, the
system has been used from date of commissioning
indicating its usefulness;

(c) whether similar system has been installed at any
other station; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) Date of Commissioning: 27.3.1994
FOB Cost: Pound Sterling: 4352534

The system has been in operation since day of
mstallation. The system has been useful for tran working
and dissemination ot information to passengers.

(¢) No, Sir
(d) Does not arise.

Setting up of Human Rights Commissions
at State Levels

4894. SHRI A.C. JOS: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether there is any proposal to set up Human
Rights Commissions at the State levels;

(b) i so, the details thereof;

(c) whether any State Government has set up any
such Commission; and

(d) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) and (b) There are provisions in
the Protection of Human Rights Act, 1993 for setting up
of State Human Rights Commissions by the State
Governments in Sections 20 to 29. The State
Governments have been advised to set up State Human
Rights Commissions in their respective states.

(c) and (d) As per available information the State
Governments of West Bengal, Himachal Pradesh, Madhya
Pradesh and Assam have already set up State Human
Rights Commission as per provisions in the Protection of
Human Rights Act, 1993.

Railway Dues

4895. SHRI BACHI SINGH RAWAT ‘BACHDA' : Will
the Minister of RAILWAYS be pleased to state:

(a) whether a huge outstanding amount is to be
recovered by the Railways from the National Thermal
Power Corporation and Electricity Boards to some of the
States;

(b) if so, the amount outstandlng. as on June 30,
1996 against the NTPC and various Electncity Boards,
separately;

(c) whether the Railways are facing financial crunch
as a result of not getting the amount of this magnitude
from them: and

(d) it so, the action being taken by the Government
to recover the said dues?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes Sir.

(b) Amount outstanding as on 30.6.96 is as under—

S. Name of State Electricity Amount (Rs.
No. Boards/Power Houses in crores)
1 2 3
1. Andhra Pradesh State Elec. Board 24.05
2 Assam State Electricity Board 416
3. Bihar State Electricity Board 4.66
4. Delhi Electnic Supply Undertaking 94.76
5. Gujarat State Electricity Board 6.13
6. Haryana State Electricity Board 56.91

e

SEPTEMBER 10. 1996

Written Answers 60
- T El
7. Karnataka State Electricity Board 0.51
8. Maharashtra State Electricity Board 33.44
9. M.P. State Electricity Board 3.29
10. Punjab State Electricity Board 14.94
11. Rajasthan State Electricity Board 1.49
12. Tamil Nadu State Elec. Board 0.33
13. U.P. State Electricity Board 37.59
14. West Bengal State Elec. Board 20.78
15. N.T.P.C./Badarpur Th. Power Plant 688.54
16. N.T.P.C./Others 32.51

Total of freight and demurrage charges 1024.09

(c) Since the Railways have been asked to
increasingly depend on internal generation of resources:;
the outstanding amout due from N.T.P.C. and other State
Electricity Boards aftects the resource generation of the
Railways.

(d) The mam difficulties which the Railways face 1s
the failure of the power utilities to pay the freight charges
whenever consignments are booked on ‘To Pay’ basis.
The following important steps have been taken for timely
recovery of coal haulage charges:

(a) Keeping constant dialogue with the authorities
of the power utilities for expeditious clearance
of dues.

(b) Occasional stoppage of supply of wagons and
delivery of consignments, as an extreme step.

(c) Keeping 15% difference between “To Pay” and
“paid” freight.

(d) Introduction of advance payment scheme
through a deposit by the concerned State
Electncity Board, of one month’s transactions in
advance in the destination Railway.

(e) Compulsory pre-payment of freight, where
consignments are now booked on “To Pay”
basis, w.e.f. 1.10.96.

It is expected that with the introduction of the
measures at (d) and (e), the position in this regard will
improve.

[Translation]
Atrocities by Police

4896. DR. RAM VIILAS VEDANTI: Will the Minister
of HOME AFFAIRS ve pleased to state:

(a) whether the incidents of crild killings are going
on in the wake of terror of hyena in the Pratapgarh and
other districts of U.P;

(b) whether the people of Pratapgarh and adjacent
areas are forced to stay outside therr villages for the
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whole night due to the terror of the police as the police
beat the ladies and children in order to suppress their
legitimate demands:

(¢) if so, the action by tha Government agamst the
ernng police ofticials;

(d) the number of children killed in the guise of terror
of hyena: and

(e) the action taken by the Government min this
regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (e) According to the information
received from the State Government of Uttar Pradesh
the incidents of killing of infants/children were reported in
the districts of Sultanpur, Jaunpur and Pratapgarh. Some
wild animals ke “hyena” “"Wolf" and related species. who
reportedly turned men-eaters, used to attack infants and
small children. The Forest Department, with the help of
the Police Department and District Administration. jointly
launched a campaign to kill thesc animals  Steps were
also taken to stop spreading of rumours The meda,
sncial workers and other influential persons were actively
associated with the campaign. A number ot meetings were
organised in different places. apart from intensifying pelice
patrolling in the affected areas. Some beggars and
mentally retarded persons also became the vichims ot
fury of public. who mistook them to be hyenas/wolves n
human form. Crimial cases have been registered in this
regard. A number of persons have been arrested for their
involvement in such incidents. The State Government has
taken necessary steps to prevent recurrence of such
incidents with the co-operation and participation of local
public.

30 children were reportedly killed by animals i the
three distnicts under reference dunng the current year
between March and July 1996.

[Enghsh]
Loni Police Station

4897 SHRI UTTAM SINGH PAWAR: Will the Minister
of HOME AFFAIRS be pleased to state:

(1) whether several complaints agamst all the staff
of Loni Police Station in distnct Ghaziabad (UP) have
been recewved during the last three months;

(b) if so, the detalls thereof and the action taken
against the persons found guilty in different cases: and

(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS
(SHRI INDRAJIT GUPTA): (a) to (c) The nformation
15 being collected and will be laid on the Table of the
House.
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Removal of Refugees from Bangladesh

4898. DR. ARVIND SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether refugees from Bangladesh have settled
at the Rohtak. Sampla, Bahadurgarh and Nanglor Railway
Stations; and

(b) it so. the action proposed to be taken to remove
them from the platforms/Railway sheds?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) (a) and (b) Information 15 bemg
collected and will be laid on the Table of the Housc.

Global Tiger Forum

4899 SHRI SUSHIL CHANDRA VARMA- Wit the
Mimister of ENVIRONMENT AND FORESTS be pleased
to state the experience so far in regard to the
implementation of the Natonal Tiger Action Plan and
functioning ot the Global Tiger Forum (1993)7

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): The Global Tiger Forum will consider
the National Tiger Action Plan of india after it 1s formally
constituted. Therefore the question of experience in
implementation of National Tiger Action Plan does not
anse. The Global Tiger Forum will formally start functioning
after a mimmum of five tiger range countnes have rathied
its statutes. So far, ratificatons have been received from
three countries, namely, Bhutan, india and Myanmar.

[Translation]
Computerised Reservation Centres

4900. SHRI MAHABIR LAL BISHVAKARMA. Will the
Minister of RAILWAYS be pleased to state

(a) the number of reservation centres where
computensation faciity has not yet been provided, and

(b) the time by which these reservation centres
particularly the one at Hazanbagh are lhkely to be
computensed”

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Computensed
passenger reservation faciitics have yet to cover only
about 8% of the total reservation workload spread over
about 1600 stations most of which have limited or
neghgible workload.

(b) Provision of computerised passenger reservation
facilities is an on-going process and these facilities are
provided at stations as per norms and subject to the
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funds. The reservation workload at
much less than the cnterion of reservation
related transactions per day and does not justity provision
ot these facihtics at present

avatlabihity  of
Hazarbagh s

It can be considered when

the ontenon s met
[Enalish]
Seizure of Teakwood
4901 SHRIMATI JAYAWANT! NAVIN CHANDRA

MEHTA: Will the Miuster of HOME AFFAIRS be pleased
o state:

(a) the number of cases of seizure of teakwood along
the Indo-Myanmar border during the last two years:

() whether secunty forces particularly BSF and
Assam Rifles have failed to check the smuggling thereof:
and

(¢) if se, the steps being contemplated to check the
smugghng which 1s the root cause of the escalation of
mnsurgency in the bordenng States: and

(dy the number and details of cases where the Indian
vehicles were set on firte by Myanmar Army which were
engaged m the smuggling activity”

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (d) The information 1s being
collected and will be laid on the Table of the Housc.

[Translation]
Jharkhand Autonomous Council

4902. SHRI BRAJ MOHAN RAM: Will the Minister of
HOME AFFAIRS be pleased to state

(a) the duties and powers conferred on the Jharkhand
autonomous council in Bihar:

and members of
and the norms

(b) the number of office bearers
the Jharkhand autonomous council
prescribed for their appointments:

(c) the tunds provided by the Centre and State since
the establishment of the Jharkhand autonomous council
til date;
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(d) the details of expenditure incurred by the
Jharkhand autonomous council, item-wise;

(¢) the tull details df pay and allowances etc. of all
the members of the Jharkhand autonomous council
including the Deputy-Chairman;

(f) the total number of members of the Jharkhand
autonomous council and the number of members elected
and of those nominated by the State Government,
separately;

(g) the time by which the clections are likely to be
held tor the Jharkhand autonomous council;

(h) whether delrnitation of the constituencies has been
done tor election to the Jharkhand autonomous council,
and

(0 if not, the reasons theretor?

THE MINISTER OF
INDRAJNT GUPTA):
collected and will be

HOME AFFAIRS (SHRI
(a) to (i) The information 15 heing
laid on the Table of the House

[Enghsh]
Import of Electric Locomotives

4903. SHRI RAMESHWAR PATIDAR: Will the Minister
of RAILWAYS be pleased to state:

(a) the number of electric locomotives imported so
far by the Indian Railways indicating their total price
Indian Rupees and arnval date in India;

(b) the number of such imported electric locomotives
put into operation giving details of exact dates and names
of the Zonal Railway where these locomotives arc being
used. and ‘

(¢) whether technology has also been assured from
the company with which the import deal has been entered
into”?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) A
statement is attached

(¢) Yes, Sir

STATEMENT

(e ) Th( numbcr of electnc Iocomonves unported since -AC tracnon <ystem was mtroduced (Upto 1- 9 1996)

No (.,lass/ No 01 locos Country
Type of Ioco lmported o h(}mr
T 2 7__N__‘3__~>“ 4
1 BG-AC European
25 kV 50 c/s 152 Group,
WAM1/ ) France
WAG1/3,)
WAM2/3) 83 Japan

WAG2

Book value/Landed cost Momh’Yoar ()I

Rs. n Iakh (approx.) amval m india
s s
1687 WAM1, WAG1/3
—1960 to 1965.
987 WAM2/3, WAG2

- 1961 to 1963
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2

ers

MG-AC
25 kV, 50 c¢/s
YAM1

BG-AC

25 kV. 50 c¢/s
Thyristor
controlled
High Horse

20 Japan

Sweden

Japan

Power (6000 HP)

Freight WAG6
locomotives

BG-AC

25 kV, 50 c/s
3-phase, drive
locomotives
WAPS passenger

Freight WAGY
(SKD/CKD)

locomotives

Total

10 Switzerland

Switzerland

o

288
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G

192 1964 to 1966
5345 1988
10184 1988
24179 October, 1995

to June, 1996

10825 July, 1996
53399

66

(b) The number of imported electric locomotives put in service since AC traction system was introduced (upto 1-9-1996)

n

User Railway

S.No. Type & class No. put in Year
of loco. service put in
service
2 3 4 5
25 kV WAM1 100 1959 to Eastern and
AC 1961 Northern
Broad
Gauge WAM2 36 1962 to Eastern
loco- 1964
motives WAM3 2 1965 Eastern
WAGH1 42 1963 to Southern,
1968 South Central,
South Eastern
and Western
WAG?2 ah 1964 to Central
1966
WAG3 10 1965 to Eastern
1967
25 kV WAG6A 6 2-5-1988 South Eastern
AC high to 24-1-1989
horse
power WAGEB 6 11-9-1988 South Eastern
Thyristor to 29-10-1988
control
loco- WAG6C 6 24-5-1988 South Eastern

motives

to 21-8-1988
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1 2 3 4 5
3 Metre YAM1 20 27-3-1965 Southern
Gauge to 28-8-1966
loco- B
motives “
4 3-phase WAP5 10 Under commussioning
drive on Northern Railway
ABB
loco
motives WAGY 5 Under assembly
(In knocked at CLW
down condition)
Total 288
Agents for Sale of Tickets STATEMENT

4904 SHRI KESHAB MAHANTA: Will the Minister of
RAILWAYS be pleased to state: ‘

(a) whether the Railway Department has appointed
agents for the sale of tickets and reservation of berths at
Guwahati; and

(b) it so. the detals thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No. S

(b) Does not anse.
Hiring of Vehicles by Mother Dairy

4905. SHRI MRUTYUNJAYA NAYAK: Will the Minister
of AGRICULTURE be pleased to refer to Unstarred
Question No. 1228 on March 11, 1996 and state:

(a) whether the Mother Dairy’'s Frut and Vegetables
Unit have changed the norms for hinng the private
vehicles:

(b) if so. the details thereof. and

(c) the names of the transport companies and details
of then trucks/matadors presently under the hiring contract
ot the Niother Dairy?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) No, Sit.

(b)y Does not arise.

(c) The details are given at attached statement.

Names of the transporters having contract for
providmg vehicles for transporation of fruits,
Vegetable And Packing ltems from different
centres to CDF. Mangolpuri. Delhi and Back.

Name of Transporter No. of Vehicles

1. M/s Nagpur Gauhati Roadways 6

2. M/s National Milk Supplier 8
3. Sunil Kumar Sehga! 6
4. Bal Knshan 3
5 Hawa Singh 5
6. Rajender Kumar Bansal 2
7. Ramdhan Yadav . 2
8 G&.P. Sinha 2

M/s Khan Transport Co. 3
10. M/s Savera Transport Co. 2
1. M/

s Sohna Milk Suppher 7

Name of the Transporters having contract for
Transportation of Fresh/Frozen Vegetables From
CDF, Mangolpun to various Retail Outlets situated
in and around Delhi and to Other Distribution
Centres located at other stations outside Delhi.

LI

Name of Transporter

No of Vehicles

1 ' ' 2
1. M.L. Burman 5
2. M/s Cosmos Interstate Carriers 4
3. Ramy Lal : 10
4. M/s Sanjay Transport Co. 5
* 5.

Suranjan Singh 3
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1 2

6. M/s Dharmender Transport Co. 4
7. M/s Khanna Clearing Agencies 5
8. Surender Singh 5
9. M/s R.K. Verma Transport Service 2
10. Devender Singh 5
11. M/s Kamal Transport Service 1
12. Ram Raj Mudgil 1
13. M/s Sharma Transport o
14. M/s Sal Baba Perishable Good Carriers 3
15. M/s Anand Frozen Food Carners 3
3

16. M/s J.K. Frozen Food Carriers

Price of Trimethoprim and Sulphamethoxazole

4906. SHRI UDDHAB BARMAN: Will the Minister of
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{a) whether the Government have tixed the price of
Trimethoprim and Sulphamethoxazole:

(b) if so. the date on which and the rate tor different
packs;

(c) whether the companies like M/s. Wellcure Drugs
and Paam Pharmaceuticals are charging higher than the
approved prices of these drugs: and

(d) it so. since when and the action taken by the
Government against such companies?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLAY
(@) and (b) The details of prices of formulations based
on Trimethoprim and Sulphamethoxazole under DPCO,
1995 are given In the statement attached.

(¢) and (d) Information will be collected and laid on

CHEMICALS AND FERTILIZERS be pleased to state:

the Table of the House

STATEMENT

Strength

S. Name of the Ceiling
No formulation Size prces
(Rs.)
1 2 3 4 5
| Trimethoprim + Trimethoprm 40 mg + 50 ml. 912
Sulphamoxole Tabs. Sulphamoxole 200 mg bottle
5 ml
2. Trimethopnim + Trimethoprim 80 mg + 10 ~ 10's 56.44
Sulphamoxole Tabs. Sulphamoxole 400 mg Strip
per tablet
3. Trimethoprim + Trimethoprim 20 mg -+ 10 - 10's 17.48
Sulphamoxole Sulphamoxole 100 mg Stiip
Paediatric Tabs. per tablet.
4. Trimethoprim + Trimethoprim 80 mg + 5 ~ bml. 14.77
Sulphamethoxazole Sulphamethoxo-  400mg/ Ampoulc
Injection zole Tablets. 5ml
5 Trimethoprim + Trimethoprim 80 mg + 10 - 10's 78.24
Sulphamethoxazole Sulphamethoxa-  400mg/ strip
Tablets. zole Tablets. Tablet
6. Trimethoprim + Trimethoprim 20mg. 10 ~ 10's 23.16
Sulphamethoxazole Sulphamethoxa-  100mg/
Paed. Tablets zole Paed. Tabs. Tab.
7. Trimethoprim + Trimethprim 40mg. 50 mi 9.34
Sulphamethoxazole Sulphamethoxa-  200mg/ bottie.
Paed. Susp. zole 5ml.
8. Trimethoprim + Trimethoprim 40mg. 100 mi 16.00
Sulphamethoxazole Sulphamethoxa-  200mg/ bottle
Paed. Susp. zole 5ml.
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1 2 3 4 5

9. Trimethoprim + _ Trimethoprim 160mg. 10's 14.04
Sulphamethoxazole Sulphamethoxa- 800 mg. strip
Double strength zole.

. Tablets.

10. Trimethoprim + Trimethoprim 80mg. 10's 8.30
Sulphamoxole Sulphamoxole 400mg. strip
Tablet&f Tablets.

11. Trimethoprim + Trimethoprim 20 mg. 10’s 2.44
Sulphamoxole Sulphamoxole 100 mg. strip
Paed. Tablets. per tablets.

12.  Trimethoprim + Trimethoprim. A6mg. 1 x 5mi 2.90

"' Sulphamethoxazole Sulphamoxole  80mg/ml. (Amp.)

Injection.

13. Trimethoprim + Trimethoprim 90mg. 10 x 10’s 76.90
Sulphadiazine Tab. Sulphadiazine 410 mg. Strip/GP

Tablets.

14. Trimethoprim + Trimethoprim 80mg. 1000’s 533.22

Sulphamethoxazole Sulphamethoxa- 400mg. Tin
zole.

Law and Order Situation in U.P.

4907. SHRI JANG BAHADUR SINGH PATEL: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether attention of the Government has been .

drawn to the news-item captioned “Poorvi Uttar Pradesh
Apradhiyon ke shikanje mein” appearing in the ‘Dainik
Jagaran' dated August 8, 1996;

(b) if so, the facts thereof;

(c) whether on August 13, 1996 in Civil Lines area
in Allahabad some people were gunned down but the
police has not yet been able to trace the killers;

(d) if so, the number of murders committed in
Allahabad and Phulpur during the last 12 months and
the number of cases traced out of them and the number
of cases lying unsolved; and =

(e) the measures taken to improve the law and order
situation in Uttar Pradesh?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (e) The information is being
collected and will be laid on the Table of the House.

Vanishing of Pakistanis

4908. SHRI JAI PRAKASH ‘(HARDOI): Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether attention of the Government has been
drawn to the news-items captioned “officials are worried

as Pakistanis vanish” and “Loopholes in security at Atari”
appearing in the ‘Times of India’ dated August 27 and
28, 1996;

(b) if so, the facts thereof and the reaction of the
Govemment thereto; '

(c) the number of Pakistanis vaniéhed in the country
during each of the last three years and the reasons for
their not being traced and booking them; and

(d) the measures taken to ensure that such vanishing
tricks are curbed henceforth? B

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (d) Information is being
collected and will be laid on the Table of the House.

Horticulture Project

4909. SHRI GANGA RAM KOLI : Will the Minister of
AGRICULTURE be pleased to state:

(a) whether a horticulture project has been launched
in the hilly region of Uttar Pradesh with Italian cooperation
for the promotion and upgradation of various varieties of
fruit crops;

. «b) if so, the details thereof indicating the total outlay
ot the project, the amount of italian assistance, fruit crops
covered under the project and the schedule of its
implementation;
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(c) the extent to which the benefits have accrued to
farmers under this project;

(d) whether there are any deficiencies and
administrative irregularities in implementating the project;
and

(e) if so, the details thereof, and the action taken in
the matter?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
A project namely Indo lItalian Programme for the
Jdevelopment of temperate climate fruit crops was
implemented in two phases in the states of U.P., J&K
ahd H.P. The first phase was from June 1984 to
December 1987 and second phase from August 1990 to
June, 1994. The outlays and expenditure in the project
for Uttar Pradesh were as under—

Rs. in lakh
Italian Share State/India Total
Share
Outlays 389.75 142.51 532.26
Expenditure 390.17 294 .54 651.13

The important components of the project were
-technical assistance, supply of equipments, plant and
- planting material, nursery and laboratory equipments,
green houses structures, training of personnels in India
and abroad and transfer of technology etc. The important
fruit crops were apple, pear, apricot, plum, peach, cherry,
almond, walnut, hazalnut, pistachionut, strawberry and
citrus fruits besides olive which was introduced as a new
crop.

(c) The farmers were trained on the new technology
in temperate fruit crops. The demonstration plots were
laid on the farmers field for olive crop. The planting
material, fertilisers and pesticides were also provided to
the farmers under the project.

(d) and (e) -During the implementation of the project,
no deficiency/administrative irregularity has been brought
to the notice of the Government. The project has been
successfully implemented and has ended in June, 1994.

Konkan Railway Project

4910. DR. LAXMINARAYAN PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether for the construction of the Konkan.

Railway Project, the number of tunnels, major projects
and minor projects were 71, 136 and 1605 respectively
as planned in 1990-91;

(b) whether the numbers grew to 93 for tunnels, 171
for major projects and 1752 for minor projects during
1995-96;
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(c) whether the construction work was forced to keep
changing its.aligment over the years resulting in these
changes and cost overruns; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) Yes, Sir. The numbers have increased to 92 for
tunnels, 179 for major bridges and 1819 for minor bridges.

(c) No, Sir.

(d) When the construction of the Konkan Railway
Project was entrusted to the Konkan Railway Corporation
Ltd., they had to do the re-survey of the then proposed
alignment as the earlier survey done by the Southemn
Railway was not complete. The: Corporation, while
surveying the alignment, eased the gradients from 1:100
to 1:150 and also eased the curvatures from 7 degrees
to 1.4 degrees for better operational benefits. Due to
these reasons the number of tunnels, major bridges and
minor bridges have increased. : \

Resettilement of Refugee Families

4911. SHRI JAGMOHAN: Will the. Minister of HOME
AFFAIRS be pleased to state:

(a) whether a Cabinet decision was taken on August
25, 1989 to resettle refugee families from the Punjab
and Bangladesh and families of some ex-servicemen in
the Kasturba Niketan Complex;

(b) whether even after seven years, no action has
so far been taken in this regard;

(c) the reasons for delay and failure to monitor the
Scheme;

(d) whether in view of the non-implementation of the
Scheme, hundreds of refugees families are living in sub-
human conditions and facing serious health hazards and
running the risk of getting injured by the falling roofs and
walls; and

(e) the measures contemplated to ward off the
hazards and also to secure speedy implementation of
the aforesaid decision?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (e) The requisite information
is being collected ‘and will be laid on the Table of the
House.

[Translation]
' Article 370

4912. SHRI SANTOSH KUMAR GANGWAR: Wi
Minister of HOME AFFAIRS be pleased to state.
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(a) whether the Government have received proposals/
suggestions for abrogating Article 370 and the utility of
the Article in the present circumstances; and

(b) if so, the decision of the Government in the
matter?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) Views have been expressed from
time to time, in some quarters that Article 370 should be
abrogated.

(b) The Government do not propose to amend or
abrogate Article 370 of the Constitution.

[English]
Fake Citizenship Certificate‘

4913. SHRI RAM KRIPAL YADAV: Will the”Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government are aware of the
issuance of the fake citizenship certificates to the
Bangladeshi nationals with MBBS degrees by certain
border districts officials to enable them to secure jobs in
the country;

(b) if so. whether any inquiry has been conducted
by the Government to identify the officials involved in the
issuance of fake citizenship certificates to the Bangladeshi
nationals;

(c) if so, the details thereof, and

BpEPTEMBER 10, 1996

Written Answers 76

(d) the action taken by the Government in this
regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (d) The information is being
¢ollected and will be laid on the Table of the House.

[Translation]

Commercialization of Agriculture

4914. SHRI NITISH KUMAR:
DR. MAHADEEPAK SINGH SHAKYA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether any new schemes have been introduced
by the Government to encourage the cultivation of more
economical crops so that agriculture is commercialized in
the country; and

7

(b) if so, the details of these schemes and the names
of the agricultural products whose cultivation is to be
encouraged?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING)(SHRI CHATURANAN MISHRA): (a) and (b)
There is no new scheme to “commercialise agriculture”
in the country. However some schemes for the promotion
of horticultural crops, other than foodgrains and cash
crops, have been introduced during the Eighth Five Year
Plan. A Statement in this regard is attached.

STATEMENT

New Schemes for Promotion of More Economical Crops during Vill Plan

The details of the new schemes started during the Vili Five year Plan for promotion of horticultural crops are as

under:

Names of schemes

Activities taken up under

VIIl Plan outlay

the scheme (Rs. in crore)
1 2 3
(1) Commercial Setting up of nodal centres for introduction of new varieties, 10.00

Flouriculture their multiplication and supply of pianting material, training
centres for post-harvest handling of cut flowers and area
expansion.
(2) Promoting introduction of improved technology and setting up of tissue - 2.50

cultivation of
root and tuber
crops

culture units

(3) Mushroom

cultivation units and training

Setting up of spawn production units, pasturized compost . 10.00
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1 2 3
(4) Development of Development of selected vaneties through production of seed/ 5.00

medicinal and
Aromatic plants

planting matenal of improved vaneties, setting up of herbal
gardens and assistance tor dstillation units.

Construction of conservatory/trellies, developing water sources 2.00
for irngation. supply of plant protection equipment and

establishment of demonstration plots.

(5) Development of
betelvine
(6) Development of

beekeeping for
Improving crop
productivity R&D.

|English]
Riot Incidents at Muzzafarnagar

4915 SHRI JAGAT VIR SINGH DRONA- Will the
Mmister of HOME AFFAIRS be pleased to state:

(a) whether the CBI has noticed the tempenng of
police records relating to Uttarakhand not incidents  at
Muzaftarnagar:

(b) it so, whether the Government have constituted
any inquiry in the matter,

(¢) 1f so, the outcome thereof along with the action
taken/to be taken by the Government thereon; and

(d) f not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) Yes. Sir.

(b) to (d) A regular cnminal case was registered In
connection with this matter and a chargesheet under
sections 120-B and 218 IPC has been filed aganst the
concerned police officers in the Court of the Special
Magistrate for CBI cases. Dehradun. The tral proceedings
are presently stayed under the orders of the High Court
of Allahabad on a pemion moved by the accused foi
transfernng the case to some other place.

Fertilizers Selling Agencies
4916 SHRI VISHVESHWAR BHAGAT: Will the

Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the number of agencies selling chemicals and
fertilizers in Madhya Pradesh till 31st March, 1996;

(b) the number of agencies working under the
cooperative societies; and
(c) the details of the programme launched by the

Government for making the distribution of chemicals and
tertilizers more eftective in the country?

Aimed at 1improving productivity of crops through poliwation 18.87
by the honey bees. assistance given to the beekeepers tor
training, development ot infrastructure and marketing facilities;

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (¢) The information asked for is being collected
and will be placed on the Table of the House.

Upgradation of Railway Services

4917. DR. Y.S. RAJASEKHARA REDDY: Wil the
Minister ot RAILWAYS be pleased to state:

(a) whether representations have been received
regarding the introduction of new trains between
Vyayawada and Guntakal and Madras and Bombay,
upgradation of Muddanur and Kondapuram stations,
stoppages ot Balap Express at Muddanur and
Kondapuram and Mysore-Kondapuram passenger train at
Yenoguntala, increase in frequency of Balaj Express,
extension of Mysore-Kondapuram train upto Gooty,
doubling of hne between Guntakal and Renigunta; and

(b) it so. the reaction of the Government thereto?.

THF MINISTER OF STATLC IN THE MINISTRY OF
RAILWAYS (SHRI SATPAl MAHARAJ): (a) Yes, Sir.

(b) The demands for additional services, Increasc in
frequency, extension of trains beyond its destinations and
stoppages have been examined but not found feasible
due to operational and resource constraints. As regards
upgradation ot Muddanuru and Kondapuram stations,
these stations are already provided with tacilities
commensurate with the volume of traffic handled.
Augmentation of the passenger amenities will be
considered whenever so warranted by increase in the
volume of traffic. subject to the availability of funds and
other relative prionities. Regarding doubling of Guntakal-
Renigunta section, a survey for the doubling of Gooty-
Renigunta section has been taken up. Further action will
be taken on receipt of the report.
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[Translation]
Reservation Facility for Elected MLAs

4918 SHR! BHIMRAO VISHNU.JI BADADE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any reservation quota exists for the
elected M L A</MIL.Cs. and

(b) 1if not, the steps proposed to be taken to extend
the reservation quota to the representatives of the State
Government”?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b)
Separate gquotas have been carmarked for MLAs/MLCs
of Bihar. Karnataka and Madhya Pradesh as under -

Vidhan Sabha

Madhya Pradesh —- /4 berths/seats

Vidhan Soudha

Bangalore — 36 benths/seats

Vidhan Sabha

Bihar e 84 berths/seats

MLAS/MLCs of other States can seek reservation out of
Emergency quota in case they are not able to get the
confirmed reservations from the general counters. Their
requests arc considered alongwith others by the quota
controlhing authornties.

lEnglish]
Curbing of Infiltration

4919, DR PRABIN CHANDRA SARMA: Will the
Minister ot HOME AFFAIRS be pleased to state:

(a) whether the Government propose to prepare and
maintain a permanent register of the citizens in the country
to check the infiltration:

(b it so. the details thereot: and
(cy if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) to
(c) Varlous measures have been taken by the Central
Government to curb/contain the problem of infiltration from
across the border. However, the measures put in place
and contemplated do not include, at this stage, preparation
and maintenance of a permanent register for Indian
citizens.

Kidnappings in Nagaland

4920. SHRI SOMJIBHAI DAMOR: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) _whe'ther some persons are missing in Nagaland
since February 5. 1996:

(b) if so. the details thereof;

(c) whether the Kohima bench of Gauhati High Court
has issued any directive to the State Government in this
regard;

(d) if so, the details thereof. and

(e) the efforts being made and the time by which
the missing persons arc hkely to be traced”

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (e) The information 1s being
collected and will be laid on the Table of the House.

[Translation|/
Jail Tribunals for Women

4921. SHRI SATYA DEO SINGH:
KUMARI UMA BHARATI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government are considering to set
up Women Jail Tribunals in the country with a view to
dispose of the pending cases of women culprits and to
provide gpeedy justice to them;

(b) if so. the dctails thereof; and

(c) the time by which the decision i1s likely to be
taken in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) No, Sir.

(b) and (c) Do not arise.
[English]
Development of North Eastern States

4922 DR. ARUN KUMAR SARMA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether a Cabinet Sub Committee has been
appointed to look into the all round development of the
North Eastern States;

(b) if so, whether any specific programme has been
chalked out in order to bring those States at par with the
other States;

(c) 1s so, the details of programmes and the manner
in which this i1s being implemented;

(d) the amount allocated to North East Council during
each of the last three years and for current year; and
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(e) the amount utilised by each State. project-wise
duning the said period?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) No such Cabinet Sub-Committee
has been appointed by the Government.

(b) and (c) Do not anse.
(d) The amount allocated to the North Eastern Council

during each of the last three years and current year 1s
indicated below:—

Funds allocated

Year
(Rs. in crores)
1993-94 265.00
1994-9% 307.00

1995-96 324.00

1996-97

294.00

(e) The information 1s being collected.
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Bombay Bomb Blast

4923. SHRI HARIN PATHAK: Wiil the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some accused involved in the Bombay
senal bomb blast case have been released on bail,

(b) 1t so. the details thereot alongwith the charges
agamnst them:

(¢) whether the accused booked under TADA are
also proposed to be released. and

(d) 1t so. the number of persons likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) and
(b) Yes Si. A hst indicating the accused released on bail
and charges framed agamst them 1s given in the attached
statement.

(¢c) and (d) No The accused persons submit their
apphcations for reiease on ball and the Court, after
considering the matenal on record and hearng the
Defence and the Prosecution, passes order as per | aw.

STATEMENT

List of accused on bail and charges framed against them

S Name
No
1 2

1. Abbas Dawood Sheikh @
Shaikhdare @ Galkadeo

2 Abdul Aziz Hazi Ghartkar

3. Abdul Hamid @ Chuha Haj
Mohd  Birya (on Interim bail)

4. Abdulla Ibrahim Surti

5. Amhed Shah Mubarak Shah @
Salim Durani

6.  Ajay Yashparkash Marwah

7. Altaf Ali Mustaq Ali Sayyed

8 Anant Sakaram Bhour

9  Ashfaq Kasim Hawaldar

10.  Ashok Narayan Muneshwer

11. Ashrafur Rehman Azimulla
., Shaikh

Uls

Urs.

U/s.
3.7,

U/s.

U/s

Secction of Law/Charge

3). & 6 ot TADA (P) ACT, 1987

3(3) of TADA (P) ACT. 1987.

3(3). 5.6 of TADA (P) ACT, 1987, Uls.
r’w Sec. 25(1-A), 25(1-B)(a) of Arms Act, 1959

3(3) & 6, of TADA (P) Act, 1987.

3(3), H, 6. & 3(4) of TADA(P) ACT,

1987 & Sec. 212 IPC

U/s
25

U/s.

U/s
202

U/s.
Uls.

U/s.
Uls.

. 3(3), L, 6. of TADA(P) ACT, 1987 & U/s. 3.7. r/lw Sec.

(1-A) (1-B) (a) of Arms Act. 1959.
3(3), 5 & 6 of TADA(P) ACT. 1987.

3(3) of TADA(P) ACT, 1987, Uls
IPC.

3(3) of TADA(P) ACT, 1987.
3(3) ot TADA (P) ACT. 1987.

3(3), 5 & 6 of TADA (P) ACT, 1987,
3.7, w Sec. 25(1-A) (1-B)(a) ot Arms Act. 1959.




83

13.

14.

16.
17.

18.

19.
20.

26.

30.
31.
32.

33.
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Ayub Ibrahim Patel

Ayub Ibrahim Qureshi

L 4

Aziz Ahmed Mohd. Ahmed
Shaikh (on Intenm bail)

Gulam Hafiz Shakkh @ Baba

Devidas @ David Keshar Ghule

"Eshan Mohd. Tufel Mohd. Qureshi

Faki A Faki Ahmed Subedar
Fazal Rehman Abdulla
Hamid Abbas Miya Dafedar

Harba Han Khopatkar
Issag Mohd. Hajwani

Ismail Abbas Patel
Janardhan Pandurang Gambas

Kersi Bapuji Adejania

Khalil Ahmed Sayed Ali Nazir

Krishna Sadanan Mokal
Krishna Tukaram Pingle

Liyakat Al Habib Khan
(on Intenim bail)

Majid Wali Mohmed Khan
Manohar Mahadave More

Manzoor Ahmed Sayed Ahmed

Mohd. Dawood Mohd. Yusuf Khan
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U/s. 3(3). 5 & 6 of TADA (P) ACT, 1987,
Ufs. 3, 7, riw Sec. 25(1-A) (1-B)
of Arms Act. 1959.

U/s. 3(3), 5 & 6 of TADA (P) ACT, 1987,
Uls. 3, 7, 1iw Sec. 25 (1-A) (1-B)
of Arms Act, 1959

U/s. 3(3), 5 & 6 of TADA (P) ACT, 1987,
U/s. 3, 7. r’'w Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959.

U/s. 3(3) of TADA (P) ACT, 1987.

U/s. 3(3) of TADA(P) ACT, 1987.

U/s. 3(3). 5 & 6 of TADA (P) ACT, 1987,
U/s. 3. 7, r'w Sec. 25 (1-A) (1-B) (a)

of Arms Act, 1959

Uls. 3(3), 6 of TADA(P) ACT, 1987.
U/s. 3(3) of TADA (P) ACT. 1987.

U/s.
506

3(3) of TADA (P) ACT, 1987 U/s.
IPC.

U/s. 3 (3), 6 of TADA (P) ACT, 1987.

U/s. 3 (3), 6 of TADA (P) ACt, 1987,
Uls. 3, 7, rw Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959 U/s. 201 IPC.

Uis. 3 (3) of TADA (P) ACT, 1987.

o]

U/s. 3(3) of TADA (P) ACT, 1987.

Uls. 3(3). 5 & 6 of TADA (P) ACT, 1987,
Uls 3, 7. r/w Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959. U/s. 201 IPC.

U/s. 3(3), 6 of TADA (P) ACT, 1987,
U/s. 3, rlw Sec. 25 (1-B) (a)

of Arms Act, 1959

U/s. 3(3),

3(3),

of TADA (P) ACT, 1987.
Uls. of TADA (P) ACT, 1987.

Urs. 3(3). 5 & 6 ot TADA (P) ACT, 1987.
U/s. 4 r/w Sec. 6 of Explosive
Substances, 1908.

3(3). of TADA (P) ACT, 1987.
3(3) of TADA (P) ACT, 1987.

U/s.
U/s.

U/s. 3(3), 5 & 6 of TADA (P) ACT, 1987,
U/s. 3, 7 r'w Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959.

U/s. 3(3), 5 & 6 of TADA (P) ACT, 1987,
U/s. 3, 7. 'w Sec. 25 (1-A) (1-B) (a)
of Arms Act. 1959.
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35.

36.

39.

40.

41.

42

43.

44

46.
47

48.

49.

Written Answers

2
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3

Mohd. Jabir Abdul Latif
Mansoor

Mohd. Jindran Mumtaz
Jindran

Mohd. Rafig @ Rafig Madi
Musa Biyanwala

Mohd. Sayeed Mohd. Ishaq
(on Intenm bail)

Mohd. Yunus Gulam Rasool
Batoniya

Moiddin Abdul Kadar
Cheruvattam

Ms. Mobina @ Baya Moosa
Bhiwandiwala

Muzamil Umar Kadrni
Noor Mohd. Haj Mohd. Khan

Pandarnath Medukar Mahadik
Ramesh Dattrey Mal
Rashid Umar Alkware
Riyaz Abubaker Khatn

Rukhsana Mohd. Shati
Zanwala

Rusi Framroze Mulla
Sanjay Sunmil @ Balra) Dutt

Sayyed @ Mujju lsmail
Ibrahim Kadrni

Sayed Ismail Sayed Ali Kadn
Sayed Abdul Rehman Sheikh
Shahjahan Ibrahim Shaikhdare
Shahnawaz Dadamiya Hajwan

Shaikh Asif Yusuf

Urs. 3(3). 5 & 6 of TADA (P) ACT, 1987.
U/s. 3. 7 rlw Sec. 25 (1-A) (1-B) (a)
ot Arms Act. 1959

U/s 3(3). 5 & 6 of TADA (§) ACT, 1987,
Us. 5 w Sec 6 Explosive Substances,
1908 Urs. 201 of IPC

U/s. 3(3). 6 of TADA (P) ACT. 1987
U’s. 3(3) of TADA (P) ACT, 1987

Urs. 3(3). 5 & 6 of TADA (P) ACT, 1987,
Uls. 3 & 7 rlw Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959.

U/s. 3(3) of TADA (P) ACT. 1987.
Uls 3(3) of TADA (P) ACT. 1987.

U/s. 3(3). 6 of TADA (P) ACT, 1987.
U/s. Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959.

Uls. 3(3), 5 & 6 of TADA (P) ACT, 1987.
Uls 5 w Sec. 6 of bxplosive Substances,
1908, U/s. 201 'PC.

U/s 3(3) ot TADA (P) ACT, 1987.

w

U/ 3(3), of TADA (P) ACT. 1987,
Us 3(3). of TADA (P) ACT, 1987.
Urs. 3(3). 6 of TADA (P) ACT, 1987.

Uis. 3(3). 6 of TADA (P) ACT, 1987.

U/s. 3(3). 6 of TADA (P) ACT, 1987.
Uls. 3 & 7 riw Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959

U/s. 3(3). 5, 6 of TADA (P) ACT, 1987.
Us. 3 & 7 r/'w Sec. 25 (1-A) (1-B) (a)
of Arms Act, 1959

U/s. 3(3), 6 of TADA (P) ACT, 1987.

Uls. 3(3), 6 of TADA (P) ACT, 1987.
U/s. 3(3). of TADA (P} ACT, 1987.

Uls. 3(3), 6 of TADA (P) ACT, 1987
Uls. 3(3). 6 of TADA (P) ACT, 1987.

U/s. 3(3), 5, 6 ot TADA (P) ACT. 1987,
Uls. 3 & 7 1/w Sec. 25 (1-A) (1-B) (a)
ot Arms Act, 1959.
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56. Shalkh Kasam @ Babulal U/s. 3(3), of TADA (P) ACT. 1987.

57 Sakeel Shahabuddin Shaikh U/s. 3(3), 6 of TADA (P) ACT, 1987.
U/s. 201 IPC.

58 Shant Khan Abbas Adhikari U/s. 3(3), of TADA (P) ACT, 1987.

59 Shrknshna Yaswant Pashhkar U/s. 3(3), of TADA (P) ACT. 1987.

60. Sikkandar Issaq Hajwane U/s. 3(3), 6 of TADA (P) ACT, 1987.

U/s. 201 IPC, U/s. 3 & 7 rlw Sec. 25 (1-A) (1--B) (a)
of Arms Act, 1959

61 Somnath Kakaram Thapa U/s. 3(3) ot TADA (P) ACT, 1987
62 Sajjad Alam @ Igbal Abdul U/s. 3(3) of TADA (P) ACT, 1987.
Hakim Nasn

63 Suleman Mohd. Kasam Ghawate U/s. 3(3). ot TADA (P) ACT, 1987

64 Sultan-E-Rome Al Gul Urs. 3(3), of TADA (P) ACT, 1987.

65 Yashwant Nagoor Bhoinkar U/s. 3(3), 6 of TADA (P) ACT, 1987.
66. Yusut Khan @ Kayoom Kasam Khan U/s. 3(3), of TADA (P) ACT. 1987.

67.  Yusul Mohsin Mujwala U/s. 3(3), 6, 6 of TADA (P) ACT. 1987.

U/ls. 3 & 7 r/w Sec. 25 (1-A) (1-B) (a)
of Arms Act. 1959, U/s. 201 IPC.

68 Zabunisa Anwari Kazi /s. 3(3). 5 6 of TADA (P) ACT, 1987.
Uls. 3 & 7 rlw Sec. 25 (1-A) (1-B) (a)
ot Arms Act, 1959.

69. Abdul Aziz Abdul Kadar U/s. 3(3). ot TADA (P) ACT, 1987.

70. Mohd. Igbal Ibrahim S/o U/s. 3(3), of TADA (P) ACT, 1987.

Shaikh Ibrahim

71 Mrs. Rubena Suleman Arif U/s. 3(3), of TADA (P) AQT. 1987
Memon (on Intenm bail)

72. Mrs. Rahin Yakub Memon Urs. 3(3), of TADA (P) ACT, 1987.
(on Intenim bail)

73 Munb Shanf Parkat U/s (3) of TADA (P ) ACT 1987‘

In Addition, all the accused hdve been charged for cnmlnal Compiracy punlohable u/s. (3) of TADA ( ) Act 1987
and Sections ot 120 (B) of Indian Penal Code r/w Section 3 (1), (i), 3(3). 3(4), 5 and 6 of the TADA (P) Act, r/w
302. 307, 326. 324, 427, 435, 436, 201 and 212 oi Indian PenaI Code and oftences U/s. 3 and 7 r/w Section 25 (1A),
(1B). 9 (a) of the Arms Act, 1959, Section 9 (B) (i) (a) (b) (c) of the Explosive Act, 1894. Section 3,4, (a) (b) (c) of
the Explosive Act, 1884, Section 3.4 (a) (b). 5 and 6 of the Explosive Substances Act, 1908 and Section 4 of Prevention
ot Damage to Public Property Act, 1984.

Railway Recruitment Board at Ranchi (b) if so, the details thereof?
4924 SHRI SUKDEO PASWAN: Will the Minister of THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS be pleased to state: RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir,

(a) whether the Ministry have set up an exclusive except North Eastern Railway.

Recrutment Board at Ranchi for selecting the tribal
candidates for group 'C' posts on the Eastern, South
Eastern. North Eastern and North East Frontier Railways;
and

(b) The Railway Recruitment Board, Ranchi, normally
makes recruitment of tribal candidates for group 'C’ posts
in respect of the following Railways/Divisions:
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North Eastern Railway
Katihar Division

Eastern Railway
Dhanbad. Danapur & Mughalsarai Divisions,

South Eastern Railway
Chakradharpur Division.

Amendments to |.P.C.

4925 SHRI 1.D. SWAMI- Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Standing Committee on Home Affairs
i then 25th report on the Criminal Law (second
amendment) Bill, 1995 had recommaended amendments
to the Indian Penal Code to empower the Courts to orde
payment ot compensation to a vichm of unlawtul arrest
or lllegal detention: and

(b) 1t so, the dotails thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HOMFE AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) Yes,
Su

(by A copy of the 25th Report of the Standing
Committee on Home Affairs on the Cnmmal Law (Second
Amendment) Bill, 1995 1s given in the statement attached
The Bill which was introduced i the Lok Sabha on 21st
Auqust. 1995 lapsed due to adissolution of the Xth Lok
Sabha

STATEMENT

Twenty-Fifth Report of Commuttee on FHome Affairs on
the Cnmunal Law (Second Amendment) Bill. 1995

| the Chairman of the Committee on Home Affars,
having been authonsed by the Committee. present this
Twenty-fitth  Report of the Committee relating to the
Criminal Law (Second Amendment) Bill, 1995 The Bill
seeks 1o futher amend the Indian Penal Code 1860, the
Code of Cruminal Procedure. 1973 and the Indian
Evidence Act, 1872

? In pursuance of the Rules relating to the
Department-related Pariamentary Standing Committee:, the
Chairman. Rajya Sabha. in consultation with the Speaker,
Lok Sabha, reterred the Crminal Law Second
Amendment) Bill, 1995 as introduced i the Lok Sabha
on the 21st August, 1995 and pending therein. to the
Cominittee for examination and report

3. The Committee invited the Secretary. Ministry of
Home Affans., to make a presentation on the various
provisions of the Bill. Accordingly. he made a presentation
before the Committee on the 21st November, 1995 During
his presentation, he explained the Salient teatures of the
Bill and the circumstances necessitating the present
legislation.

R
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4 The Committee took up clause-by-clause
consideration ot the Bill in its meeting held on the 22nd
November, 1994

5 The Committee considered and adopted the Report

in o its meeting held on the 4th December. 1995

6 The pnncipal changes suggested by the Committee
in the Bill and the reasons theretor are set out
hereinafter:—

Clause 2

Clause 2 of the BIll seeks to amend Section 220 of
the Indian Penal Code, relating to purishment tbr corrupt
or malicious commitment tor tnal or confinement by
persons having authorty As stated in the Statement of
Objects and Reasons to the Bill, India became a signatory
to the International Covenant on Civil and Political Rights
i 1979 Para b ool Article 9 of the said Covenant
envisage: an enforceable nght of compensation for illegal
detention  etc. At present, there 1s no provision for
payment of compensation to a victim of unlawtul arrest
or unlawtul detension  To tultil this obligation, an
amendment 1s proposed in the Indian Penal Code. 1860
to make & provision for payment of compensation to such
victims  In the proposed amendment, a hmit has been
tixed that the Court may award compensation not
exceeding the amount of fine which that Court s
empowered to impose. The Committee, while appreciating
the object of the proposed amendment, 15 of the view
that there should not be any limit on the amount of
Compensation to be awarded to the vichms. Rather it
should be proportionate o the penod of unlawtul detention
or confinement undergone by the victims. The Committee
1s also of the view that there should be a provision tor
payment ot interest in the event of delayed payment of
compensation amount. The Committee recommends that
Clause 2 be amended accordingly

7. The Commttee agrees with the provisions
contained in the remaimng Clauses of the Bill.

8 The Committee recommends that the Bill, as
reported by i, be passed.

RAJNI RANJAN SAHU

CHAIRMAN
Committee on Home Affairs

New Deltn

Deééab’er 4.1 QQE)

[Translation]
Issue of Arms Licence

4926. SHRI PANKAJ CHOWDHARY: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) whether the Government are aware that take arms
licences have been issued m large number in Deona in
Uttar Pradesh since June, 1995,

(b) if so. the details thereof;

(c) whether any inquiry has been conducted in this
regard;

B

(d) it so. the outcome thereof; and
(e) the action taken against the persons found guilty?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (e) The information 1s being
collected and will be laid on the Table of the House.

Double Track and Broad Guage Line

4927 SHRI TARACHAND BHAGORA: Will the
Minister of RAILWAYS be pleascd state:

(a) the number of railway stations mn the country
connected with the double track and broad guage railway
line; and

(b) the expenditure incurred thereon, so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) There
are 7056 rallway stations in the country connected by
62660 Kms of railway hnes, of which 39612 route Kms.
are on broad guage, including 14995 Kms. of double
lnes on BG. It 1s not feasible to furrush station-wise
information.

[Enghsh]
Guage Conversion

4928 SHRI DINSHA PATEL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the conversion of the Nadiad-Kapadvany
Railway line from metre gauge to broad gauge was
sanctioned in the year 1960 and the construction on this
line has not even taken place so far, -

(b) whether the matter has since been investigated
into;

(c) if not, the reasons therefor;

(d) whether the Government propose to investigatg
the matter now and place the full fact on the table of the
House:

(e) f so. the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (1) No, Sir.
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It was sanctioned in the year 1978-79. Gauge Conversion
of Nadiad-Kapadvanj section was completed in January.
1993 and new line works between Kapadvan|-Modasa
has been taken up. The work has been proceeding slowly/
remained trozen due to constraint of resources and
relatively lower operational pnority of this line.

Police Welfare Memorial Funds

4929 SHRI RADHA MOHAN SINGH-
SHRI SHANTILAL PARSOTAMDAS PATEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether two police welfare memonal funds are
still being contributed to even today though they had
been begun to commemorate “laudable services™ of Mr
Handyside and Mr. Saunders notornious for commiting
atrocities on the Indian including lLala Lajpat Rai and

(b) it s0, the reaction of the Government thereto?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) and (b) The mformation 1s being
collected and will be laid on the Table of the House.

[Translation]
Official Language Parliamentary Committee

4930. SHRI ANAND RATMA MAURYA:
SHRI VIJAY GOEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the recommendations of the official
language Parhamentary Committee have been
implemented in all the-Government departments/Education
Institutions: and

(b) if not, the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR)- (a) and
(b) Orders have been issued by the Hon'ble President
on the recommendations contained in four parts of the
report submitted by the Committee of Parhament on
Official Language. Most of the orders are being
implemented.

[English]
Leela Seth Commission

4981. SHRI N.K. PREMCHANDRAN:
SHRI SOUMYA RANJAN:

Will the .Minister of HOME AFFAIRS be pleased to
state:

(a) the terms of reference of Leela Seth Commission
enquiring into the matters relating to the death of Rajan
Pillai;
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(b) whether the inquiry by the Commission to find
out the circumstances which led to death of Rajan Pillai
while in custody has been completed:

(¢) 1if so, the outcome thereot alongwith the action
taken by the Government thereon;

(d) if not, the reasons for the delay. and

(e) the time by which the inquiry 15 likely to be
completed?

THF MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) The terms of reference of Justice
lella Seth Commussion of Inquiry are as under.—

() to ascertain the circumstances and scquence
of events ncluding detenoration in the physical
condition of Shri Rajan Pillai leading to his
death;

(n) to ascertain the adequacy of the treatment given
to him by the Jail Medical Officer and doctors
in Deen Dayal Upadhyay Hospital in the context
of the history of his past iliness;

to ascertain the adequacy and promptness of
response of the doctor(s) and other authonties
hoth in the Jail and DDU Hospttal when the
health of Shn Rajan Pillai deterorated,

(mi

=

(iv) to ascertam whether there was ary neghgence
on the part of any authonty and to fix

responsibility for the same:

(v

—

to suggest remedial measures in connection with
medical care for prisoners in jail; and

(Vi

any other matter relevant to the incident.
(b) No, Si.
(c) Does not anse.

(d) The delay in the completion of the inquiry s
mamly due to non-availability of two key witnesses
including the widow of late Rajan Pillai for cross
examination.

(e) The Commission has been asked to give its report
by 30.10.1996.

Nutritional Garden in Goa )

4932 SHRI CHURCHILL ALEMAO: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government have received any
request from the State Government of Goa for the
continuation of the Establishment of Nutntional Gardens
N the Rural areas in 1996-97; and

(b) it so, the time by which the approval for this
burpose is likely to be granted?
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THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA)- (a) Yes, Sir.

(b) "The Estabhshment of Nutritional Gardens in Rural
Areas” 15 an on going scheme of National Horticulture
Board and will continue till the end of 8th Plan. A proposal
for 1996-97 from Goa State Department of Agriculture
had been received by the Board, which was returned to
the State Government for appropriate revision as per the
norms ot the scheme. The Board will take action as
soon as the revised proposal 1s received.

Tenders by Railways

4933. SHRI JAGDAMBI PRASAD YADAV: Wil the
Minister ot RAILWAYS be pleased to state:

(a) whether the Raillways Board has directed General
Managers of the Zonal Railways that whole calculating
increase in handling rates, the base rate will be the month
of opening of tenders;

{b) whether the Rallways had incorporated Escalation
Clause in all Goods/Parcels handling agreements which
were in force betore November 19, 1993 or thereatter,;

(c) the labour rate on the date of opening of tenders
for Goods and Parcels handling contracts at different
stations falling under the ltwan and Gondia group of
stations in the year 1990;

(d) whether labour rates were mentioned in the
agreement at the time of execution of the same; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes. S

(b) No escalation clause was included in the
Agreement commencing before 17.11.93. The Clause has
been incorpprated in agreement entered into after 17.11.93
where the period of contract 1s 3 years and above.

(c) The average labour rate for Iitwan Group of
Stations was Rs. 33.15 paise. Dunng 1990 no tender
was opened for Gondia Group of station.

(d) and (¢) No, Sir. There is no provision for
mentioning labour rate 1in the agreement.

[Translation]
Shifting of Mughalsarai Division to Gaya

4934 SHRI DHIRENDRA AGARWAL: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Government propose to shift
Mughalsarai Divisional Office to Gaya,

(b) it so, the reasons therefor; and
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(c) the time by which it s likely to be shifted?

. THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No, Sir.

(h) and (c) Does not arise.
[English]
Settlement of Compensation Claims of Refugees

4935 SHRI MANGAT RAM SHARMA. Will the
Minister of HOME AFFAIRS be pleased to state:

" (a) whether the displaced persons from Pakistan
occupied Kashmir during 1947, 1965 and 1971 are
agitating time and agam for final settlement of thew
compensation and other claims; and

(b) 1if so, the action taken by the Government to
settle their claims?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAMNT GUPTA) (a) and (b) The displaced persons
from Pakistan Occupied Kashmir have been asking for
compensation for properties left behind by them in
Pakistan Occupied Kashmir (POK) ateas of J & K
However, it was decided not to provide compensation to
them. as whole of J & K has always been considered an
integral part of India The areas presently under
occupation of Pakistan being under illegal occupation, any
payment of compensation to these displaced persons

would have amounted to abnegation of India’s claim on
" the territories held under illegal occupation of Pakistan.

In view ot this, instead of providing compensation,
ex-gratia payments were given to the displaced persons
ot Pakistan Occupied Kashmir as per Government
approved scales.

Jammu and Kashmir Elections

4936. SHRI M. SELVARASU:
SHRI BRAJ MOHAN RAM:

Will the Minister of HOME AFFAIRS be pleased to
state: -

(a) the number of officers and employees sent to
Jammu and Kashmir from the other States besides the
J & K for performing election duty in the parhamentary
election:

(b) whether any officers and employees sutfered
casualities and were affected by the accident or terrorists
attacks:

(c) it so, whether the compensation has been paid
to them or next of therr kins; and

(d) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) Around 10,300 officials from the
Central Government and various other State Governments
had been deployed for elections in Jammu & Kashmir
during the Parliamentary Elections.
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(b) There were no casualities in terrorist attacks or
otherwise. There were some instances of minor accidential
injuries and ailments where immediate medical assistance
as required was provided.

(¢) and (d) Details are being collected and will be
laid on the Table of the House.

Manhandling with the Guard

4937. DR. C. SILVERA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a case of beating up of a senior guard
of the Rajdhani Express by responsible persons at New
Delhi Railway Station has been reported recently;

(b) if so, the full facts of the incident;

(c) whether the Government has taken any action
against the persons responsible for the said incident;

(d) f not, the reasons therefor, and

(e) the steps taken to check recurrence of such
incidents in future?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (d) ON 3.8.96, when 2424
Down Guahati Rajdhani Express had just started off from
the New Delhi Railway Station, one person entered the
guard's cabin. identitied himself as a Member of
Parliament and reportedly asked -the guard to stop the
train as his wife, who was also to board the train, had
not yet arrived. The tran had in the meantime stopped
as the guard on duty had applied brakes. However, when
he tried to communicate with the train driver on intercom,
the train again started. The said person is alleged to
have thereupon pushed the guard as a result of which
the guard sustained injury in his leg. By that time the
train also had stopped. The injured guard eventually went
to the Railway Central Hospital on his own where he
disclosed the cause of injury but refused to prepare any
M.L.C. or lodge an F.I.R. about the incident. However,
later on, on the basis of his statement, a case F.I.R. No.
575/96 was registered at Police Station New Delhi Railway
Station. The Member of Parliament in question was
subsequently granted anticipatory bail by the Sessions
Court, Tis Hazari, Delhi.

(e) The police staff detailed on the platform duty
have been briefed to keep strict vigil and take proper
preventive and legal action in such cases. The SHOs of
Railway Police Stations have been directed to detail
sufficient staft at each platform to maintain law and order
and take all possible precautions at the time of
the departure of the trains to avoid such incidents in
future.

4
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Forest Guest/Rest Houses

4938. SHRI K.V. SURENDRA NATH: Will the Minister
of ENVIRONMENT and FORESTS be pleased to state:

(a) whether it has been noticed that in the name of
ecotourism torest guestrest houses are being built in the
heart of reserve forests in Kerala;

(b) if so. the details thereof: and

(c) the steps taken and proposed to be taken to
restrict and regulate such constructions?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) and (d) As reported by the State
Government ot Kerala no such buildings have been
constructed In the name of eco-tounsm in the heart of
reserve forests In Kerala.

(c) Question does not anse.
Haldia Fertilizer Project

4939. SHRI JAYANTA BHATTACHARYA: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Government have made efforts to
revive the Haldia Fertilizer Project;

(b) whether the Government have made nay
assessment regarding the handing over this project to
the Haldia Oil Refinery which will ensure its revival,

(c) if so, the status of the same; and

(d) if not, whether there is any proposal under
consideration to do so?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) Various alternatives were explored to revive the Haldia
project of Hindustan Fertilizer Corporation Ltd. (HFC). The
revamp of the Haldia Project was not found to be techno-
economically feasible. Since its revival/rehabilitation would
have required setting up a new Ammonia/Urea plant of
an economic size, the cost of which was estimated at
Rs. 910 crore at 1994 price level. it was decided to
attract private capital for its rehabilitation.

(b) to (d) The matter regarding take over of Haldia
Ferilizer Project of HFC by IOC was examined by the
Government in consultation with 10C. Since 10C does
not have any interest in the field of fertilizers, it is not
interested in taking over HFC's Haldia Fertilizer Plant
Since the existing/planned facilities within the premises
of 10C's haldia Qil Refinery would be adequate even for
the tuture expanded capacity of Haldia Refinery. 10C s
not interested in taking over or utilising any of the facilities
of Haldia Fertilizer Project.
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[Translation]

Alleged Irregularities in CAEl, Bhopal

4940 SHRIMATI SUMITRA MAHAJAN:
SHRIE DADA BABURAO PARANJPE:

Will the Minister of AGRICULTURE be pleased to
state:

‘a) whether the Government are aware about the
alleged irregularities committed in the recruitment in the
Tentral Agniculturai Engineering Institute. Bhopal and have
asked the State Government to conduct an inquiry into
the matter and

(b) 1i so, the response of the State Government
thereto”?

- THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) Yes, Sir.
Government is aware ol the alleged irregularities
committed 1n the recruitment at the CIAE, Bhopal.
However, the State Goverrment has not been asked to
conduct any inquiry into the matter. The Director, CLAE.,
Bhopal got the matter enquired through Vigilance Officer
ot the Institute.

(b) The question of response from the State
Government does not anse. Action on complaint could
net be taken as the matter was subjudiced. The CAT,
Jabalpur upheld the decision of the Institute in its
Jjudgement dated 20.8.96 regarding employees who joined
the Institute on deputation basis. However, the Institute
has now initiated action on complaints regarding alleged
irrequlanties committed in- recrutment.

[English]
Renovation of Old Railway Bridge

4941, SHRI YELLAIAH NANDI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a Railway Bridge near Nilayam at
Secunderabad in Andhra Pradesh is too old, narrow and
unable to meet heavy and ever growing traffic:

(b) 1if so. whether the Government propose to widen
the said bridge to accommodate the traffic flow,

(c) whether the Government have conducted any
survey in this régard;

(d) f so, the details of project cost, extent of
widening/capacity, completion date etc. of the said job:
and

(e) it not. the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) The Road
Under bridge needs widening.

R
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(b) Yes, Sir.

(c) Yes, Sir.

(d) Cost of Work — Rs. 4.00 cr.
Rly’s share — Rs. 1.65 cr.
State Govt's share — Rs. 2.35 cr.
Extent of widening — 9.15 M

Work will be completed in 2 years after acceptance
of estimate by State Govt. and deposit of their share of
cost.

(e) Does not arise.
Supply of Meals

4942. SHRI RAMASHRAYA PRASAD SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the supply of meals in Rajdhani Express
trom the Base Kitchen at New Jalpaiguri has been
discontinued;

(b) it so, the reasons therefor; and

(c) the action being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) The picking up of meals by Private contractors
from Departmental Base Kitchens is optional. The
contractor has made his own arrangement for supply of
meals in the Guwahati-New Delhi Rajdhani Express Train.

(c) Does not arise.
[Translation]
Expenditure on Newspaper Advertisements

4943. SHRI LALIT ORAON: Will the Minister of
RAILWAYS be pleased to state:

(a) the expenditure incurred by the Ministry on the
Newspaper advertisements during the last six months;

(b) whether the number/volume of advertisements has
increased manifold after the formation of new Government;

(c) whether services of any particular advertisement
agency have been taken/utilised for advertisements;

(d) the criterion being adopted for selection of the
advertisement agencies;

(e) whethe_r the prescribed norms have been followed
in taking the services of the said advertising agency;
and

() if not, the reasons for selecting this agency?

SEPTEMBER 10, 1996

Written Answers 100

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) An amount of
Rs. 1,17,59,691/- has been incurred by the Ministry on
the newspaper advertisements during the six months
period from March, 96 to August, 96

(b) No, Sir.

(c) No, Sir. The services of a number of different
professional Advertising Agencies have been utilised for
release of the adwts.

(d) to (f) Do not arise.
[English]
Training to Women

4944, SHRIMATI MEIRA KUMAR: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there is any scheme to educate/train the
women in the modern techniques of agriculture through
the Krishi Vigyan Kendras; and

(b) if so, the total number of women trained so far
through Krishi Vigyan Kendras, State-wise?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING (SHRI CHATURANAN MISHRA); (a) Yes,
Madam.

(b) The total number of women trained during the
last ten years (1985-95) is about 3.80 lakhs. The State-
wise details are given in the attached statement.

STATEMENT

State-wise Details of Women Trained During 1985-95

S. No. Name of the State No. of Women trained

1 2 3
1. Andaman & Nicobar 968
2. Andhra Pradesh 22,635
3. Arunachal pradesh 1,142
4. Assam 6,545
b. Bihar 26,108
6. Delhi 512
7. Goa 1,568
8. Gujarat 15,581
9. Haryana 16,090
10. Himachal Pradesh 13,172
11. Jammu & Kashmir 4,527
12. Karnataka 19,598
13. Kerala 18,678
14. Madhya Pradesh 32,671
15. Maharashtra 37,198

|
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v1 ) 3 [Translation]
— - . - Frauds in New Delhi Municipal Council
16. Manipur 1,589 4645 SHRI MAHESH KANODIA:
17. Meghalaya 1,432 SHRI MOHAMMAD ALI ASHRAF FATMI:
18. Mizoram 1.014 Will the Minister of HOME AFFAIRS be pleased to
state:
19. Nagaland 1,182
A (a) the number of incidents of frauds and irregularities
20. Orissa 18,117 detected in the New Delhi Municipal Council during the
21, Pondicherry 1,244 last one year,
20 Punjab 13.681 (b) the nature of frauds alongwith the names of
i ' officers involved therein; and
23 Rajasthan 41,270 (c) the action taken against the guilty officers?
24. Sikkim 868 THE MINISTER OF HOME AFFAIRS (SHRI
25 Tamil Nadu 23148 INDRAJIT GUPTA): (a) to (c) According to the information
_ ' received from the New Delhi Municipal Council (NDMC),
26. Tripura 2,409 departmental proceedings were initiated against 53 officers
27, Uttar Pradesh 44 496 involved in 39 cases during the period 1.9.1995 to
' 31.8.1996 as per details indicated in the enclosed
28. West Bengal 12,948 statement. Of these 53 officials, 14 officials have since
- : - been punished at the end of the departmental proceedings
- Total: 3,80,391 o instituted against them.
STATEMENT
S.No. Name Designation Nature of inegularities
1 2 3 4
1. Sh. Raj Pal Driver Accident of municipal vehicles.
2. Sh. Davender Pal Asstt. Fire _ Municipal vehicle was taken
Guard without prior permission of
Competent Authority.
3. Sh. Ram Dhir Singh Fireman
4 Shri Jagdish Sharma Sr. Clerk EE I Exceeded his authority.
5. Sh. Shishu Pal Singh Daftry Disobeyed the orders of
Sr. ofticers.
6. Sh. S.C. Kapoor head Assistant Failed to process the case
after receipt of information
from the court about dis-
missal of the Writ.
7. Sh. R.P. Sharma Head Asstt. Non-compliance of orders
of the Chairperson.
8. Sh. Sumer Singh Driver Theft of municipal Vehicle.
9. Sh. H.K. Wadhwa Sr. Clerk Taking too much leave and
case of in subordination.
10. Sh. R.S. Sabharwal Addl. Chief
Architect Irregularities in giving possession
1. Sh. P.C. Dixit Dy. Chief and construction of shop in
Architect Sarojini Nagar Market.
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14.

20.

21

26.

27.

28.

29.

30.
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Sh

Sh.

Sh.

Sh.

Sh.

Sh.

Sh.

Sh

. S.K. Jain

J.N. Kakkar
R.C
H.S

Bindra

. P.C. Dixtt

- KK, Jetley
. V.K. Sharma

V.K. Gulati

P.S. Jamn

. Sukh Ram

. Bhatnagar
Vijay Pal Singh
B.S. Bhatnagar

Q.P. Sharma

. Rakesh

Chander Bhan

S.P. Singh

L4

Mohinder Pal

. R.K. Bhatt

Sabharwal
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Executive
Engineer

Assistant
Secretary

Addl. Chief
Architect

Dy. Chief
Architect

Dy. Chiet
Architect
Asstt. Eng-
ineer (civil)

Asstt. Engi-
neer (civil)

Asstt. Eng-
ineer (civil)
Asstt

(Elec.)

Enginecer

Truck
Driver

Junior
Engineer (civil)

Junior Engin-
cer (Mech.)

Junior Engin-
eer (civil)

Sr. Accounts
officer (Retd)

Safar Karma-
chari

Asstt.
Sanitary
Inspector

Junior
Engineer

Junior
Engineer

Enforcement
Inspector

1996

Irregularities in giving possession
and construction of shop in
Sarojini Nagar Market.

Irregularities in processing the
case in respect of building at
10-Bhagwan Dass Road.

Lett India without
permission of Competent
Authority.

Disobedience of orders
ot seniors.

Shortage of matenal in
the store of Civil Engg.

Mls—behsiv»our with tellow worker
& taking liquor while on duty.

Improper maintenance of
stores of Cwil Engg.

Non-timely action in
Court case.

Burning of dry leaves
in fromt of National
Archieves Building.

Irregularity in the store.
Found absent from duty.

Demanding and acceptance
of bribe caught by Police
and convicted by the Coun.
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Sh. N.K. Gaur
Sh. K.L. Sharma

Sh.

Sh.

Sh.

Sh.

Sh.

- AP Gupta

. Han Chand

A. R. Dhawan

Raghubir Singh

. Bishan Singh

. Chatter Singh

. Mohd. Anwar

- Rajinder

. Babu Lal

.

. Chander Prakash

. Jag Mohan

. Jar Gopal

B.S. Grover

H.K. Verma

A.K. Goel

. C.P. Sharma

. Anjan Biswas
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Junior Engr-
neer (Elect.)

Ottice Super-

ntendent (Retd.)

Lxecutive
Engineer
(crvil)

Painter (Auto)

Junior Engr-
neer (civi)

Satar Karam-
chan
Srooclerk
Elect.

Meter Ins. i
pector i
Mcter Reader

Mabh

Junior Eng
neer (civil)

Driver civil

Enquiry
Attendent
(cvil)

Lineman-1i i
Grade -

Division
Accountant
(AU0)

Jr. Clerk

Executive Engineet
(Auto)

Director (Hort.)

General duty
Medical Officer
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Dowery case convicted by the court

Violation of conduct rule by non-giving
intimation aboul financial transaction.

Mis-conduct on account of
abusing the security staff

Found i drunken condition
on duty

Thett of mpl. matenal
from stores

Absent from duty.

Non-removal of unauthonsed
squatters

Causmg harrasment to the
consumer for over billing.

Mis behaviour with fellow
staft

Found drunken on duty

Theft of dynamo of municipal
vehicle.

Taking away of municipal
vehicle without permission
and causing acaident

Making excess payment
to M/s Air Tech. Pvt. Ltd.

Non-adjustment of advance
drawn by him.

Non-availability on
emergency duty. ’
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1 2 3
50. Sh. Prahlad Satai Karam-
chari.
51. Sh. Radhey Shiam Vaccinat
52. Sh. S.K. Mahresh Asstt.
Engineer
(civil)
53. Sh. Arjun Singh Gunman
Rawat
[Enghsh]
Extremist Violence
4946. DR. M. JAGANNATH: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) whether the Union Government propose to assist
the Government of Andhra Pradesh in controlling the left
extremist violation in the State and adjoining areas;

(b) if so. the details thercof. and

(c) it not, the measures proposed to curtail the left
extremist activities in Andhra Pradesh, Maharashtra, Orissa
and Madhya Pradesh?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) and (b) The following funds have
been released to the Government of Andhra Pradesh
under the Schemes for Modernisation of Police Forces:

Year ‘ Amou}n réleased (In Lakhs)
1994-95 104.78C
1995-96 309.560

1996-97

209.560

Apart from above. an additional amount of Rs. 1
crore was released to the Government of Andhra Pradesh
during 1995-96.

(c) “Pubhic Order” and “Police” being State subjects,
it is for the concerned State Government to devise various
methods and take concrete steps in this regard. At the
Central level, action is taken to facilitate coordination of
the anti-naxalite operations of difterent States and to
improve flow of information useful for control of naxalite
activities among the States. Further, help is being provided
to the State Governments in terms of financial assistance
for modernisation of police, supply of improved weapons,
deployment of para-military forces etc.
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Taking liquor on duty

Criminal case convicted
under deemed suspension.

Non-submission of final
bill.

Found Absent from duty.

[Transiation]
Production of Pepper/Clove

4947. SHR!I ANANT KUMAR HEGDE: Will the
Minister of AGRICULTURE be pleased to state:

(a) the names of States producing black pepper and
clove in the country;

(b) the total production of these items during 1994-
95 and 1995-96, State-wise;

(c) whether the Government are considering to
formulate any specific scheme to promote the production
of these items; and

(d) if so, the details thereotf?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT- OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) The
States of Karnataka, Kerala, Tamil Nadu and the Union
Territory of A&N Islands in the country produce black
pepper and clove. V

(b) The latest available State-wise statistics of
production of black pepper and clove is available for the
year 1994-95 only which is given below:

) (tonnes)
o - Black pepper Clove
1. Kerala 52,000 750
2. Karnataka 700 75
3. Tamil Nadu 300 830
4. A & N lslands 100 2
Total: 53,100 1,657

(c) and (d) The Government are not considering to
formulate any new scheme to promote production of black
pepper and clove. However, a Centrally Sponsored
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Scheme on Integrated Programme for Development of
Spices is being implemented during the 8th Plan with an
outlay of Rs. 125 crores. Under this scheme, specific
measures being implemented with an allocation of Rs.
63.30 crores and Rs. 0.50 crores for promoting production
of black pepper and clove respectively, are given below:

Black pepper: Production of planting material;
Rehabilitation of old pepper gardens; Distribution of input
kits; Plant protection against Quick Wilt discase;
Eradication of little leaf disease; Demonstration plots in
farmers’ fields, Demonstration of high production
technology and Area cxpansion.

Clove: Production of quality planting materials; and
Establishment of demonstration plots.

[English]
Schemes for Horticulture/Fishery

4948. SHRI AMAR ROYPRADHAN: Will the Minister
of AGRICULTURE be pleased to state:
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Written Answers 110

(a) the details of Central Sector/Centrally Sponsored
Schemes being implemented for harnessing horticultural
potential and fishing In West Bengal alongwith the details
of allocation of funds, tunds actually utilised, targets set
and achieved and additional income and employment
generated through each of such schemes during each of
the last three years; and

(b) the details of similar information for the current
financial year?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
The horticulture Schemes implemented in West Bengal
alongwith funds released and utilised between 1993-94
and 1996-97 are given in Statement |. Details of physical
targets for the Vill Plan, achicvements upto December
1995 and targets for 1996-97 is given in Statement Il
The average income generated from horticulture activities
in the State was Rs. 1 lakh per hectare and employment
generated equivalent to 18 million mendays. The similar
information in respect of fisheries 1s being collected and
will be furnished later.

STATEMENT-|

Horticulture Schemes Implemented in West-Bengal

(Rs. in Lakhs)

Scheme Code & Name 1991-92 1992-93 1993-04 199495 199596 199697~ Total as on 1-4-96
Unspent  Re Un  Rel UL Rel  Un Rel UL Re U Ao Rel Ut Rel un,

024  WEST BENGAL

DEVELOPMENT OF COMMERCIAL 481 000 1450 000 000  0.00 1400  7.00 19.31 14.00

FLORICULTURE

DEVELOPMENT OF MEDICINAL 075 075 00.75 00.00

& AROMATIC PLANIS

DEVELOPMENT OF MUSHROOM 075 000 2300 000 000 000 226 500 2375 02.26

DEVELOPMENT OF CASHEWNUT 064 292 000 311 0093 900 000 500 1360 12.00 - 3511 467 3267 13.63

DEVELOPMENT OF TROPICAL 400 000 1564 0.00 4837 000 0.00 000 410 417 000 68.01 04.10

ARID & TEMPERATE FRUITS

DEVELOPMENT OF ROOT & 1400 000 000 0.00 14.00 00.00

TUBER CROPS

DEVELOPMENT OF SPICES 000 600 020 1234 062 20.01 212 1300 2561 800 584 3005 59.35 34.39

DEVELOPMENT OF VEGETABLES 000 765 000 1080 9.28 2154 1644 595 11.00 14.60 700 0.00 60 54 36.72

USE OF PLASTICS IN 000 500 000 500 1053281 200 000 0.00 30.95 42.81 03.05

AGRICULTURE

DEVELOPMENT OF BETELVINE 092 000 178 000 000 269 222 220 178 04.92 04.89

TOTAL 064 2557 020 5337 1098 185.01 2056 2385 5290 3757 28.40 467 326.11 113.04

122.35
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Name of the Scheme

!

Development of tropical
arid and temperate
zone fruits

(a) Big nursery
(b)  Small nursery

(¢) Tissue Culture
Laboratory

(d)  Area expansion (ha)

(e} Transter ot technology
(Traning ot -tarmers)

() Rejuvenation of
orchards

(g)  Demonstration
plot (No.)

Production and
supply of vegetable
seeds

(a)  Production of
hybnd vegetable
seeds.

(b)  Dustribution of
vegetable minikits.

Mushroom Development

Pasteurnsed compost
production.

Commercial floriculture

(a) Model tlonculture
Centre

(b)  Post harvest
handling centre

(c) Area expansion (ha)

Use of Plastics
in Agriculture

(a)  Green house (ha)
(b)  Dnp installation (ha)

(c) Dnp Demonstration (ha)

(d) Mulching (ha)
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STATEMENT-II

Horticulture Schemes

Physical

targets for

VIt Plan

2

14

2372
400

5850 ha

46

33.4 thousand

150

4
2300
500
2500

Achievements

upto Dec. '95

3

1000
200

2000 ha

85
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PHYSICAL TARGETS & ACHIEVEMENTS DURING THE VIl PLAN (1992-93 to Dec. 1995)

Projection
1996-97

4

1400
200

3850

46

100

2000
400
2500

112
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[Translation]
Suicidal, Squads

4949. KUMARI UMA BHARATLI:
SHRI ASHOK PRADHAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government are aware that Pakistan
Inteligence agency 1s preparing suicidal squads to disturb
the coming Assembly clections;

(b) if so, whether the Government have taken any
precautionary measures to check the situation; and

(c) if so. the detalls therefor?

THE MINISTER OF HOMFE AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (¢) The Government have not
received any specific reports regarding formation of
suicidal squads by the Pakistan inteligence agency.
However, it 1s a tact that Pakistan’'s ISI has continued to
be actively engaged n sponsoring. aiding and abetting
terronst and secessionist violence in Jammu and Kashmir.
There arc reports of cfforts to step up the violence with
the aim of disturbing and thwarting the clectoral process
n the State including threats against candidates contesting
the elections, political leaders and workers etc,

Government is fully alive to such designs and efforts
and action has been taken to make elaborate
arrangements for the security of the contesting candidates,
political leaders, election staff. poling stations, etc., and
to prevent possible activities aimed at disrupting the
elections through intensified vigilance. patroling and
deployment of the secunty forces. The situation i this
regard 1s being continuously and closely monitored.

[English]
Rice Production Scheme

4950. SHRI PRABHU DAYAL KATHERIA. Will the
Minister of AGRICULTURE be pleased to state:

(a) the names of the districts of Uttar Pradesh
included under’the Special Rice Production Scheme:

(b) whether any specific assistance has been provided
to the tarmers of the State under the said Scheme; and

(c) if so. the details thereof?

BHADRA 19 1918 (Saka)
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THE MINISTER OF AGRICULTURE (EXCLUDING
THE DLPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA). (a) to (c)
The Special Rice Production Programme (SRPP) was In
operation in Uttar Pradesh trom 1985-86 to 1989-90.
Under SRPP Central funds to the tune of Rs. 35.88 crores
were provided to Uttar Pradesh Government. A total
number ot 24 districts were covered under the Scheme.
However, at present an Integrated Cereals Development
Programme on Rice based cropping system areas (ICDP-
Rice) 1s being implemented on 75:25 basis between
Government of India and State m selected blocks In
Distnets of Gorakhpur, Maharajgan), Deona, Padrauna,
Bast, Sidharth Nagar, Azamgarh, Mau, Varanasi. Bhadohi,
Mirzapur, Sonebhadra, Jaunpur, Gazipur, Ballia, Faizabad,
Gonda, Behraich, Sultanpur, Barabanki, Lucknow, Unnao,
Racbarel, Sitapur, Hardoi, Khen, Fatehpur, Allahabad and
Pratapgarh

Under this programme, assistance is provided to the
farmers for transfer of technology through field
demonstrations, integrated  pest management
demonstrations and traimings of farmers as well as
ncentive tor criticial Inputs such as seed. farm implements

cte.
[Translation]
Cheating with Banks

4951, SHRI SUKH LAL KHUSHWAHA: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a case of cheating had been registered
at Kavinagar Police Station on September 9, 1995 against
the Sccretary and President ot the Ghaziabad Cooperative
Bank Limited, Ghaziabad. Uttar Pradesh;

(b) if‘ so, the action taken thereon;
(c) if not, the reasons therefor;

(d) whether any other case of fraud in this bank has
come to light; and

(e) if so, the details thereot and the action proposed
to be taken by the Government in this regard?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) to (e) The information is being
collected and will be laid on the table of the House.
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[English]
Muiti-State Cooperative Societies Act

4952. SHR! CHITTA BASU:
SHRI SONTOSH MOHAN DEV:
DR. T. SUBBARAMI REDDY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government are considering to amend
the Multi-State Cooperative Act;

(b) if so, whether the Government have appointed
an Expert Committee in this regard;

(c) if so, whether the Committee has submitted its
report to the Government;

(d) it so, the main points proposed by the Committee
for incorporation in the amendment; and

(e) the time by which the amendment is likely to be
introduced?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) to (d)
Yes, Sir. The Planning Commission appointed a Committee
in the year 1990 under the chairmanship of Ch. Brahm
Perkash to recommend a Model Cooperativés Act. The
Committee had submitted its report in 1991
recommending, inter-alia, a Model Cooperatives Act. The
Government has accepted the recommendation of the
Committee in principle. It has been decided to replace
the existing Multi State Cooperative Societies Act, 1984
by a new legislation on the lines of the recommendations
of the “Model Cooperative Act” Committee Report. The
basic object of the proposed legislation is to provide
autonomy to Cooperative Institutions and to enable them
to function as democratically and professionally managed
institutions. It has been decided to set up a Committee
to advise the Central Government on the policy to be
adopted to ensure the autonomous working of the
Cooperatives, structural reforms relating to the Cooperative
Sector in the context of changing economic envirdnment
and the provision of appropriate and adequate policy
support to the Cooperative Movement in the country. This
Committee has been constituted very recently and
question of submission of any report by the Committee
does not arise.
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(e) The proposed legislation will be introduced after
the completion of the procedural formalities.

Forest Land to Private Sector

4953. SHRI BHAGWAN SHANKAR RAWAT: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government have any proposal to
allot forest land to the private sector in U.P. particularly
in Agra and Firozabad districts for promoting afforestation
programmes and setting up of the zoological garden with
the view of decreasing pollution; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) No, Sir.

(b) Does not arise.
[Translation]
Foodgrain Production

4954. SHRIMAT!I SUSHMA SWARAJ:
DR. MAHADEEPAK SINGH SHAKYA:
SHRI RANJIB BISWAL:
PROF. PREM SINGH CHANDUMAJRA:
SHRI MANIKRAO HODLYA GAVIT:
SHRI MULCLAPPALLY RAMACHANDRAN:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether several States have produced much less
foodgrains during 1995-96 in comparison to their
requirements;

(b) if so, the details thereof, State-wise;
(c) the reasons for the low production; and

(d) the per hectare production of foodgrains, cagh
crops and oilseeds, Crop-wise?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and
(b) State-wise estimates of requirement of foodgrains
are not prepared. However, the production of
foodgrains—Statewise during 1995-96 (Likely) a statement
is enclosed.
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(c) There is a slight reduction in the production of
foodgrains during 1995-95 as compared to the production
level of 191.1 million tonnes in the previous year i.c.
1994-95. The lower production of foodgrains during 1995-
96 is mainly attributed to:

(i) Delay in on-set of monsoon adversely affecting
the coverage of area under coarse cereals;

(i) Floods in the later part of the monscon season
adversely affecting standing paddy crop in
northern States;

(iii) Marginal reduction in area under wheat;

(iv) Reduction in fertiiser consumption during rabi
season of 1995-96; and

(v) Abnormal rnise in day temperature mn late
February and early March causing reduction in
yield of wheat crop.

(d) Crop-wise per hectare production (Yield) of
foodgrains and cash crops during 1994-95 is as follows:

Crop Yield (Kgs./hect.)  Crop Yield (Kgs.’hect.)
Rice 1921  Rapeseed & Mustard 944
Wheat 2553  Total Oilseeds 848
Coarse Cereals 934  Cotton 260
Pulses. 609  Sugarcane 71099
Total Foodgrains 1547  Jute 1983
Groundnut 1048  Mesta 1100
STATEMENT

STATEMENT SHOWING STATE-WISE PRODUCTION
OF FOODGRAINS FOR 1995-96

Production '000 Tonnes

State Total Foodgrains

Production
Andhra Pradesh 12238
Assam 2583
Bihar 13632
Gujarat 4052
Haryana 10550
Himachal Pradesh 1509
Jammu & Kashmir 1448
Karnataka 9351
Kerala 1017
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State Total Foodgrains
Production
Madhya Pradesh 18578
Maharashtra 11849
Orissa 7331
Punjab 21238
Rajasthan 10432
Tamil Nadu 9627
Uttar Pradesh 39274
West Bengal 13597
Others 2050
All India

190356

Chemicals and Fertilizers Units

4955 SHRI DATTA MEGHE:
SHRI KACHARU BHAU RAUT:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the total number of chemicals and fertilizers units
running In the country, state-wise;

(b) the number of the sick units out of them: and

(c) the steps proposed to be taken to make these
sick industries economically viable”

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) State-wise number of fertiizer units in the country
are:

Name of the

No. of Fert.

State Plants
1. Andhra pradesh 8
2. Kerala 3
3. Karnataka 1
4. Tamil Nadu 10
5 Goa 1
6. Madhya Pradesh 9
7. Maharashtra 15
8. Gujarat 15
9. Rajasthan 10
10. Bihar 8
11, Orissa 5
12.  West Bengal 9
13. Assam 4
14. Haryana 5
15.  Punjab 10
16. Uttar Pradesh 26
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In addition. Projects & Development India Ltd. (PDIL)
which 1s mainly an Engineering & Consultancy
Organisation has a Catalyst Manutacturing unit located in
the State of Bihar

As far as the number of units in the Chemical sector
1s concerned, most of the industries in this sector have
been decentralised.

State-wise data is. therefore, not available in the
Ministry. There are 8 Central Public Sector Undertakings
(PSUs) in the Chemical sector.

1. Indian Petrochemicals Corpn. Ltd. (IPCL).
2. Hindustan Organic Chemicals Ltd. (HOCL).
3. Hindustan Insecticides Ltd. (HIL).

4. Hindustan Antibiotics Ltd. (HAL).

5. Indian Drugs & Pharmaceuticals Ltd. (IDPL).

6. Bengal Chemicals & Pharmaceuticals Ltd.
(BCPL).

7. Bengal Immunity Ltd., (BIL).
8. Smith Stanistreet Pharmaceuticals Ltd. (SSPL).

There are also six Joint Sector Undertakings, namely
Uttar Pradesh Drugs & Pharmaceuticals Ltd. (UPDPL),
Rajasthan Drugs and Pharmaceuticals Ltd. (RDPL), Orissa
Drugs and Chemicals Ltd. (ODCL), Karnataka Antibiotics
and Pharmaceuticals Ltd. (KAPL), Manipur State Drugs
& Pharmaceuticals ltd. (MSDPL) and Maharastra
Antibiotics and Pharmaceuticals Ltd. (MAPL) two
subsidiaries, namely Hindustan Fluorocarbons Ltd. (HFC)
and Southern Pesticides Corpn. Ltd. {SPEC) and one
multi-state cooperative, namely, Petrofils Cooperatives L.td.
(PCL).

(b) Two fertilizer manutacturing Central Public Sector
Undertakings (PSUs) namely, Fertilizer Corporation of India
Ltd. (FCl) and Hindustan Fertilizer Corporation Limited
(HFC) as well as PDIL had been declared as sick
companies by the Board for Industrial and Financial
Reconstruction (BIFR) under the provisions of the Sick
Industrial Companies (Special Provisions) Act. 1995 on
6.11. 1992, 12.11.92 and 17.12.92 respectively. In addition,
16 fertilizer enterprises in the private sector had been
registered as sick companies with BIFR upto 31.7.96.
The revival plans for sick fertiizer companies in the private
sector are formulated by their respective promoters.

The following chemical units have been formally
declared sick by the BIFR with effect from the dates
mentioned against them.
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S.No. Name of the Date from which

company BIFR declared the

companies sick
1. IDPL 12.8.92
2 BCPL 14.1.93
3 BIL 9.3.93
4. SSPL 21.12.92
5 UPDPL 30.12.92
6. ODCL 26.10.92
7. HFL 1.08.94
8. SPEC 15.09.94

(c) In order to restore the financial health of the two
sick PSUs namely, FCI and HFC, the Government had
approved in principle a revival scheme which envisaged
the revamp of Sindi, Ramagundam and Talcker Units of
FCI, and Durgapur, Barauni and Namrup units of HFC,
entalling a fresh investment of Rs. 2201.13 crore (Rs.
1736.20 crore for FCI and Rs. 464.93 crore for HFC) at
1994 price levels, apart from other financial reliefs to
these undertakings. The revamp of Haldia Project ot HFC
and Gorakhpur unit of FCI was not found to be techno-
economically viable. It is proposed to attract private capital
for their rehabilitation. The funding arrangements for these
packages could not be tied up. In order to minimise the
requirement of budgetary support for rehabilitation of the
sick PSUs, an expert Group has been constituted to
reformulate the revival packages from the stand point of
funding by the Financial Institutions (Fls). The revival
package in respect of PDIL is being reformulated based
on the recast report of the Operating Agency viz. the
Industnial Credit and investment Corporation of India
Limited (ICICl). The implementation of the final revival
packages In respect of these sick Central PSUs is
contingent upon the approval of the BIFR, which is a
quasi-judicial authority.

For companies in the Chemical sector, revival
packages have been finalized and are under
implementation in all the sick companies except IDPL,
UPDPL, HFL. SPEC. For IDPL, a new package i1s being
formulated by the operating agency viz. IDBIL. A revival
scheme for the UPDPL was sanctioned by BIFR on
22.8.1995. But before the implementation of the package
could be taken up, the bankers of UPDPL, namely, 10B
and Bank of Baroda, and PICUP one of
the promoters, filed an appeal each before the Appellate
Authority for Industrial Financial Reconstruction
(AAIFR). The revival Plans of SPEC and HFL are before
BIFR.



121 Written Answers

[English]
Sukhana Lake

4956. DR. M.P. JAISWAL: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Sukhana lake in Chandigarh is
becoming polluted:

(b) if so, the details thereof;

(c) whether any international agency has submitted
any report in this regard;

(d) f so, the details thereof, and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD) : (a) and (b) Heavy inflow of silt from
the ecologically fragile and unstable Shivalik Hills has
degraded the Sukhana lake.

(c) to (e) No international agency has submitted any
report in this regard. A proposal for Management and
Conservation of Sukhana Lake was submitted by the
Chandigarh Administration in November, 1995 for its
inclusion in the National Lake Conservation Plan. However,
the National Lake Conservation Plan has not been
approved by the Government in the VII Plan.

[Translation]
Halt at Chandil

4957 SHRI RAM TAHAL CHAUDHARY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have any proposal to
provide a halt of Tata Express at Chandil;

(b) if so, the details thereof, and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No, Sir.

(b) Does not arnise.

(¢) Lack of traffic justification and availability of
alternative train services.

[English]
Cashewnut Production

4958. SHRI NAND KUMAR SAI : Will the Minister of
AGRICULTURE be pleased to state:

(a) the annual production of cashewnut in the country,
State-wise; and

.
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(b) the annual domestic consumption of the
cashewnut in the country, State-wise?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF AN!MAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) The
state-wise annual production of cashewnut in the country
1s given in the statement attached.

(b) The annual State-wise consumption of cashwnet
in the country 1s not available. However roughly 38% of
the total cashewnut 1s consumed domestically.

STATEMENT
CASHEW PRODUCTION IN MT

State 1991-92 1992-93 1993.94 1994-95  1995-96
Kerala 143200 151600 140200 149000 140000
Karnataka 26750 31260 31540 33000 37600
Goa 14490 33810 34590 37000 17800
Maharashtra 31960 25590 28280 31200 69000
Tamil Nadu 12710 19190 19200 20000 30930
Andhra Pradesh 40360 44880 46570 50000 71700
Onssa 31840 39060 43420 46500 43000
West Bengal 3660 3660 3990 4100 6960
Others 340 340 360 370 840
Total 305310 349390 348150 471170 417830

[Translation]
Soyabean Production

4959, SHRI SHIVRAJ SINGH CHAUHAN:
SHRI RAMESHWAR PATIDAR:
SHRI CHHATAR SINGH DARBAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the names of the main areas where soyabean 1s
produced:;

(b) the total production of soyabean during the last
two years, year-wise and State-wise;

(c) whether the Government propose to produce
soyabean In more areas;

(d) f so, the details of schemes formulated by the
Government to promote the soyabean cultivation and to’
increase the areas under cultivationn; and

(e) the estimated areas likley to be increased in each
State?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) The main
Soyabean growing States are Madhya Pradesh,
Maharashtra, Rajasthan, Karnataka, Uttar Pradesh and
Guijarat.
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(b) A statement is enclosed.

(c) Yes, Sir. The Government propose to extend the
areas under Soyabean cultivation mainly in the States of
Andhra Pradesh, Tamil Nadu, Karnataka, Gujarat, Uttar
Pradesh, Rajasthan, North Eastern States etc. In addition,
emphasis has already been laid in major Soyabean
producing States.

(d) A Centrally Sponsored Oilseeds Production
Programme (OPP) 1s under implementation in 22 States
which aims, to promote the production of Oilseeds
including Soyabean through higher coverage and to
increase the productivity. The scheme provides incentives
on basic key inputs for increase of area and production.

(e) The quantification of area to be covered in each
State has not been made. However, there is a great
potential for increasing the areas in the States indicated
n (c) above.

STATEMENT
(thousand tonnes)
Sl State 1994-95 1995-96
No. (Adv.)
1 Andhra Pradesh 48 6.0
2. Arunachal Pradesh 38 -
3. Gujarat 13.6 50
4. Himachal Pradesh 03 1.0
5. Karnataka 416 28.0
6. Madhya Pradesh 2586.6 3752.0
7. Maharashtra 525.8 719.0
8. Meghalaya 09 —
9. Mizoram 1.6 —
10 Nagaland 54 —
1. Ornissa — —
12. Rajasthan 4429 401.0
13. Sikkim 3.3 —
14. Uttar Pradesh 35.0 350
15. West Bengal 0.4 —
Others — 14.0
ALL INDIA 3666.0 4994.0
[English]

Forest Management

4960. SHR! BIJOY HANDIQUE : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to
state:
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(a) whether the Government contemplate basic
changes in the forest management by involving the tribals

and local people dependent on forests;
Ll

(b) if so, the details thereof;

(c) whether the Government have received any
representation/document on the issue;

(d) if so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) and (b) In pursuance of National
Forest Policy 1988, the Central Government have issued
detailed guidelines to State/Union Territory Governments
for involvement of tribals and local people in protection
and management of degraded forests on 1st June, 1990.
So far 15 State Governments have adopted resolutions
for Joint Forest Management.

(c) A monograph titled “"Community Forest
Management in protected Areas; Van Gujjars proposal
for the Rajaji Area” from Rural Litigation and Entitlement
Kendra, Dehradun has been received.

(d) The document pertains to Rajaji National Park,
Dehradun District, in Uttar Pradesh, and inter-alia suggests
that the “Van Guijjars” be given the prime responsibility
for managing the national park for meeting their resource
needs and restoration of their movement to the high hills.

(e) Comments of the State Government have been
sought for on the document for suitable action in the
matter. .

Toxic Waste

4961. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government are aware about the
Greenpeace’s views that the Indian Government is not
capable of regulating the flow of toxic waste across its
border and that the situation has become totally
uncontrolable; :

(b) whether as per the enquiry by Greenpeace and
the Indian Environment Organisation—Sristhi, at the ports
of Bombay, Calcutta and Madras it was found that 151
importers had brought in over the last two years more
than 66,000 cubic tons of zinc and lead in the form of
ash, residue and toxic slag from 49 countries;

(c) if so, the details in this regard; and

(d) the reaction of the Government thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JA! NARAYAN"
PRASAD NISHAD): (a) to (d) The wastes containing lead
and zinc in the form of ash and residue are imported as
raw material for secondary processing industries. The
Authority for issuing licence for import of wastes is the
Directorate General of Foreign Trade (DGFT). All
shipments are cleared, based on the licence. Till recently,
i.e. 20th April, 1995, imports of all wastes were under
the Open General Licence (OGL). In April 1995 the EXIM
Policy was amended and Hazardous Wastes were placed
in the restricted list, requiring a licence for imports.

The information on the actual imports based on the
consignments cleared by the customs is compiled by the
Directorate General of Commercial intelligence (DGCIS),
Calcutta. The quantity of imports of wastes containing
lead and zinc during 1994-95 and 1995-96 (upto January
1996) as reported by DGCIS, is given below:

S.No. Name year Quantity (Kgs)
1. Lead Slag 1994-95 2497804
1995-96 1889312
2. Lead Residue 1994-95 7575025
1995-96 7235665
3 Hard Zinc Spelter 1994-95 2034831
1995-96 1156243
4. Other Ash & Residue 1994-95 64776790
containing mainly 1995-96 47868317
zinc
5 Ash & Residue 1994-95 44065261
containing mainly 1995-96 —
Copper
6. Lead Waste & Scrap 1994-35 48873529
1995-96 33429022
7. Zinc Waste & Scrap 1994-95 4048063
1995-96 6144739

Freight Operations Information System Project

4962. SHRI RAJENDRA AGNIHOTRI:
SHRI K.P. SINGH DEO:

Will the Minister of RAILWAYS be pleased to
state:

(a) the present position in regard to the development
of Freight Operations Information System Project;

(b) whether the work on the project is progressing
- as per schedule;

{c) if not, the reasons therefor,
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(d) whether the project is facing funds crunch; and

(e) if so, the corrective measures taken or proposed
to be taken for early completion of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (c) The
software of the modules developed so far has been under
trial since August, 1994. A variety of software related
problems and bugs were pointed out by Northern Railway
and the Centre for Railway Information System (CRIS)
has been endeavouring to rectify them. In view of these
problems and the time taken in rectifying them, the
Ministry of Railways had entrusted a review of the
software by the Indian Institute of Technology (IiT), Delhi.
The IIT, Delhi has submitted its report, recommending
certain corrective measures, which is under examination
and necessary decisions will be taken shortly.

{d) No, Sir.
(e) Does not arise.
[Translation]
Samples of Medicines

4963. SHRI RAM BAHADUR SINGH: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether all the samples of medicines
manufactured by drug companies are not being given to
the doctors and the remaining samples are being sold in
the open market;

(b) if so, whether the country is losing crore of rupees
as revenue due to this practice of drug companies; and

(c) it so, the steps taken by the Government to
prevent such practices?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) To the extent information is available, no such report
has been received by the Government.

(b) and (c) Clinical samples cleared by a manufacturer
of Patent or proprietory medicaments falling under heading
No. 30.03 of the Schedule to the Central Excise Tariff
Act, 1985 (5 of 1986), were exempt from the whole of
the duty of excise leviable thereon vide notification 48/
77-CE dated 1.4.1977, as amended by 78/86-CE dated
10.2.86 (w.ef. 28.2.86), 91/86CE, dated 10.2.86 (w.e.f.
28.2.86), 104/86-CE, dated 27.2.86 w.ef. 28.2.86), 51/
88-CE dated 1.3.88. This Excise Tariff Notification (No.
48/77-CE dated 1.4.1977) was Rescinded vide Notification
No. 64/94-CE, dated 1.3.94. Hence there is no revenue
loss to the Government.

Environmental Projects

4964. SHRI NAMDEO DIWATHE: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:
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(a) the names ot the projects started with the Central
assistance to protect the environment and Forest in
Maharashtra during each of the last three years;

(b) the achievements in this regard, project-wise; and

(¢} the financial assistance provided under eech
scheme?

STATEMENT
(Rs. in lakhs)
Sl . Name of the Broad Objective Extent of Status Achievement during the
No Scheme tunding last three years 1993-94,
_____ 94958 9596
Financial Physical
1 g 3 4 5 6 7
1 Project Tiger To ensure viable popula- 100%  NR Ongoing 152.06 2 Tiger Reserves
tion of Tigers 50% R covered
2 Cental Zoo Authonty Upgradation ot Zoo 100% Ongoing 2103 3 Zoos were
Scheme covered
3 Eco-development around To provide alternative 100%  NR Ongoing 33.99 2 Tiger Reserves
Tiger Reserves sustenance to communitics 50% R covered
ving on tringes of
Tiger Reserves
4. Association of Scheduled To associate Scheduled 100% Ongoing 95 51 340.6 ha. area
Tribes and Rural Poor Tribes and Rural Poor in covered
in regeneration & degra- afforestation of degraded
ded forest on usufruct torest
sharing basis
5 Natonal Rwer Conser- Pollution abatement of 50% Rivers Knshna & Godavari has been included
vation Plan Scheme Rivers Knshna, Godavart in National  River Conser-vation Plan
So far an amount of Rs. 14501 lakh has
been released.
6 Modern Forest Fire Controling forest fires 100% Ongoing 13.09 Target fixed in
Control Methods to protect and conserve terms of financial
torests releases
7 Paryavaran Vahini Create environmental 100% Ongoing 1.70 Set up in 8
Scheme awareness through active districts
participation of public
8 Development of National To develop National Parks 100% Ongoing 214.65 15 National Parks
parks and Sanctuanes and Sanctuanes covered
3. Non Timber Produce Raising Non-Timber Produce 100% Ongoing 93.14 728 ha. area
including Medicinal including Medicinal Plants covered
Plants
10. Integrated Affores- Promote afforestation and 100% Ongoing 116.55 NA
tation & Eco-Develop- Eco-development
ment project scheme
11 Area Onented Fuel Augmenting supply of 50% Ongoing 141.58 2029 ha. area

Wood and Fodder fuelwood & fodder in

Scheme dentified fuelwood
deficit distncts

R — Recurring

NR - -- Non-recurring

NA Not Available
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THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) to (c) The names of the projects
started with Central Assistance to protect the environment
and forest in Maharashtra during the last three years
alongwith achievements both financial and physical are
given in the statement.

covered
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[Enghsh]
Border Area Development Programme

4965 COL SONA RAM CHOUDHARY Wil the
Minister of HOME AFFAIRS be pieased to state

(a) the details of funds allocated for the Border Area
Development Programme, Rajasthan during the last three
years and the total amount spent on the programme and
the amount surrendered

{b) the break down and percentage of funds spent
on the water supply, roads, health, electncity and on
infrastructure to achieve the total literacy,

(c) whether the funds have been spent stnctly as
per the guidelines prionity and requirement of local
population,

(d) f not the reasons therefor

(e) whether there I1s any agency monitoring the
progress of works for development of border area and if
so the detais thereof

(f) whether the elected representatives are co-opted
or associated for the identification and priontisation of
works and

(g) f so the detals therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) (a) The
funds allocated/released and expenditure incurred by
Government of Rajasthan under Border Area Development
Programme (BADP) dunng 1993-94 to 1995-96 are as
under

Year Amount Aliocated/ Expenditure
B Released
(Rupees in lakhs)
1993-94 1905 74 Nil
1994-95 2044 00 1527 36
1995-96 2563 00 2428 08
Total 6512 74 3955 44

(b) The Sector-wise progress of the Programme 1s
not monitored by the Planning Commussion

(c) and (d) The schemes are implemented with the
approval and as per prionty set by the Screening
Committee constituted in each State as per guidelines of
the Planning Comnussion

(e) The concerned State Government undertakes
monitonng of the progress of work of the Programme
The Planning Commission also penodically reviews the
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progress. The review of the Programme I1s also made by
the Empowered Committee

(f) and (g) No, Sir
U.N. Convention

4966 SHRI PINAK! MISHRA
SHRI MADHAVRAO SCINDIA

Will the Minister of HOME AFFAIRS be pleased to
state

(a) whether the UN Convention against the torture
and inhuman degrading treatment or punishment has been
adopted by India,

(b) if not, the reasons therefor and the steps proposed
to be taken for its adoption, and

(c) whether It finds a place in the Minimum Common
Programme of the UF Government?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD MAQBOOL DAR) (a) No,
Sw

(b) This 1ssue was discussed in the Chief Ministers’
Conference held on 5th May, 1995 Most of the Chief
Ministers were either not in favour of India becoming a
signatory to the Convention or were in favour with
reservation on certain claues of the Convention

(c) Yes, S
Diversification of Caprolactum

4967 SHRI XAVIER ARAKAL
SHRI PC CHACKO

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state

(a) Whether the import duty of Caprolactum i1s being
reduced in the recent Budget which i1s aftecting the
indigenous units manufacturing caprolactum and some
factonies in the public sector including FACT at Cochin
are facing a cnsis situation as a result thereof, and

(b} if so, the steps proposed by Government to save
these units from closure?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA)
(a) and (b) As part of the over all policy measures,
customs duty on varnious items have been reduced over
the last few years In keeping with the above policy and
the recommendation of the Commuttees of Experts, in the
budget for 1996-97, customs duty on caprolactum has
been reduced from 45% to 30%
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On account of reduction in customs duty, domestic
caprolactum manufacturers may have to face stiffer
competition from imports. However, petro-chemical
products are not covered under any administered price
control system; therefore, their prices may have to be
determined by market forces keeping in view the demand
supply position.

Wagon Utilisation

4968. SHRI MADHAVRAO SCINDIA:
SHRi RAM SAGAR: .
SHRIMATI JAYAWANTI NAVINCHANDRA
MEHTA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the wagon utilisation on the broad guage
was not put to optimum utilisation consequent to which
the loss was suffered by the Railways;

(b) if so, the reasons for not fully utilising the wagon
capacity on the broad gauge by the Railways;

(c) whether the Comptroller and Auditor General and
others Consultative and Advisory bodies had
recommended for making the optimum use of wagon
capacity; and

(d) if so, the steps proposed to be taken to put the
wagons to optimum utilisation? -

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (d)
Comptroller and Auditor General of India in their report
for the year 1995 has commented upon the wagon
_ utilisation on Indian Railways for the period 1990-91 to
1993-94. Year wise details from 1990-91 1o 1995-96 in
respect of wagon utilisation indices viz., NTKM/wagon day,
wagon Kilometer/wagon day and wagon turnaround are
as under:

Year NTKN/wagon %Variation, Wagon Km./  %Variation \
day Wagon day
1990-91 1407 . 110.5
1991-92 1439 23 113.2 35
1992-93 1457 12 116.4 24
1993-94 1506 33 125.0 74
1994-95 1590 56 . 138.5 10.8
1995-96 1754 103 148.1 6.9
Year -Wagon Tu rnaround %Variation .
1990-91 11.50
1991-92 11.10 35
1992-93. 10.83 : 24
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" Yea Wagon Turnaround % Variation
1993-94 - 10.59 2.2
1994-95 9.89 6.6

1995-96 9.07 8.3

Improvement in wagon utilisation indices after 1993-
94 has seen a quantum jump as compared to previous
years. Continuous efforts are being made such as
improving terminal management seeking cooperation of

_major users, cutting down avoidable delays and

augmenting infrastructure inputs as may be necessary.
[Translation]
Ban on Communal Organisations

4969. SHRI MOHAMMAD ALl ASHRAF FATMI: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government propose to impose a
ban on the communal organisations and political parties;

(b) if so, the details thereof; and

(c) the efforts being made by the Government to
check the communal forces?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) No.

(b) Does not arise.

(c) Attention of the State Governments, which are
primarily concemed with the maintenance of ‘Public Order’
is drawn, from time to time, for taking action against
persons spreading ill-will, hatred or disharmony between
members of different communities as per provisions of
various laws. The Central Government have also issued
guidelines to the State Governments for promotion of
communal harmony. The Central Government also assists
the State Governments by sharing the intelligence and
providing Central Para-military Forces as per requirement.

Poultry Complex Scheme

4970. SHRI THAWAR CHAND GEHLOT: Will the
Minister of ANIMAL HUSBANDRY AND DAIRYING be
pleased to state:

(a) whether the State Governments have sent some
proposals to the Union Government for clearance under
the Poultry Complex Scheme;

(b) if so, the details thereof; and

(c) the action being taken by the Government
thereon? :

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRI RAGHUVANSH
PRASAD SINGH) : (a) Yes, Sir. - -
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(b) and (c) The proposals received from the State
Governments are under consideration.

[English]
Grant of Statehood to Uttrakhand

.4971. SHRIMATI SHEELA GAUTAM:
PROF. AJIT KUMAR MEHTA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether thé Government propose to introduce a
bill in the current session for according Statehood to
Uttrakhand;

(b) if so, the details thereof;
(c) if not, the reasons therefor:

(d) whether similar demands have been received from
other States also; and

(e) if so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (c) No, Sir. Article 3 of the
Constitution of India provides, inter alia, that Parliament
may by law form a new State by separation of territory
from any State, provided that no Bill for the purpose
shall be introduced in either House of Parliament except
on the recommendation of the President and unless,
where the proposal contained in the Bill affects the area,
boundaries or name of any of the States; the Bill has
been referred by the President to the Legislature of that
State for expressing its views thereon. Uttarakhand is to
be carved out of the existing State of Uttar Pradesh.
Appropriate action will be taken when the Legislative
Assembly of State of Uttar Pradesh is reconstituted after
the forthcoming elections.

(d) and (e) A resolution for the formation of a
separate State of Chhattisgarh passed by the Legislative
Assembly of Madhya Pradesh in March, 1994 has been
received in the Government of India.

Patta on Forest Land

4972. SHRI KODIKUNNIL SURESH: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have received any
memorandum from Government of Kerala for getting
permission for distribution of pattas on forest land to the
local people;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) to {c) The State Government of
Kerala had furnished a proposal under the Forest
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(Conservation) Act, 1980 for diversion of 28,588.159 ha.
of forest land for regularisation of pre 1.1.1977
encroachments taken place over forest land in Idukki,
Pathanamthitta, Thrissur, Ernakulam and Kollam districts
of the State. Formal approval under the Forest
(Conservation) Act, 1980 to the above mentioned proposal
of the State Government has already been accorded on
31.1.1995.

Penicillin-G and Rifampicin

4973. SHRI GOPAL KRISHNA T.: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the total quantity of Penicillin-G and Rifampicin
imported during the last two years, year-wise/product-wise;

(b) whether these are available in the country;

(c) it so, the steps the Government propose to take
to safeguard the interest of domestic industry
manufacturing these items; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):

(a) : Penicillin-G

Quantity Value
1994-95 10905 kg. Rs. 1,13,89,114
1995-96 221.72 kg. Rs. 4,59,736
(upto Sept '95 only)

Rifampicin

Quantity Value
1994-95 23509 kg. Rs. 5,61,65,295
1995-96 5475 kg. Rs. 1,55,74,288

(upto Sept 95 only)

(SOURCE: DGHS)
(b) Yes, Sir.

(c) and (d) Both Penicillin-G and Rifampicin continue
to be in the negative list of imports. As per the Penicillin
-G and Rifampicin Policy for 1996-97, announced on 13th
August, 1996, the import of both the drugs, earlier linked
to quantum of indigenous lifting has been done away
with.

[Translation]
Hindi in Departmental Examinations

4974. SHRI VIJAY ANNAJI MUDE: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether there has been provision for exercising '
option to write answers in Hindi in the Departmental
examinations;
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(b) if so, whether this option is applicable only for
four questions out of five in the departmental examination
for the section officers;

(c) if so, the reasons therefor, and

(d) the steps proposed to be taken to allow option
for all the questions?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) Yes,
Sir.

(b) to (d) The option to answer three out of five
question papers in the Departmental examinations, either
in Hindi or in English, is already available. Now it has
been decided to allow all candidates, except those of the
Ministry of External Aftairs, the option to answer one more
question paper, namely noting, drafting and precis writing,
either in English or in Hindi.

[English]
Indo US Collaboration

4975, SHRI SONTOSH MOHAN DEV:
DR. T. SUBBARAMI REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have entered into contract
with the General Motors of US for the transfer of
technology to manufacture modern diesel electric
locomotives;

(b) if so, the main points of the agreement reached;
and

(c) the ime by which the implementation of the said
work 1s likely to take place indicating the total US aid to
be provided in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! SATPAL MAHARAJ): (a) Yes, Sir.

(b) A statement is attached.

(¢) The contract with General Motors, USA is under
implementation and no US aid has been so far provided
for this.

STATEMENT

The main points reached on the agreement are:

(i) The contract will be valid for a period of 10
years.

(i) The contract would enable Indian Railways to
fully assimilate the technology pertaining to
design, manufacture, maintenance and operation
of the high HP State-of-Art Diesel Locomotives
so as to enable Indian Railways to manufacture
them in Diesel Locomotive Works/Varanasi.
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(i) General Motors would keep Indian Railways
éonstantly informed of all improvements in
technology of their product made in the interim
period during the currency of the contract.

(iv) General Motors would jointly work with Indian
Railways to develop sources in India for
manufacture of locomotive components other
than those manufactured in Railways workshops
so as to establish a 95% level of indigenisation
by the end of the contract period. They also
undertake the responsibility for establishing a
manufacturing facility in India so as to make
the electrical equipments available indigenously
by March '98.

(v

Indian Railways would pay General Motors a
lumpsum amount of US$ 17.5m in four phases
spread over 10 years.

Hazardous Chemical Industries

4976. DR. A.K. PATEL: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government have allowed or
proposed to allow the production of certain hazardous
chemicals in India being burnt out in other countries of
the world;

(b) it so, whether the Government have examined
the ill-effects of such chemicals;

(c) if so, the details thereof; and

(d) the circumstances under which the industries have
been allowed to produc® such chemicals?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) to (d) In order to keep a check on the production of
hazardous chemicals, 21 chemicals/group of chemicals
have been included in the list of industries in respect of
which industrial licensing is compulsory. The Government
of India have subscribed to the London Guidelines which
require the taking of informed decision about banning/
restricting imports of chemicals determined to be toxic/
hazardous. Besides, the Government follows the guidelines
of global Base Convention on the control of trans-
boundary movement of hazardous waste and their
disposal.

[Translation]
Displacement of Villages

4977. SHRI ANANT GUDHE: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:
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(a) whether the villages coming under the purview of
the Tiger Project of the Melghat region of district - Amrawati
in Maharashtra will be displaced as a result of the said
project; and

(b) if so, the details of the scheme in this regard
indicating the steps taken/to be taken to rehabilitate the
populace of these villages thus displaced?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) and (b) The Melghat Tiger Project
authorities have included in their budget a proposal to
consider shifting and resettlement of at least 6 villages
outside the tiger reserve on the basis of enquiry completed
over part of the area of the reserve. The displacement of
the villages may be taken up under the Centrally
Sponsored ‘Beneficiary Oriented Scheme for Tribal
Development’ only if the tribal families are willing to shift
and be resettled on an identified site(s). For this the
State Government has to come up with a self-contained
proposal. The scheme provides for financial assistance
up to Rs. 1 lakh per family on the following items:

o __f\f_tivny - o Amount In .Rs_',
() Land development (2 ha) 36,000

(i) Building matenals 36,000
(iii)  Transport of household good 1,000
(iv) Community facilities . 9,000
(v) Woodlots and tuelwood reserves 8,000
(vi) Pasture & fodder plantation 8,000
(vii) Cash incentive 1,000
(viil)  Miscellaneous 1,000
 Total o 1.00,000

[English]
Regularisation of Encroached Forest Land

4978. SHRIMATI CHHABILA ARVIND NETAM: Will
the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government of Madhya Pradesh had
sent any survey report regarding the forest land occupied
by the People before 1980 for regularising the occupied
land;

(b) if so, the details thereof, and
(c) the time by which a decision is likely to be taken?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) to (c) The State Government of
Madhya Pradesh has furnished a proposal under the
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Forest (Conservation) Act, 1980, for diversion of
approximately 1.78 lakh ha. of forest land for regularisation
of encroachments in the State. This proposal has been
found lacking in certain essential details which inter aha
include a documentary evidence to the eftect that the
State Government had taken decision to regularise such
encroachments with reference to some eligibility criteria
before the enactment ¢f the Forest (Conservation) Act,
1980. Compensatory afforestation scheme in lieu of the
forest area proposed for diversion has also not been
submitted by the State Government, as prescribed in the
guidelines. The question of taking a decision on the
proposal in the absence of complete details, therefore,
does not arise.

Sports Complexes

4979. SHRI P.C. THOMAS: Will the Minister of
RAILWAYS be pleased to state:

(a) whether ‘Sports Complexes' have been set up In
all the railway Divisions/Zones;

(b) it so, the details thereof;

(c) if not, the steps proposed to be taken by the
Government to open sports complex in all the railway
Divisions especially those falling in the Kerala State for
the promotion of sports among rail employees; and

(d) the details of the railway employees who have
made remarkable achievement in the sports during the
last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (c) Sports
Complexes with varying degrees of tacilities have been
set up in all the Zonal headquarters and 36 Divisions
including Palghat in Kerala State.

Extension of facilities to all Divisions can be thought
of in a phased manner on availability of funds.

(d) Details of railway employees having remarkable
achievements in sports during the last three years are:

Year ” No. of Employees
1993-94 161
1994-95 174
1995-96 205

[Translation]

New Centrally Sponsored Schemes in Bihar

4980. SHRI GIRDHARI YADAV: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of the new centrally sponsored

" schemes being implemented/proposed to be implemented
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in Bihar for the development of agriculture during 1995-
96 and 1996-97;

(b) the details ot the achievements made thereunder
during the said period; and

(c) the amount allocated and utilised for these
schemes so far?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) to (c)
The details of new Centrally Sponsored Schemes being
implemented in Bihar are given in the statement attached.

STATEMENT

New Centrally Sponsored Schemes Implemented in
Bihar during 1995-96 and 1996-97

The following new Centrally Sponsored Schemes have
been implemented in Bihar during 1995-96.—

S. Name of the Scheme Amount released during
No. 1995-96 (Rs. in lakh)

1. Sustainable Development
ot Sugarcane Based
Cropping System " 159.13

2. Integrated Seed Development
for remote/ not easily
accessible areas 5.74

o e e e e b i

" Total: 164.87

The expenditure report of the above releases is still
awaited from the State Government. However, the above
schemes are likely to be continued during 1996-97 also
for which release of funds would be made on receipt of
expenditure report/proposal from the State Government.

»n

There is no proposal under consideration at present
to start any other new schemes during 1996-97.

Since the above schemes were started only in 1995-
96 it is too early to assess the achievement at this stage.

[English]
Derailment of Narmada Express

4981. SHRI DADA BABURAO PARANJPE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Bilaspur-Indore, Narmada Express
recently derailed at Parvati Station Yard;

(b) it so, whether any enquiry has been, conducted
in this regard;

(c) if so, the results thereof and the action taken
against the defaulters;

(d) the number of persons killed and injured in the
mishap; and
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(e) the precautionary measures taken to avoid such
recurrences?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS. (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) and (c) An enquiry was conducted by a committee
of officers, who have held the staff of Electric Loco Shed,
Bhusaval Division of Central Railway responsible for this
accident. Action against them under Discipline and Appeal
Rules has been initiated.

(d) No person was killed. Only one passenger
suffered minor injury.

(e) Loco Sheds have been instructed to improve
maintenance and supervision to avoid such recurrences
in future.

Metro Rail Project

4982. KUMARI MAMATA BANERJEE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Government have annournced the
extension of railway line from Tollygunge to Garia under
the metro Rail Project;

(b) if so, the amount of funds allotted for the said
project;

(c) the time by which the project could be cornpleted;

(d) whether the Government propose to dedicate this
project in the name of Netaji Subhash Chandra Bose;
and

(e) if so, the details thereof?

THE MINISTER QF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No, Sir.

(b) and (c) Do not arise.
(d) and (e) No such proposal is under consideration.
Adulteration in Fertilizers

4983. SHRI AMAR PAL SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether ther Government have received compl?ts
against the large scale adulteration in fertilizers, pesticides,
insecticides - and chemicals resulting in huge losses in
the production of foodgrains every year;

(b) if so, the details thereof, and
(c) the steps taken to check this malpractice?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
No, Sir. However, some verbal complaints have
come during my tour. Officers have been told to look into
these.
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(c) (YHowever, quality control machinery of both State
and Central Government keep on conducting regular
checks by taking samples trom manutfacturing units as
well as dealers, storage/godowns for ascertaining the
quality of material being supplied to the tarmers as per
Fertilizer Control Order, 1985,

(i) In case of pesticides, drawal of samples from
manufacturing premises as well as distribution/sale points
by notified Insecticides Inspectors for analysis in the State
Pesticides Testing Laboratories and Launching of
prosecution against the erring manutacturers and
administrative course of action under the Insecticides Act.
1968 and the Rules framed thereunder, 1s undertaken

Boards for Maharashtra

4984. SHRI SURESH R. JADHAV: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Statutory Development Boards for
Vidharbha, Marathwada and the rest of Maharashtra have
been set up;

(b) if so, financial allocation made for these Boards;
and

(c) the plans of these Boards so far as development
of these backward regions is concerned?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) Yes, Sir.

(b) and (c) The information 1s being collected from
the State Government and will be laid on the Table of
the House.

Reconstruction of Railway Station

4985. SHRI MADHUKAR SARPOTDAR: Will the
Minister of RAILWAYS be pleased to state

(a) whether the Railway Administration has a plan to
reconstruct Thane Railway Station on the Central Railway
in Maharashtra;, and

(b) if so, the funds allocated for the purpose and the
time by which the reconstruction work is expected to
start indicating its probable date of completion?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a} Yes, Sir.

(b) The work would cost about Rs. 5.29 crore and in
the year 1996-97, Rs. 1.80 crore have been allocated for
the same. The time for starting the work and its
completion carinot, however, be fixed with any degree of
certainty as there are a large number of encroachments/

BHADRA 19, 1918 (Saka)

Written Answers 142

shops on railway land adjoining the existing station
building and the building work shall be hindered until
these encroachments are shifted.

Organic Farming

4986. DR. KRUPASINDHU BHOI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government have any proposal to
promote the organic farming in the country;

(b) it so. the schemes prepared thereon; and

(c) the States where organic farming has been on
the increase?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) Yes, Sir.
The Government is promoting organic farming system in
agriculture in the country.

(b) For promoting organic farming involving the
balanced use of organic manures in conjuction with
chemical fertilisers, following schemes/projects launched
by the Ministry of Agriculture are in operation in the
country:—

(1) Balanced and Integrated use of Fertilisers

(1) National Project on development of Fertiliser use
in low-consumption and rainfed areas.

In addition, the following ICAR-sponsored schemes
are also in operation:—

(1Y AICRP on Biological Nitrogen Fixation
(1) Micro-Biological Decomposition
(1) National Centre on Blue green Algae (at IARI)

(iv) Testing of different species of Azola at CRRI,
Cuttack

(v) Long-term Fertiiser Experiments (LTFE).

(c) Punjab, Haryana, Madhya Pradesh, Gujarat,
Karnataka, Maharashtra, Tamilnadu and Uttar Pradesh are
some of the States where organic farming is being
promoted.

Production of Onion

4987. SHRI CHHATAR SINGH DARBAR: Will the
Minister of AGRICULTURE be pleased to state:

(a) the total production of onion in the country during
the last three years, State-wise;

(b) the total quantity of onion exported during the
said period; and
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(c) the foreign exchange earned therefrom during this
period?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) A
statement on State-wise production of onion during the
last three years is attached.

(b) and (c) As per NAFED, which is the canalising
agency for export of onion, the total quantity and value
ot onion exported during the last three years are as
follows:

Year Quantity Value
~ (Lakh tonnes) (In .N.R. lacs)

1993-94 4.49 2440

1994-95 497 2568

1995-96 4.35 3090

STATEMENT

Production of Onion During 1992-93,
1993-94 and 1994-95

State Production ‘0@’ Tonnes
1992-93 1993-94 1994-95
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ANDHRA PRADESH

152.0 415.2 314.1
ASSAM 12.7 15 1 15 1
BIHAR 1445 1492 154.0
GUJARAT 6053 5493 5615
HARYANA 64.2 416 416
HIMACHAL PRADESH 18 15 15
KARNATAKA 4257 4141 489.1
MAHDYA PRADESH 1704 2271 181.2
MAHARASHTRA 8316 12100  1210.0
ORISSA 3064  320.8 320.8
PUNJAB 13.9 103 50.3
RAJASTHAN 1189 1204 83.2
TAMIL NADU 1854  197.8 302.5
TRIPURA 03 0.3 03
UTTAR PRADESH 4566 3315 332.5
DELHI 0.9 0.0 0.0
PONDICHERRY 0.2 0.2 02
~ ALL INDIA 4006.4  4057.9

3490.8

Railway Projects

4988. SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA: Will the Minister of RAILWAYS be pleased
to state:

(a) the details of the Railway projects launched in
the country indicating the time limit fixed for the completion
of these projects, project wise and zonewise;
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(b) whether there has been inordinate delay in the
completion of the said projects;

(c) if so, the reasons therefor;
(d) the revised time schedule for their completion;

(e) the original estimated cost of these projects and
the extent of cost escalation; and

(f) the steps taken by the Government to get these
projects completed within the revised time schedule?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (f) The
information is being collected and will be laid on the
table of the Sabha.

[Translation]
Reservation Quota of Berths/Seats

4989. SHRI BHANU PRATAP SINGH VERMA: Will
the Minister of RAILWAYS be pleased to state:

(a) the details of reservation quota of berths in each
class in the trains at Jhansi station and the names of
trains in which the quota was available during the last
three years: year-wise;

(b) whether there has been reduction in the
reservation quota at present; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) The
reservation quotas available at Jhansi during the last three
years are as under:

Year . Quota

Ex. AC2 AC-3 Ist AC. Sleeper
CL Tier Tier Class Chair Class

Car
1994 12 79 “—— 58 158 1039
1995 12 77 18 90 134 1096
1996 12 65 18 65 134 926

Train-wise details are given in the statemgnt attached.

(b) and (c) The reservation work at Jhansi station
has been computerised with effect from 23.3.1995.
Consequently, the quotas at Jhansi in some trains were
merged” with the quotas at the train originating station,
giving full access to Jhansi. Although, Statistically the
quota at Jhansi has decreased, but actually, Jhansi
passengers has got access to larger quotas of train
originating station as well.
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STATEMENT

( ) Tram -wise reservanon quotas avanable at Jhansn Station dunng the last three years are as under

June 1994 _ June 1995 ' June 1996

SNo Train No B ACZ I AC SL Ex AG2 AC3 19 AC SL Ex  AC2 AC3 1 AC SL.
o merme | Gl Ces Chr O O et Coss Crar doss doss  terter oo Char Oass
1 @ S8 @ B B () 8 @) (100 (1) (1) (13) (14) (15 (16) (17) (18) (19)
11015 Kushmagar Exp. —  — — - 10 - _ T, LTI Ta
2. 1016 Kushinagar Exp. — - - - 2 - - - - - 20— - = — — 2
3. 1033  Pushpak Exp. - 3 - -~ 10 - 30— - = 10 - 3 - — — 10
4. 1034  Pushpak Exp. — 4 — - 24 — 4 - o~ - P — - — —
5 1037 Punjab Mail -~ 2 - - 8 — L 8 — 2 - - — 8
6. 1038 Punjab Mail - 4 2 - 3 - 4 - 2 = 32 - 4~ 2 - 32
7. 1069  Tulsi Exp. - - = = = . 2 - 12 = /- - - 12
8. 1070  Tulsi Exp. - - = - -~ = = - 2 - 5 - - - -
9. 1077  Jhelum Exp. — 2 - = 4 - 2 - - - 4 - 2 - — — 4
10. 1078 Jhelum Exp. - K Y - 3 - — - 27 - 3 - — - 27
1. 1107 Bundelkhand Exp - - 12 - 30 - —_— = 12 = 34 —_ - - 12 - 57
12. 1143 Chhapra Mail -~ - 6 - 36 - - - 6 - 36 - - —  2EQ — 2EQ
13. 1160  Chambal Exp. - = 4 — 56 - - - 4 - 5% @ — - — 2EQ — 2EQ
14, 1162 Lashkar Exp - - 6 - 72 - - - 6 - 72— - - — - =
15. 1182 Chambal Exp. - - 4 - 56 - - - 4 - 56 —_ - - 2EQ — 2EQ
16. 1450 Mahakoshal Exp. - 4 - - 8 — 4 - = = 8 - 4 — - — 8
17. 1457 Amnitsar Exp.

Upto Amritsar - 3 - - 8 - 3 - - —= 88 - 3 - - - 79

Upto New Delhi - - - = = — 3y - = = - - 3 - - - -
18.. 1458  Dadar Ex - - =t - 8 - - - - - 8 - - - - - 28
19. 2407  Gondwana Exp. - - - - - - - = - = 1 - - - - o= 10
20. 2408  Gondwana Exp. - 2 - - U - 2 - - = A - 2 - = = A
21, 2410  Gondwana Exp. - 2 - - 4 - 2 - - - 2% - 2 - = = A
22. 2411 Gondwana Exp. - - - = = =2 - = = = = 2 - - - =
23. 2412 Gondwana Exp. - 4 - - % - 4 - = = 24 - 5 - - - &
24, 2430 Goa Express

Upto Vasco - 2 - - 6 - - =- - - - - - - - = =

Upto Kolhapur - - = = - — 2 - = - [/ — —_ - - - -

Upto Miraj - 2 - - 4 - = - - - - - 2 - = = 4

|
|

Upto Castle Rock
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31.
32.
33.
34.

35

36.

37.

38.

39.

40

a1,
4.
a3,
44
3
4.

47.
48.

49

Written Answers

2616
2618
2622
2626
2628
2723
2724
4309
4310

4667

4668
5012
5046

5090

6017
6018
6032
6094
6687
6688
7021
7022

8237
8238

8302
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@ @ @ © 6 O ® @ (10 () (12 (3 14 (05 (6 (17) (18 (19
G.T. Express — 2 - = 6 — 2 - = = 6 — —_ = — - -
Mangala Exp. - - - - 12 - = - = = 4 — - = S —
T.N. Express - - 2 - 15 - - = 2 - 15 - - - = — 2EQ
Kerala Exp. — 2 2 — 16 - 2 - 2 - 8 - 2 - 2 — 8
Karnataka Exp. — 4§ — — 12 — j J A P — 4 - — - 12
A.P. Express - - 2 - 6 - = - = = 6 = - = = = 6
A.P. Express — R V- — 2 - = = 12 - 2 - - - 12
Upaini Exp. - - 6 — 20 - = - 6 - 5 — - - 6 — 15
Ujjaini Exp. - - 4 - 3 - = - 4 — 20 - - - — - =
Malwa Exp.
Upto Jammu - - - — — — - - = = 4 — - = — — 4
Upto New Dethi - - - = 6 - = - = = /U — - = 4
Malwa Exp — 2 — = 10 - 2 - - = 4  — - = — - =
Rapti Sagar Exp. — 2 - - 4 — 2 - - = [ — - - — - =
Gorakhpur- — 6 - - 12 - 6 — - - 12 - R — - -
Ahmedabad Exp.
Gorakhpur- - 4 — - 24 — 4 — - - 24 - = - - = =
Hyderabad Exp.
Himsagar Exp. - - = = 10 - - = = = 10 - - = — - 10
Himsagar Exp. - - - - 4 - - - = = 4 - = = R —
Madras Exp. - = = = 4 - - = - - 4 - - = — - =
Madras Exp — — 2 - 12 - - = = — 1R — - = — - =
Navyug Exp. - - = = 6 - - - = = 6 - - - — — 6
Navyug Exp. - 2 - = 8 - 2 - = = 8 — - = — - =
Dakshin Exp. — 1 - = = = 1 = - = = = - 1 - -
Dakshin Exp.
Upto Hyderabad — - - = 6 —_— - - - — 6 — _ = — _ -
Upto Visakhapatnam — — — — 16 - - = = - 16 — B — — - =
Chhatisgarh Exp. - - - - 8 - - = = = 8 — - = — - =
Chhatisgarh Exp. _ ‘
Upto Bilaspur — 2 - - 4 — 2 - - = P —— - - - - =
Upto Visakhapatnam — — — — 3 _ - = = = K J— - = — J
Hirakud Exp.
Upto Sambalpur - 2 - = 6 - 2 - - = 6 — R —_ - =
Upto Rourkela - - - - 6 - - = = - — - - — - =
Upto Titlagarh - - - - 6 - = - = - - - = = = -
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@ R
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(5)

50. 8478  Utkal Express

Upto Pun — o

Upto Bilaspur - - -~ 9

Upto Anuppur - = = - 4
51 8544 Samata Express - = 2 -~ 1
52. 9166  Sabarmati Express — — 2 - 8
53. 9165 Sabarmati Express  — — 2 - 6
54. 2432A Rajdhani Express - - = =
55. 2429 Raydhani Express - 2 - 6 —
56. 2430  Rajdhani Express - 2 — [
57. 2431 Rajdhani Express - - - 6
08 2432 Rajdham Express

Upto Trivandrum e

Upto Madras - 2 - 6 -
59 2001 Shatabdi Express

Upto New Delhi 4 - - 40 —

Upto Agra 6 - - 21 -

2 - - b =

60. 2002 Shatabdi Express

Divisional Office at Ranchi

4990. SHRI THOMAS HANSDA: Will the Minister of
RAILWAYS be pleased to state:

(a) the time by which the Railway Divisional Office
al Ranchi would be set up; and

(b) the reasons for the delay in setting up the said
Dwvisional Office despite Government's decision in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) to (b) Keeping
various factors in view, the Government has decided to
set up a Railway divisional office at-Ranchi.

The date for inauguration of the office has not yet
been finalised.

Prices of Life Saving Drugs

4991. SHRI SHATRUGHAN PRASAD SINGH: Will
the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the multinational companies have highly
increased the prices of life saving drugs whereas the
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Mm@

© (10 (an (2 (3 (15) (16) (17) (18 (19)
- - - - 0 - - - - %0
o~ 4
- a4
o w _
e e -
- - 8 - 82 - - - 18— g
- - = - - 2 6 = - —
po- = 6 - — 2 6 e o~ -
2 4 - — - = ? 4 - - -
> 4~ -~ 24— -
- - - - 2 - - =
Doy - - oo
- - 0 - 4 = - = -

- - W - 6 = = - -

- - - 2 - - - & -

prices of medicines
less; and

manufactured in the country are very

(b) if so, whether the Government will implement the
policy for promoting the small scale drug companies and
discourage the multinational drug companies?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):
(a) Prices of scheduled formulations are fixed as per the
provisions of the DPCO '95 irrespective of whether they
are manutactured’ by muiltinational companies or others.
Companies are free to fix the prices of formulations falling
outside price control. However, instances have come to
notice where multinational companies tend to charge a
comparatively higher price for their products cutside
price control, on the grounds that the drug is patented
outside the country and the drug is imported from their
principals.

(b) Ensuring abundant availability of quality medicines
at reasonable prices is the foremost objective of the Drug
Policy. . To promote the small scale sector units in the
drug sector, such units are exempted from price control
as per the provisions of the Notification No. 134 (E) dated
2.3.95.
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[English]
Jurisdiction of Police

4992 SHR! RAM SAGAR: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there had been instances of the police
swinging into action without caring for their jurisdiction if
a crime was reported to them;

(b) it so, the details thereof;

(c) whether the police have acted immediately on
receipt of the information of gang-rape being committed
in the jungles of Sukhdev Vihar, Delhi

(d) it so, the details of the action taken by the police
in this regard and the number of rapists arrested
therefrom; and

(e) it not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA): (a) and (b) During 1996 (upto 31.8.1996), eight
such instances were reported where, after the receipt of
information regarding commission of cognizable offences,
the police stations registered the cases under appropriate
sections of law and made efforts to apprehend the culprits.
However, during investigation when it was established
that the said offences had been committed outside the
jurisdiction ot the said police stations, the cases were
transferred to the police stations concerned.

(c) to (e) On receiving information on 19.8.1996 that
a gangrape had been committed in the area of Sukhdev
Vihar, the police immediately rushed to the spot, inspected
the site of the cnime and recorded the statement of the
victim. A case vide FIR No. 849/96 u/s 365/376/34 |IPC
was registered. One accused was arrested on the same
day whille seven others were arrested on the following
day i.e. 20-08-1996.

Law and Order in Uttar Pradesh

4993. SHRI PRAMOTHES MUKHERJEE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether law and order situation in Uttar Pradesh
has been deteriorating due to the power shedding in
various places of the State;

(b) whether during the night hours and during power
load shedding anti-social resort to various criminal acts
and deeds;

(c) whether the Governemnt have planned to take
effective steps to provide electricity during the night hours
and to control the criminal activities effectively;, and

(d) if so, the details thereof?
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THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (d) The information is being
collected and will be laid on the Table of the House.

[Translation]
Theft of Power

4994. DR. BALIRAM : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is any illegal supply of power in
DIZ Area, Udyan Marg, Gole Market Area, Kalibari Marg
and Raja Bazar,

(b) if so, the reasons therefor;

(c) whether the files ot cases for temporary
connections are pending for the last one year while no
action is being taken against the persons illegally tapping
power;

(d) the steps being taken to sanction temporary
connections; and

(e) the action taken against the persons responsible
for the theft of power?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) and (b) According to the
information received from the New Delhi Municipal Council
(NDMC), unauthorised tapping of power is not allowed
and, if any such instance comes to their notice, action is
taken for its removal.

(c) and (d) No, Sir. Temporary electricity connections
are sanctioned by the competent authority after the
required formalities are completed by the, applicants.

(e) In cases of unauthorised tapping of power, reports
are lodged with the police authorities.

[English]
inner Line Permit

4995. SHRI BADAL CHOUDHURY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether any proposal has been received from
the Government of Tripura tor introduction of “Inner line
permit” system in borders of Tripura Tribal Area
Autonomous District Council; and

(b) if so, the steps taken to implement the system in
that area?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) Yes, Sir.

(b) The policy of the Government of India is to
gradually open up the North-East for promoting tourism
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and investment, both domestic and foreign, as also for
promoting better integration of the North-East and its
"people with the rest of the country. It was in this context
that a decision was taken some time ago to withdraw
the requirement of Restricted Area Permit from Tripura
and some other States in the North-East. The introduction
of ‘Inner Line Permit' in Tripura will not be in conformity
with the existing policy.

Inner Line Limit

4996. SHRI P. NAMGYAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any representations had been made by
the people of Ladakh to extend the present inner line
limit,

(b) if so, the details thereof; and

(c) the decision taken by the Government thereon?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (c) The information is being
collected and will be laid on the Table of the House.

Reservation Ouota in Uttranchal Region

- 4997. SHRI PABAN SINGH GHATOWAR: Will the
Minister of HOME AFFAIRS be pleased to refer to reply
given to Unstarred Question No. 708, on November 30,
1995 and state:

(a) whether the matter has since been considered
by the Government;

(b) it so, the time by which the relevant notification
is likely to be issued; and

(c) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) : (a) to (c) Since it has been decided
to create a separate State ot Uttarakhand, the policy of
reservation could be decided by the new Government of
that State according to the legal provisions pertaining to
reservation.

Railway Line between Kuttur-Harihara

4998. SHR| K.C. KONDAIAH: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the total cost estimated for the
project of laying down new railway line between Kuttur-
Harihara of the Southern Railway indicating the total
distance of the line and the proposed period of completion
of the project;

(b) whether the project was sanctioned during 19895
96 but work has not started even during 1996-97; and
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(c) if so. the reasons tor the delay?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Kottur-Harihar
line 1s 65 kms long and its cost is Rs. 65.94 crores.

(b) and (c) The project was sanctioned in 95-96.
The final location survey and preparation of land
acquisition papers has been taken up. Actual construction
work would be started once the land becomes available.

Direct Train Link Between Hyderabad
and Bangalore

4999. SHRI K.H. MUNIYAPPA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Rail route between Bangalore and
Hyderabad is circutous and takes more time than the
buses;

(b) it so, whether there is any proposal to connect
these two important citics by the direct train link; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Yes, Sir.

(b) and (c) The work of guage conversion of
Hyderabad (Secunderabad)-Dronachellam-Guntakal section
is already in progress and will be completed by December,
1997 which will create a direct shorter route between
Hyderabad and Bangalore.

Freedom Fighter Pension

5000. SHRI MULLAPPALLY RAMACHANDRAN: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) the number of persons receiving Central Feedom
Fighters Pension for participating in the Mahe Liberation
Movement, Goa Liberation struggle and Rin Mutiny;

(b) if so, the details thereof; and

(c) the number of applications lying pending with the
Centre?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) No
separate movement-wise record about number of persons
who have been sanctioned pension on the basis of
paticipation and suffering in these movements is kept.

(b) Does not arise.

(c) As on 31.8.1996, 25 fresh applications received
recently from the persons belonging to various
movements/mutinies etc., were pending for consideration
and disposal.
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[Translation]
Electrification in Ratlam Division

5001. DR. SATYANARAYAN JATIA: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of the electrification of broad gauge
and metre gauge lines and lines brought under diesel
hauling in the Ratlam Division of the Western Railway
during the years 1995-96 and 1996-97 and the demand
and supply position of the coaches of each class therein;

(b) the kilometerage of the present broad gauge and
metre gauge rail lines in Ratlam Railway Division and
the estimated time period likely to be taken in the gauge
conversion in each metre gauge section, section-wise;

(¢) the proposals regarding the rail passenger service
expansion on metre gauge during the said period; and

(d) the train-wise details of the metre gauge rail
passenger service expansion undertaken during the last
five years, year-wise?

THE MINISTER OF. STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No
electnfication works were taken in hand during 1995-96
and no new work has also been approved during 1996-
97 in Ratlam Division as well as in Western Railway. No
metre gauge lines are electrified.

During 1995-96 and 1996-97, the following sections
have been fully dieselised:
Ajmer-Nimach (Ratlam Division)
Nimach-Ratlam (-do-)
Botad-Surendranagar
Bhavnagar-Paltana
Dhoda Jn.-Mutiva
Jatalsar-Warjaha

@ 0k~ W=

The following sections have been partially dieselised:

1. Veraval-Khijadia
2. Rajkot-Jatalsar

The requirement of coaches tor any year is planned
on all India basis taking into account the manufacturing
capacity of production units. There after allotments are
made to individual railways.

194 new coaches (BG) were supplied to Western
Railway during 1995-96.

(b) Section-wise kilometreage data not readily
available. In Ratlam Division the MG routes are from
Ajmer to Khandwa. Of these gauge conversion is in
progress between Nimach and Ratlam and is expected
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to be completed in IXth Plan. The remaining sections are
included in the first phase of the Action Plan under project
‘Unigauge’ and are slated to be taken up during the IXth
plan period. Date of Completion would be fixed once the
works are taken up.

(c) and (d) The details of Passenger Services
provided on Metregauge on Ratlam Division during the
last five years are as under:

YEAR

1992-93 Ni

1993-94 Nil

1994-95 129/130 shuttle extended upto
Bijaynagar w.e.f. 1.7.95

1995-96 69/70 Mhow-Indore Passenger
introduced w.e.f. 5.2.96

1996-97 Nil

[English]

Rail Service from Krishnagar to Barddhaman

5002. SHRI AJOY MUKHOPADHYAY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether there is a long standing demand to run
passenger service from Krishnagar to Barddhaman;

(b) if so, the details thereof:

(c) whether due to heavy detention of the goods
trains at Naihati, passengers services are not running
smoothly; .o

(d) whether there i1s a proposal to construct a curve
bypassing Naihati Railway Staticn .through Jubili bridge
to facilitate railway traféic on the said route; and

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) Some
demands have been received for running a passenger
train from Krishnagar to Bardhaman.

(c) Normally passenger trains are not detained for
goods trains. However, sometimes due to accidents/
equipement failure or other unavoidable reasons there is
a disturbance in the smooth running of trains.

(d) and (e) There 1s no such proposal at present.
National Cooperative Union of India

5003. SHRI KRISHAN LAL SHARMA: Will the
Minister of AGRICULTURE be pleased to state:

(a) the main objectives behind setting up of National
Cooperative Union of India;

(b) the date on which it has came into force; and
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(c) the progress made in achieving its am so far?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) As per
Bye-law No. 3 of the National Cooperative Union of India,
the main objects of the National Cooperative Union of
India are to promote and to develop the cooperative
movement in India, to educate, guide and assist the
people in their efforts to build up and expand the
cooperative sector and to serve as an exponent of
cooperative opinion In accordance with cooperative
principles as enunciated In the first schedule to the Multi-
State Cooperative Societies Act, 1984,

(b) NCUI was registered on 1st November. 1989
under Multi-State Cooperative Societies Act 1984 and
Rules 1985.

(c) National Cooperative Union of India has been
monitorng an extensive countrywide cooperative education
programme by supporting State Cooperative unions and
also running special projects In the held of co-operative
education at grass root level for agricultural cooperatives
as well as artisans cooperatives. It is instrumental in
educating more than 11 lakh members of cooperatives
every year. Every three years the NCUI convenes a
National Cooperative Congress where basic issues
' pertaining to cooperative movement are deliberated and
recommendations are forwarded to the Government and
other agencies for implementation. As an exponent ot
cooperative opinion In accordance with the cooperative
principles. the NCUI has organised a wide range of
seminars conferences, workshops for all types of persons
involved In cooperative movement namely leaders, policy
makers, executives, Government officials etc. For last two
years it has been organising district level seminars 1n
collaboration with State Cooperative Unions for sensitising
the people at grass root level regarding impact of new
economic policies on cooperatives. Nearly 150 district
seminars have been organised so far. The NCUI has
also maintained relationships with ICA. ILO, FAO to
promote cooperative movement and international
cooperative relations.

Retiring Room at Howrah and Sealdah

5004. DR. ASIM BALA: Will the Mimster of
RAILWAYS be pleased to stater

(a) whether there is no Air conditioned Retinng Room
at the Howrah and Sealdah:

(b) whether any steps have been taken to construct
A.C. Retiring rooms at Howrah and Sealdah: and

(c) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) While Howrah
and Sealdah stations have no AC retiring room, 8 AC
rooms are available in Rail Yatri Niwas at Howrah.

(b) No. Sir.
(c) Does not anse.
[Translation]
Construction of Railway Godowns etc.

5005. PROF. RASA SINGH RAWAT: Will the Minister
of RAILWAYS be pleased to state:

(a) the schemes of the Government regarding the
construction of railway godowns, Rail Yatn Niwas and
development of the Railway Ticket Printing Press in Ajmer;

(b) whether Government have decided to construct a
‘Rail yatn Niwas' and a Rallway godown in Ajmer; and

(c) if so, the full details thereof and the time by
which these works would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ). (a) At present
there 1s no scheme in this respect.

(b) No, Sir.
() Does not anse.
Accident on Bhusaval-Nagpur Line

5006. DR. G R. SARODE: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a train accident had occurred on
Bhusaval-Nagpur line under Bhusaval Division of Central
Railway on 8 June, 1996;

(b) if so, the details thereof;

(c) whether in addition to the financial assistance
any other assistance 1s likely to be provided to the
dependents of the railway employee victims; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) and (b) There
was no train accident on Bhusaval-Nagpur section on
8.6.96. however there was a case of run over of railway
employees by 7384 Up Express at the site of work of
Ballast cleaning machine between Wadod: -Malkapur
stations in which 6 railway employees were kill.1 and 8
were injured.

(c) and (d) Apart from compensation to be given as
per the Workman Compensation Act. the dependents of
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dead employees shall be provided employment as per
their ehgibility.

[English]
Hauling of Trains

5007. SHRI HARADHAN ROY: Will the Minister ot
RAILWAYS be pleased to state:

(a) whether long distance Mail/Express and goods
trains are hauling with the diesel engines from Howrah
to Asansol; '

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken for hauling all
the long distance trains by the electric locos upto Asansol
and change the locos at Asansol for the main line?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Yes, Sir.

(b) Such haulage is being done due to operational
requirements.

(c) This movement is likely to be eliminated once
electrification of the missing link is completed.

Alternative Route to Howrah

5008. SHRI BALAI CHANDRA RAY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether an alternative route to Howrah could be
provided from Barddhaman connecting it with Sehara
Bazar-Raina to Arambagh-Tarakeswar; and

(b) it so, the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No. Sir.

(b) Does not arise.
Industries at Tarapur

5009. SHRI CHINTAMAN WANAGA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether a team from the Ministry has paid a visit
to the Tarapur Industries Estate at Tarapur in the Thane
District for the inspection of polluting industries;

(b) if so, the findings of the team; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN
PRASAD NISHAD): (a) A team comprising of the
representatives of the Ministry and the Maharashtra
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Pollution Control Board visited the Common Effluent
Treatment Plat (CETP) installed in Tarapur Industrial
Area. The team did not visit any individual units located
in the industrial area.

(b) and (c) The team reviewed the relaied issues
pertaining to the operations and maintenance of the CETP.
A number of suggestions to overcome the operational
problems and increasing the efficiency of CETP were
made during the visit which were later on communicated
in writing for compliance.

Wheel Flange Lubricators

5010. SHRI TARIT BARAN TOPDAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether twenty five Microprocessor Controlled
Wheel Flange Lubricators were fitted in WAGS Electric
Locomotives at the South Central Railway's Vijaywada
Electric Loco Shed in 1989;

(b) whether the Micro-processor Controller Boards
were missing from at least the twelve locomotives;

(c) whether each of the Controller had a locking
arrangement to prevent the theft;

(d) if so, the reasons for such thefts;

(e) the action taken by the Government in this regard;
and

(f) the duration of time for which the wheel Flange
Lubricators had to be kept idle due to the missing of the
Controller Boards indicating their number?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Twenty four
microprocessor controlled flange lubricators were fitted in
WAGS5 locomotives of Electric Loco Shed, Vijayawada in
1989 and one lubricator was fitted in an electric locomotive
in Electnc Loco Shed, Arakkonam.

(b) Ye-s, Sir.
(c) No, Sir.

(d) The microprocessor controller boards have resale
value and hence appear to have been stolen while the
locos were working on the Railways.

(e) A locking arrangement was provided to prevent
theft.

(f) Twelve wheel flange lubricators were kept idle for
periods varying from two years to five years due to the
missing of the printed circuit boards.
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lllegal Occupation of Railway Land

5011. SHRI BACHI SINGH RAWAT “BACHDA": Will
be Minister of RAILWAYS be pleased to state:

(a) whether the Government are proposing to amend
the existing provisions of Public Premises (Eviction of
Unauthorised Occupants) Act especially for the railway
land; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
IAILWAYS (SHRI SATPAL MAHARAJ): (a) No. Sir.

(b) Does not arise.
Corruption in Delhi Police

5012. DR. ARVIND SHARMA: Will the Minmister of
{OME AFFAIRS be pleased to state:

(a) whether Government are aware that there 1s wide
spread corruption in the Delhi Police;

(b) whether the Government propose 1o carry out
any survey i this regard and if not, the reasons theretor;

(c) whether it has been widely acknowledged that
the standard of living and assets of the staff and officer
of the Delhi Police are generaly more than their known
sources of income. and

(d) if so. the action proposed to be taken to cornbat
this menace?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA): (a) to (d) There is no hard evidence available
to conclude that there is widespread corruption in the
Delhi Police or its personnel generally have a standard
of living disproportionate to their known sources of income.
However, in individual cases where the conduct of a police
official is suspect, action is promptly taken to verify the
allegations so as to bring the erring officials to book.
During the current year (upto 31.7.96), cases under the
Prevention of Corruption Act, 1988 have been registered
against 21 police personnel.

Boycott of National Celebrations

5013. SHRI SUSHIL CHANDRA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether in some of the North-Eastern States,
particularly Manipur, the people boygott the national
celebrations on the 15 August and 26 January;

(b) if so, names of the North Eastern States where
such an attitude has been adopted; and

(c) the steps Government intend to take to ensure
that the non-cooperation of the concerned people s
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overcome and they celebrate the national days like the
people in rest of the country?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) to (c) The people of the North-
Eastern region, including Manipur, participate in the
Republic Day and Independence Day celebrations.
However, on some occasions, there is a call given by
some insurgent or other groups to boycott such
celebrations. Such calls generally do not evoke much
response.

Pilferage of Vegetables and Fruits

5014. SHRI MRUTYUNJAYA NAYAK: Will the Minister
of AGRICULTURE be pleased to state:

(a) the crtena adopted by the Mother Dairy's Fruits
and Vegetables Unit to check pilferage of vegetables and
fruits from the private trucks/matadors hired by them;

(b) the number of times during the past six months,
the department have conducted secret raids to check
such pilierage;

(c) whether the connivance of some officers of the
Mother Dairy also exist in the pilferage of vegatables
and fruits by the private trucks/matadors hired by them;
and

(f) the fool prof system proposed to be adopted by
the Mother Dairy to Completely eliminate the pilferage by
private trucks/matadors owners/drivers?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DCPARTMENT OF ANIMAL HUSBANDRY
AND DAIRYING) (SHRI CHATURANAN MISHRA):
(a) Acknowledgement of the quantity etc. is taken trom
the driver while handing over fruit & vegetables for delivery
at booths. The consessionaires at the booth give payment
as per the quantity received by them. In case of any
short delivery by transporter sale value of the shortage is
recovered from transpoter and also penalty levied.

(b) In view of the system followed there is no need
of conducting secret raids.

(c) No, Sir.
(d) Not necessary in view of answer at (a).
Check on Drivers

5015. SHRI SANAT KUMAR MANDAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the fleet of Blue Line and Red Line
Buses is responsible for the death of the office-goers,
school childrens and injuring many others; and

(b) if so, the steps taken or proposed to be taken by
the Government to check this menace?
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THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA): (a) The Blue and Red Line buses operating in
Delhi have been involved in a number of accidents
resulting in the death of or injury to the victims.

(b) With a view to improving traffic discipline, the
Delhi Traffic Police organises special checking and
prosecution drives against vehicle drivers. The steps taken
in this regard include checking of the speed of vehicles
by radar-gun; distributing road safety literature;
announcement of traffic regulations through public address
system at important inter-sections: training of drivers;
introduction of conflict-free traffic circulation pattern;
introduction of traffic signals and blinkers in accident-prone
areas and closing of gaps in the central verges. etc.

Vacant Posts in Ramie Research Station

5016. SHRI UDDHAB BARMAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether many posts of Scientists are lying vacant
in the Ramie Research Station, Sorbhog Assam;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government have any scheme to
harness the full potentials of this Ramie Farm; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
DAIRYING) (SHRI CHATURANAN MISHRA): (a) and (b)
Of the four sanctioned scientists positions three are lying
vacant at Ramie Research Station, Sorbhog, Assam. The
posts could not be filled due to disturbances in that region
of Assam. Efforts are being made to fill the remaining
vacancies. :

(c) and (d) Full potential of the Ramie farm is being
harnessed to the extent possible. Besides research, the
station is catering to the planting materials needs of the
region through various agencies like Tribal Co-operative
and Marketing Development Federation, Govt. of Assam
and Meghalaya.

[Translation]
Late Running/Detention of Train

5017. SHR! O.P. JINDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government have received complaints
about late departure of the Haryana Express (4720-DN)
from Rewari running between Delhi-Sarai Rohilla-Rewari;

(b) whether the Jodhpur Mail is detained at Delhi
Cantt. for quite a long duration; and

(c) if so, the reasons therefor and the steps
proposed to be taken by the Government for timely
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running of these trains and redressal of complaints there-
about?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) No, Sir.

(b) No, Sir.
(c) Does not arise.
[English]
Police Role in Human Rights

5018. SHRI JAI PRAKASH (HARDOI): Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the attention of the Government has been
drawn to the newsitem captioned ‘Human rights—police
role undefined’, appearing in the ‘The Hindu' dated August
27, 1996;

(b) if so, the facts thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR):
(a) Yes, Sir.

(b) The author of the Article captioned "Human
rights—police role undefined’, appearing in the ‘The Hindu'
dated August 27, 1996 has urged that the society must,
from time to time, define and re-define the role of the
police and their responsibilities in a democracy. The article,
inter-alia, recommends measures for integrating human
rights concerns with the police, such as stress on human
rights in the training curriculla .for recruits at different
levels, special reward/recognition for excellence in
observance of human values, discouragement to short-
cut methods in investigation, etc.

(c) The Government of India attaches highest
impontance to the promotion and protection of human
rights and have issued guidelines, to the State
Governments from time to time to ensure that police
personnnel behave in a humane manner during discharge
of their duties and that alleged cases of police excess
are taken serious note of and dealt with firmly wherever
they occur. Special inputs have also been introduced in
the ‘induction’ and ‘inservice' training programmes to
sensitise police about using scientific methods for
investigation. Human rights as a subject has been
introduced in the National Police Academy, Hyderabad
and several State police training institutes. A Syllabus on
human rights training has been drawn on the basis of a
model syllabus prepared by the NHRC and sent to the
State Governments for adoption.
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Bomb Biast in Delhi

5019. PROF. AJIT KUMAR MEHTA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether in view of the bomb blast in Pahargan;
Guest House recently, the Government have made any
survey to identify the illegal guest houses running in the
city.

(b) it so, the details thereof:

(c) whether any inquiry has been made in the matter:
and ‘

(d) it so, the facts thereof?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) Yes, Sir.

(b) to (d) There were 369 unauthorised Guest houses/
hotels operating in the National Capital Territory in Delhi
as on 24.7.1996. Prosecution proceedings have already
been launched in 326 of these cases.

[Translation]
Ramesh Chandra Committee

5020. JUSTICE GUMAN MAL LODHA:
SHRIMAT! SUSHMA SWARAJ:
SHRI BACH!I SINGH RAWAT “BACHDA™

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a Committee under the Chairmanship of
Shrn Ramesh Chandra was set up to investigate the
incident of attack on the former Chiet Minister of U.P. at
Lucknow Guest House during the last year;

(b) 1t so. whether the Committee has submitted its
report to the Government;

(c) it so, the findings of the report;

(d) whether any action has been taken by the
Government on the basis of this report;

(e) it so, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA): (a) and (b) Yes, Sir.

(c) The major recommendations made to the State
Government in the report of the Committee under
reference were (1) to seek assistance of the CBI for
unravelling the conspiracy behind the Guest house incident
of the 2nd June, 1995, (ii) to strengthen the intelligence
machinery and (iii) to improve the infrastructure and
schemes relating to training and motivation of police
officials/officers in order to prevent recurrence of such
Incidents.

(v to (h The recommendation in regard to seeking
of assidance from CBI was not accepted by the State
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Government, as the State CID was already investigatiny
the cnminal cases filed in connection with the Guest
House incident. Action has been initiated by the State
Government on other recommendations.

Chini Sahitya

. 5021. DR. RAMESH CHAND TOMAR:
SHRI DEVI BUX SINGH:

Will the Minister ot HOME AFFAIRS be pleased to
state:

(a) whether the attention of the Government has been
drawn to the news-item captioned “Kirvi ke Nikat Chini
Sahitya se lada Gubaara Gira", appearing in the ‘Dainik
Jagran' dated July 8, 1996;

(b) whether the transmitters and electronic items have
also been recovered from the said balloon; and

(c) it so, the details thereof?

THE MINISTER OF HOME AFFAIRS (SHRI
INDRAJIT GUPTA) (a) Yes, Sir.

(b) and (c) The balloon contained publicity material
of Taiwanese origin meant for mainland China. besides
four dry batteries. a plastic bottle and a compass type
instrument.

[English]
llegal Weapons

5022. DR T SUBBARAMI REDDY :
SHRI SONTOSH MOHAN DEV

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the inteligence agencies are examining
the report suggesting that Pakistan is openly encouraging
large scale illegal manutacturing of light weapons in the
tribal areas of the North West Frontier;

(b) whether the industries manutacturing ilegal
weapons have mushroomed at various places and In
these areas specific orders have been placed by the IS!
with the tribal leaders with the intention of pushing weapon
consignments to India:

(c) whether in September 1995, 36 army officers had
brought nearly Rs. 4 million worth of Pakistani arms at
the Dara Adamkhel,

(d) it so, whether these arms are brought or being
brought by the money generated from the smuggling of
narcotics to the Europe and Middle East; and

(e) if so, the steps proposed to be taken to check
such illegal practices?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR): (a) to
(e) Government 1s aware of the designs of IS| of Pakistan
to carry out espionage, subversion and sabotage in India
in a clandestine manner and is taking all necessary steps
to combat and frustrate such objectives by gearing up
the intelligence machinery, sharing of intelligence and
coordinated action by the concerned Central and State
agencies, strengthening the deployment of para-military
forces at strategic locations, intensified coastal as well as
inland patrolling, construction of border fencing and flood-
lighting in vulnerable stretches of the Indo-Pak border.

It would not be in public interest to give further details
in this regard.

Jute Material for Packing

5023. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) whether the Union Government have extended
the validity of The Jute Materials, in Packing Commodities
Act 1987 for the fertilizers for another three months from
July 1, 1996; )

(b) if so, the main reason for extending the package
order; and

(c) the period of extension provided?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SIS RAM OLA):
(a) to (c) The Standing Advisory Committee set up under
the Jute Packaging Materials (Compulsory Use in Packing
Commodities) Act, 1987 has commenced review of the
type of commodities and the percentage thereof to be
packed in jute bags. Meanwhile, since the reservation
order for packing 50% of urea in jute bags was expiring
on 30.6.96, the Ministry of Textiles has issued an interim
status quo order effective from 1.7.96 to 30.9.96.

[Translation]
Fetilizers Unit in Delhi

5024. SHRI JAI PRAKASH AGARWAL: Will the
Minister of CHEMICALS AND FERTILIZERS be pleased
to state:

(a) the numbher of fertilizer units functioning in Delhi;

(b) whether these units are functioning as per their
capacity; :

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the steps being taken to further increase the
production capacity of these Units?
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THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA):

(a) There is no fertilizer unit functioning in Delhi.

(b) to (e) Does not arise.
[English]
Cogentrix Power Project

5025. SHRIMATI MANEKA GANDHI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of the Expert Committee of the Ministry
of thermal power projects and process/procedures by
which the said expert committee went into the details of
the environmental implications of the Cogentrix project;

(b) the recommendations/comments of the said
Committee about the aforesaid project; and

(c) the stringent environmental safeguards tc be
implemented by the project?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (CAPT. JAl NARAYAN
PRASAD NISHAD): (a) and (b) The Expert Committee
for Thermal Power Projects constituted by the Ministry of
Environment and Forests under the provisions of the
Environmental Impact Assessment Notification, 1994 as
amended on 4th May, 1994 examined the proposal as
per the procedure laid down based on the information
contained in the Environmental Impact Assessment Report
and additional information furnished subsequently. The
Committee recommended the project subject to
clarifications on availability of space for flue gas
desulphurisation plant, use of sea water in cooling towers,
possibility of dry fly ash collection, etc.

(c) The stringent environmental safeguards to be
implemented in the project include: installation of flue gas
desulphurisation plant, no intake from and discharge into
Mulki river, use of sea water for the plant, rehabilitation
of oustees and fly ash utilisation.

Reinstatement of Railway Staff

5026. SHRI BASUDEB ACHARIA: Will the Minister
of RAILWAYS be, pleased to state:

(a) whether a number of Running Staff of the Eastern
Railway dismissed from services in the year 1981 are
still to be reinstated;

(b) whether a number of such staff was reinstated in
the year 1993 after the Supreme Court judgement;

(c) whether a number of such staff has not yet been
reinstated,

(d) if so, the reasons therefor; and
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(e) the time by which all the dismissed staff is
proposed to be reinstated?

THE MINISTER OF STATE IN THE MIN,STRY OF
RAILWAYS (SHRI SATPAL MAHARAJ): (a) Out of total
44 such employees, the cases of only 10 employees for
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